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LOK SABHA DEBATES

LOKSABHA

Friday, April23.1993/Vaisakha3,1915 
(Saka)

The Lok Sabha met at 
Eleven ofthe Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

[English]

MR. SPEAKER: Hon Members, I have to 
inf rom the House of the sad demise of one of our 
former colleagues, Shri Suraj Lai Verma. Shri 
Suraj Lai Verma was a member of Third Lok 
Sabha during 1962-67. He represented Sitapur 
constituency of Uttar Pradesh. Shri Verma was 
a dedicated social and political worker, he took 
keen interest in the proceedings ofthe House.

Shri Suraj lal Verma Passed away at 
Lucknow on 16th March 1993 at the age of 66 
years.

We deeply mourn the loss of this friend and I 
am sure the House will join me in conveying our 
condolences to the members of family of the 
deceased.

The House may now stand in silence for a 
short while asamark of respect to the deceased.

11.01 hrs.

The Members then stood in silence fora short
while

11.03 hrs

ORAL ANSWERS TO QUESTIONS 

[English]

Rehabilitation Plan Units of I.D.P.L.

721 .SHRI LOKANATHCHOUDHURY: WiHihe 
MINISTER OF FINANCE be pleased to state:

(a) whetherthe Indian Drugs and pharma-
ceuticals Limitad(IDPL) hassubmitted a com-
prehensive rehabilitation planfor its units to the 
Board for industrial and Financial Reconstruc-
tion (BIFR) for scrutiny;

(b) if so, the main features of the plan;

(c) when it was submitted;

(d) whetherthe proposed plan has been 
scrutinised and approved;

(e) if so, the details thereof, and

(f) if not, the reasons therefor? 

[Translation]

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED):(a) to 
(f): Irxian Drugs andpharmaceuticafe Ltd (IDPL) 
has madea reference to the Boardforlndustrial 
and Financial Reconstruction(BIFR) under the 
provisions of the sick Industrial Companies 
(Special Provisions) Act, 1965(SICA). the case 
has been registered by BIFR and was heard on
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12th August, 1992when the representatives of 
the promotersandthe companywere directed to 
submit an agreed package The package is yet 
to be received by the BIFR, and the Central 
Government, as a promoter has sought 
extentiousoftime

«►

[English]

SHRI LOKANATH CHOUDHURY Mr 
Speaker, Sir the case was first heard on the 12th 
August. 1992 And since then the government 
has been taking a time How long will the Gov-
ernment take to reply to it and finalise the issue7 
I want to know, during thepenodfromwhichit has 
been referred to Bl FR and till its final decision, 
whetherthe Board has submitted a package 
clearedbythelDBI Inthattheyhavedemanded 
that during this penod, the Board's capital limit 
should increase from Rs 96 crores to Rs 110 
crores They have put the package before the 
Government and they have also requested the 
Government to take necessary steps for arrang-
ing the working capital from the banks What 
steps for arrangingtheworkingcapitalfromthe 
banks What steps has the Govemmenttaken 
on this revivals package that has been submit-
ted by the Board, the Board of Management7

Secondly, dunngthatpenod, whatwill be the 
additional cost that will accrue to the company 
because of non-production and not because of 
accepting the package submitted by the Board7 
So, what will be the amount and who will take the 
burden7 Has the Government considered that7

I Translation]

DR ABRAR AHMED Mr C*,» sake r Sir, as I 
have said in the reply to the nrwn que stion that 
thiscasewasfirstheardon1»h Augu&tand this 
unit was declared as sick unit alongwiththat 
Board for Industrial and Financial Reconstruc-
tion has directed the Central Government and 
the company to submit an agreed package for 
this (Interruption)

In September, 1992, the first step taken by

theMmstry of Chemicals and Fertilisers, Gov-
ernment of India was that it asked the Industnal 
Development Bank of India toevaluatethe reha-
bilitation scheme of India Drugs and Pharma- 
ceuticafsLtd Inthemamfeaturesoftherevival 
package given by the IDPL, it demanded a 
capital of Rs 31 crore, underwhichtherewasa 
plan to increase the capacity of Rishtkesh and 
Hyderabad units and separate the Madras 
Muzaffarpur units and retrenchment of 3200 
employees under the Voluntary retirement 
scheme and capital re-structure were also the 
mam features of that report

Secretary Expenditure called a meeting in 
October, 1992in this context and discussed the 
non-plan budget In this meatmg IDPL units were 
asked to Islam the tittle of landforthe IDPL units 
which had not been given by the state Govern-
ment IDPLinformedlDBIupto31stDec 1992 
and three was a question mark on the viability 
and profitability on the basis of first report sum- 
mated on 9th February, In the third week of 
February it was informed that the Ministry of 
Chemicals and Fertilisers has increased the 
pnoesofchugsandanamountof Rs 45crorecan 
be earned by selling thesurplus land hence that 
plan should be reviewed Afterthe review if was 
found that there was some possibility of viability 
and profitability in the long term In this context 
again a report was given in the middle of March 
and secretary, Expenditure called a meeting in 
this regard and suggestedfor capital restructur-
ing IDBI is reviewing it and as soon as it finalises 
it, the proposal will be presented and according 
to the procedure it will go before thecabinet and 
after that it will gototheBIFRthrough the cabinet 
and if BIFR accepts it or whatever package it 
after accepts the decision on this package will 
betaken thereafter

[English]

SHRILOKANAT HCHOUDHURY Myques- 
tioms what will be the effect of bureaucratic 
delay on the wholefactory7 What is the attitude 
of the Govemmentto wards this factory? I would 
like to know whether the Government is going to
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maintain it in the national interest or H is going 
todeaueitforplayin the free market and whether 
in^fielddmecjfcanes,the free rnarketrolew« 
work. 1>.MannK5hari Singh shouMsay some-
thing about this, in other cases, the free maricet 
may work but wffl it work here? Doctor gives the 
prescription and it is not thepatient who hasthe 
right to get the medicine. So, in this case, 
whetherthe free market law will act here and on 
this I want a definite reply. It is a political 
question.

MR.SPEAKER: Please make it a pointed 
question so that you will get a pointed reply.

SHRI LOKANATH CHOUDHURY: I am 
making itavery pointed question. It isapoWical 
question in the sense, the government's attitude 
towards the factory is involved. Its actions does 
not justify. I want to know whether the Govern-
ment wants to maintain this factory orthey want 
to liquidate it hn the hands of the monopoly.

MR.SPEAKER: If you leave it there, your 
intention iscovered by the question.

SHRI LOKANATH CHOUDHURY: Thirdly, 
where is the free market taking us? Here is an 
entry from.

MR.SPEAKER.Thisisbecomingaspeech
now.

SHRI LOKANATH CHOUDHURY: This 
entry from is circulated by Palm Beach, what is 
in it? In the entry from there are names of some 
girls and anybodywhochooses it andtakes it 
gets a prize. What is the first prize?

These are the ethos to which the market 
economy is taking I am only drawing this to the 
finance Minster’s notice.

MR.SPEAKER: The last part of Shri 
Lokanathjis question wiH not from part of the 
record.

[Translation)

DR. ABRAR AHMED: Mr.speakerSir,the 
first thing which the honourable member has

asked is about the delay in the plan and the 
reason for it is that we do not want to make haste 
in this matter. It should not be there that we may 
have to come again to BIFR after six-eight 
months, the viability, profitability and re-struc* 
turing of capital should be worked into. There-
fore, theSecretary, Expenditure called a meet-
ing and gave his suggestions that planning 
should not be like that aHthe things may remain 
as it is , therefore all the things are being 
considered hence it is being delayed. You have 
already said about the second part.

SHRI MOHAN SINGH: Mr.. Speaker Sir, 
there are some specific fields from where it is not 
goodtohopetoeam profit. IDPLisoneofthem 
as it is manufacturing life saving drugs which 
are needed by all the health schemes launched. 
For this reason only various State governments 
have'givenlandto IDPL at thecost of one rupee 
onlybutithasnotbeen given tittle on the basis 
of which it can take loan from financial institu-
tions separately. Forthe last one year BIFR has 
not stated the amount which it has to receive 
from the Central Government, as promoter. The 
matter has not been cleared due to idness of the 
Health ministry and Finance Ministry. I would 
like to know from the hon. Minister the amount 
Finance Ministry, at earliest, going to provide to 
IDPLforltssmooth functioning in comparison to 
multinational drug companies and keeping the 
drug prices under control. I would like to get your 
assurance in this House.

DR. ABRAR AHMED: Mr. Speaker Sir, 
through you I would like totellthe hon. member 
thatlDPLhasbeenprovided Rs. 72.62crorein 
1992-93and Rs. 15 crore in 1993*94from nor. 
plan budgetary support for its smooth function-
ing and the Government is trying its bestto keep 
it functioning.

[EngUsh]

SHRI SRIBALLAVPANIGRAHI: The IDPL 
is the public sector giant having drug and 
pharmaceutical units. There are certain drugs 
like penicillin G group exclusively being manu-
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factured by this IDPL. I would like to know 
whether it is a fact that when there is a lot of 
demand, 30percentdthatdemandismetbythis 
company andthe rest is being imported atthe 
cost of a great deal of precious foreign exchange. 
On the intervention ofthe hon. Prime minister, 
thanks, to the Government, on the representa-
tion of the labor union last year Rs. 15 crore 
assistance was given. Making properuse of that 
small amount, there has been significant im-
provement in the situation.

This isaunit dealing with the manufacturing 
of life saving drugs in the public sector. It is 
capable of making profits if proper guidance is 
given. Iwould like to know, with the tinyfinancia! 
support of Rs. 1 Scrore, whether there has been 
sufficient improvement in the working of IDPL 
particularly in two units of Gurgaon and 
Rishikesh.

Thereby Rs. 24 crore wroth if drugs were 
manufactured, that is, doubleofwhatwerebeing 
manufacturedduring the previous year.

When the break-even point is Rs. 30 crore 
with Rs. 15 crore support, they have achieved 
Rs. 24 crore worth drugs. Is that not a sufficient 
signal that with proper guidance and financial 
support so that such a useful public sector unit 
could also be a profitable unit?

HastheGovemment’sattentionbeen drawn 
to the BIFR chairman’s statement that it is 
because of non-committal attitude of the Gov- 
emmentthat delay is taking place in restructur-
ing andfinalising the BIFR Programme? In view 
of that, will the Government expedite it?

MR. SPEAKER: The second question is 
already replied. To the first question, if you want 
to reply, you can.

(Interruptions)

[Translation^

DR. ABRAR AHMED: In regard to provid-

ing insufficient amount of money I would Hke to 
saythatithasbeengivenforitscurrentfunctionr 
ing. The matter has been brought, th BIFR for its 
permanent solution. How much assistance has 
to be given in future by Central Government, 
how much and the type of relief or relaxation has 
to be obtained from banks, What 5 to be re- 
quested to the employees these all aspects will 
be decided in the package andthen this problem 
will be solved permanently

[English]

SHRI DATTATRAYA BANDARU: Sir the 
IDPL Stat Hyderabad, the hon. Prime Minister 
has released about Rs. 10crore. With that the 
production has increased by about 80 per cent. 
This was a little incentive to the4,000families 
of the IDPL in the country. With this incentive, 
they could give 80 percent of the production.

Even in Rishikesh, the production has in- 
creasedtotheextentof Rs. 14 crore. Inthecase 
of IDPL at Hydrabad, it is Rs. 10.7 crore.

MR.SPEAKER: Mr. Bandaru, you have to 
aska question, you are giving the information, 
The Minister has that information. Please come 
to the point because there are many others who 
want to ask the questions.

SHRI DATTATRAYA BANDARU: Sir, sup-
pose you give more financial aid to the IDPL. 
Never in the history of the factories, they have 
increased to 80 per cent. Is there any new 
proposal to increase the financial aid for the 
IDPLtosavethe life-saving drugs?

MR.SPEAKER: Itisaireadyraptedto.Q.No.
722.

722. SHRI CHANDRAJEET YADAV: 
SHRI SRIKANTA JENA:

Will the Minister of Financebapteasedto
stale:
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(a)vrtiether the government areawarethat 

■ despite attractive policies of the Government 
such as full convertibility of the rupee, Gold 
Bond Scheme and Silver and Gold Import 
Schemes, Howell trade has been operating 
without showing any singn of decline;

(b) if so, the reasons identifiedforfailure to 
check hawala trade;

(c) the estimated hawala trade carried out 
annually; and

(d) the changes in the rules and regulations 
in this regard being contemplated by the Gov-
ernment to check such transactions?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI 
M.V.CHANDRASHEKHARAMURTHY):(a)to
(d): Several indicators like intelligence reports, 
number of cases detected, spread between the 
official and market exchange rates point to-
wards decline in Hawala trade.

It is difficult to estimated the quantum of 
Hawala Trade it being a clandestine operation. 
Apart from enforcement of existing laws and 
rules, Government has made several changes 
in economic policies to discourage smuggling 
and Hawala transitions

SHRI SRIKANTA JENA: Sri, the Hawala 
trade is still in top gear. But the minister says 
that it has declined and it is not possible to 
estimated wheat exactly is the Hawala trade 
afterthefullconvertibilityofthe rupee has been 
done.

May I know from the hon. Minister the 
Government exchange rate and the market ex-
change rate? Take the case of Delhi market 
itself. You may be getting the intelligence re-
ports. But actually the Havala market is still 
going on . The black-money which is being 
created in this country, is being siphoned out. 
The havala market is having their own sate.

May I knowfrom the hon. Ministerthat after 
the convertibility, how many cases have you 
really identified or seized? How many cases 
have been registered How much foreign cur-
rency have you record from this seizure?

SHRI M.V.CHANDRASHEKWARA 
MURTHY: The Government has undertaken 
various scheme, like legal import of gold, legal 
import of silver and full rupee convertibility.

Priorto this decision, the hawala trade was 
really flounshmjhg and dunng the period March
1991 toMarch1992,itwasrangingfrom25per 
centto 30 percent. But afterthe Government has 
taken so many measures, the premium during 
this period ranged between 12 per cent to 15 per 
cent. This is afterthe introduction of several 
economic measures. If you want I can give you 
the number of cases and the market Hawala 
rates which existed in 1991 -92 and 1992-93.1 
have a big list with me and if you want. Sir, I am 
prepared to layit on the Table of the House.

Regarding the number of cases, the num-
ber of searchesconducted in 1990 was2114; in
1991 itwas2319,in1992.itwas1250andupto 
March 1993 it was 365 cases. The foreign 
currency seized is in lakhs. In 1990 it was Rs. 
136.39 lakhs in 1991 it was Rs. 314.85 lakhs, in
1992 it was Rs. 192.86 lakhs The Indian cur-
rency seized is also in lakhs which comes to 
about Rs.642.85lakhs in 1991, lirt was Rs.. 1122 
lakhs, in 1992itwasRs..341,50lakhsandupto 
March 1993itwas Rs. 137.82lakhs. Thenumber 
of cases registered in 1990was 7387, in 1991 it 
was 7611, in 1992 it was 5017 and upto march 
1993, it was 1363. The number of persons 
arrested under FERA in 1990was366, in 1991 
it was 336 persons, in 1992 it was 137. The 
number persons detailed under COFEPOSA 
are...

MR.SPEAKER: He does not want all that. 
Hewas asking aboutthe number of cases which 
were field.

SHRI SRIKANTAJENA: Iwant details of



11 Oral Answers APRIL 23,1993 Oral Answers 12

excise rates also

SHRI M V CHADRASHESHARA 
MURTHY I will tell you Upto27th March 1993, 
we have booked 14cases, if you want details 
about each case individually and amount in- 
volvecPin each case, I wdi give you

MR SPEAKER It is not necessary and he 
does not want that

SHRI M V CHANDRASHEJHARA 
MURTHY Regarding the market exchange rate 
of official market exchange rate in February 

1993was26 20andmMarch 1992itwas25 89 
Wecouldalsocollecttheinfonnationon Bombay 
hawala rate which was only Rs 34 m February 
1993 The percentage of premium is only 12 and 
in March 1993, the percentage of premium has 
comedowntolO 7 in Apnl.it has come down 
to 10 4 Again there was shght rise m February, 
that is, 11 4 and on 16th April, it was 11 6

SHRI SRIKANTA JENA Sir, it reveal that 
the actual market rate is now 11 6

SHRI M V CHANDRASHEKHRA 
MURTHY It is the percentage of the premium 
market

SHRI SRIKANTA JENA But the gap is 
there and this is the gap which attracts the black 
marketers to go to Hawlal market instead of 
going to open market And thatiswhyallthese 
schemes of liberalisation that you have an-
nounced have no impact Its impact is there in 
the gold field Every day it is being reported m 
the newspaper that the Hawala market is going 
on and is going on in full speed The vanous 
objectives which you announced dunng this 
kind of liberalisation have no meaning at all

The Custom officials say that secession 8 
and 9 of the FERA Act contradict the RBI’s 
notification and it alsocontradctsthe FERA Act 
itself 1 his also gives handle for the Hawala 
ma *et to operate May I know from the hon 
Mu ^^'vhrthcrit has been brought to his notice

by the Custom Officials that section 8 and 9 of 
the FERA Act are being contradicted by the 
notification of the RBI due to which the Hawala 
market is in full gear?

CHANDRASHEKHARA MURTHY I do 
not agree with hon, Memberthat the Hawalarate 
is on the increase It has certainly came down 
The administrative measures taken by the Gov-
ernment have checked smuggling and have 
made smuggling un-remunerative The second 
objective of this is to prevent the Hawala trans-
action I do not say that it is totally wiped out It 
is there but the Government is making sincere 
effort to put an endtosuch clandestine operation 
As you are aware, very recently amendments to 
this Act were introduced and it would be it would 
be very pre*mature to assess its import in 
Hawala trade

[Translation]

SHRI DATT A MAGHE Mr Speaker, Sir, 
I would like to tell the hon Minister that in 
Bombay most of the people engaged in Hawala 
transactions are those who are involved in 
smuggling Youshouldhaveactuaiityprovided 
in the new economic policies that the persons 
who violate the rule will be punished under the 
law provtdedtheyarefoundguilty I would like 
to know whether any changes have been made 
m the rules with a view to discourage and punish 
the people involved Hawala transactions

[EngbstH

SHRI M V CHANDRASHEKHARA 
MURTHY The persons who are involved in 
such transitions are detained under FERA and 
COFEPOSA So there is a provision in the 
regard

[Translation]

SHRI ANANDA RATNA MURUYA Mr 
Speaker Sir through you I would like to ask a 
very small question to the hon Member Shn 
LokanathCheudhary who has asked a very big
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question Inpart 'a'of my question, I have asked 
whether Government of India has to suffer any 
financial loss due to this trade, part ‘b’ of the 
question is. if sothe extent of the annual loss 
caused to the revenue of the country andthe 
steps being taken by the Government in this 
regard (/ntemjp^/LGovemment should have 
the information regarding the extent of loss

[English]

SHRI M V CHANDRASHEJHARA 
MURTHY As I Havealready pointed out Hawala 
trade being a clandestine operation it is very 
difficult toestimate the quantum of Hawala trade 
and it is very difficult to assess its impact on the 
revenue collection

SHRI NIRMAL KANTI CHATTERJEE Sir 
the Minister is entirely nght in saying that it is a 
clandestine o >eration from which perhaps the 
importan ^o p le  also guerre benefit There 
wads a committee to estimate the black income 
which was entirely clandestine Why don tyou 
have another committee to inquire and make an 
estimate of how much transaction takes place m 
the Hawala ma/fcet7

Secondly yousaidthatthe rate of return is 
10percentor11 per „ent on each transaction 
Imaginethe ratethatisbeingdenvedthere It is 
an astronomical rate Does it mean that the real 
value of the rupee is that much weak so thatthey 
can derive such a high rate of return7 And 
associated with that there need be no hawala 
market if there is full convertibility which the 
IMF ts desiring of Dr Manmohan Singh Just 
now it full convertibility on trade account only 
You said 1 is full flow and there account only 
Yousatd itisfullflowandthere will be no hawala 
market at all Is there any proposal in the mind

jv  Manmohan L ngh to go into that so that at 
one stron'' *he haw ila is completely elimi 
rated7

The next part is illegalities in the foreign

1915 (SAKA) OralAnswers 14
exchangetradearetakmgpiacenot only through 
this foreign exchange trade are taking place not 
only through this unorganised sector of hawala 
tradebutalsothroughothertrade You have not 
made any C8I Inquiry to find out who are the 
people who are connected with those who are 
arrested directly Many important people in 
Bombayandothersareinvolved But apart from 
that your foreign exchange banks have their 
own VOSTRO and NOSTRO accounts through 
which as we have elsewhere discovered a 
plentyofforeignexchangeisgoingout Through 
VOSTRO and NOSTRO Accounts also how 
much money is goinq out7

MR SPEAKER Don t make a long speech 
You are making a long speech

SHRI M V CHANDRASHEJHARA 
MURTHY Sir regarding the suggestion for 
constitution of a Committee for assessing the 
hawals trade at present the Government has no 
such proposal

The Government is making rovery since 
efforts for putting down such transactions by 
taking some administrative measures and 
stnctly enforcing all existing laws FERA 
COFEPOSA TADA and others which cover 
these offence

Regarding the number of persot is against 
whom we have taken action I would say that we 
have taken action against several persons in 
Bombay Madras Tanjore and even in Delhi 
who ha e viola ed these laws We have also 
taken acti xi agt mst such persons in Hyderabad 
also Even v io have violated or operated 
NOSTRO Accounts we have taken action These 
hawaia transaction as I have pointedoutearlier 
are mainly operated through (1) gold smuggling
(2) silver smuggling and (3) under involving and 
over invoicing The Government has taken a 
very serious view on this and we are making 
very sinceie efforts to put down these illcqal 
transaction
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[Translation]

ms and Polytechnic*

723 SHRI SHIVRAJ SINGH CHAUHAN 
Will the minister of LABOUR be pleased to 
state *

(a) whether is Government have launched 
any scheme with the world Bank assistance to 
provide and upgrade the facilities to Industrial 
T raining Institutes (ITIs) and polytechnics in the 
country

(b)ifso thedetailsthereo State wise and

(c) the extent of amount provided to each 
state under this Scheme during each of the last 
three years?

[English]

THE DEPUTYMINISTERINTHE MINIS 
T RY OF HEALTH AND FAMILY WELFARE 
(SHRI PABANSINGH CHATOWAR) (a)to(c) 
A statement is laid on the Table of the Sabha

Yes Sir the schemes under Vocational 
training Projectthetechnician education Projects 
are being implemented with would Bank assis 
tance to improve and upgrade the Industrial 
Training Institutes and the polytechnics in the

States/Union Temtones TheVocationalTrain- 
ing Project which become operational in 1989, 
covers 28 States/UTs There are eleven 
schemes proposed for implementation by the 
State/UTs underthe Project These would help 
to modernise andexpandthetratningfatalities 
The States are being given grants for implemen-
tation of the project ion the pattern oftheCemtrallt 
Sponsord schemes of 50 50funding

TheTrchmcian education Projectscover 
16theseStatesand1 UmonTeintory Themam 
objective of these projects is to the enhance the 
quality of technician education in terms of its 
process and products These are sought to be 
achieved by vanous scheme of capacity expan 
sion quality improvement and efficiency im-
provement The amount of world Bank assis-
tance to each state will depend upon the actual 
esenditure incurred on approved project acti vi 
ties and reimbursement claimed by the States

A Statement showing grants released to 
the participating States/UTs under the Voca 
tional Training Project during the last three 
years respectively as Central share is placed 
atAnnexureA

A Statement showing Budget allocations 
made by the various state/UTs implementing 
theTechmcian Education Project during the last 
three years is placed at Annexure B
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[Translation)

SHRI SHIVRAJ SINGH CHAUHAN: Mr. 
Speaker. Sir, hon Minister has stated that vo- 
catranaltrainingprograrrvTiesandtechnicaltrain- 
mg programmes are being implemented with 
the help of the World Bank in order to improve 
th^workmg of Industrial Training Institutions 
and Polytechnics and to upgrade such Institu-
tions. So I would like to know from the hon. 
Minister the names of the schemes that are 
being implemented under these two protects. 
The hon. Minister has also statedthat under this 
vocational training programme in Madhya 
Pradesh an amount of Rs. 74.41 lakhs was 
provided in 1991-92Rs 37.18lakhm 1992-93 
and undertechmcal education programme an 
amount of Ts. 1029lakh,wasprovidedin1990- 
91; Rs 1690 lakh in 1991 -92, Rs. 1668 lakh in 
1992-93 The names of the Industrial Training 
Institutes and polyclinic colleges with this 
amount?

[English]

MR.SPEAKER: It is a very long detail, you 
can send it to the member in writing.

[Translation]

SHRI SHIVRAJ SINGH CHAUHAN: Mr. 
speaker. Sir, funds have been provided. (Inter-
ruption) Please tell us the names of the schemes 
being implemented.

[English]

MR SPEAKER: Please understand, this is 
not the way you should ask the question, three 
are other members. We have covered only two 
questions in 35 minutes, you realise that!

SHRI PABAN SINGH GHATOWAR: Under 
the vocational training project with the World 
Bank Bank assistance the mainobjective is to 
improve the quality and efficiency of the basic 
craftsman training;

(ii)to expand and diversify the program in 
advace skill and hi-tech area increase the rel-
evance of National Apprenticeship Training 
Scheme; (Hi) to increase theareaof non-tradi- 
tionalsectorfordevetopment of women skills as 
animportantpartofthecountry’slaborforceand
(iv) strengthening the planning and implemen-
tation management capability of Directorate 
General of Employment and T raining underthe 
State Directorate of Training levete. These are 
the main objectives of this schemes..

[Translation]

SHRI SHIVRAJ SINGH CHAUHAN: Mr. 
speaker, Sir, I would like to ask whether any 
schemesbeing formulatedtoprovkte training 
to the local laboures. Keeping in view to local 
needs because in the industrial areas local 
peopte do no* generally feet employment as they 
are unskilled. I would like to know from the 
Hon'ble Minister whetherGovemmentisformu- 
lating any scheme it give training to local 
labourers?

[English}

SHRI PABAN SINGH GHATOWAR: Un-
der this scheme the IT! selects in consulation 
with the State Government and they give the 
priority as to which are the ITIswhich should be 
modernised and which should be expanded. 
That proposal comes from the State Govern-
ments.

SHRI PAWAN KUMAR BANSAL: Mr, 
Speaker,Sir, I would like to know from the hon. 
Minister whether any monitoring of the success 
achieved by the various community 
polytechniques set up in the country has been 
undertaken. If so whether the result is satisfac-
tory andif not what steps are beingproposed to 
betaken, particulariyto ensure that the girts in 
the rural areas do get their due share?

SHRI PABAN SINGH GHATOWAR: Sir, 
this question is regarding the ITIs and 
pojytechniques. The ITIs come underthe Min-
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rtiyou  alourand Polytechniques come under 
ineMir^try of Human Resource Development.
(will pass on this to the concerned Ministers to 
jive detailed information.

SHRI PAWAN KUMAR BANSAL: I am 
asking whetherthe success has been achieved.
I am not askingforany details. If the Minister has 
undertaken to answerthis question, my supple-
mentary 19 very simple.

MR. SPEAKER: He wants informationon if 
these schemes have been useful in providing . 
employment especially to the girls.

SHRI PABAN SINGH GHATOWAR: Defi-
nite^ these schemesarebenefidalto the women. 
There are at present 337 ITIs in the country. 
Underthese schemes we are again going to take 
another 100 ITIs exclusively for women, for girts 
to train them in the technical line.

[Translation]

KUMARIUMA BHARTI: Mr. speaker, Sir,
I would like to know whether Government pro-
pose to increase the financial assistance being 
provided Madhya Pradesh keepingin viewthe 
population growth and problem of unemploy* 
ment in that State?

[English]

SHRI PABAN SINGH GHATOWAR: Sir, 
this is an on going project and if new proposals 
come from the state government, definitely the 
Central Government will takenoteof that.

SHRI ACHARLES: It isafact that the ITIs 
are discharging a very very useful service be* 
cause there are to many types of trades, Metric 
and Non-Metric. With the result even thedrop- 
outs are gaining from these trades.

MR SPEAKER: Pleasecometothequee*
tion

SHRI A CHARLES: Recently them has

been an attempt to declare cer .ain trades as 
unpopuiartrades, such as the blacksmith trade, 
thecarpentertrade, the Fountry trade, etc. It is 
totally demolishing them. May I know from the 
hon. Minister whether there is a proposal to 
declare some trades as unpopular trades or 
even to done away with them, even though 
ercourage ment should be given toaHthetrades?

SHRI PABAN SINGH GHATOWAR: 
There is a Committee to evaluate the trades 
which are existing in the ITIsand that Committee 
evaluates whether a particular trade is required 
ornot and it is always done in consultation with 
the respective State Government.

[Translation}

DR. LAXMINARAVAN PANDEYA: Mr. 
Speaker, Sir, I would like to know from the hon. 
Minister whether it is a fact that even after 
providingeconomic assistance, there are some 
Industrial Training Institutes in MacRiya Pradesh 
where required number of studentsare notavail- 
dbleandasaresultthese Institutes have reached 
on the varge of closure.

[EngSsHi

SHRI PABAN SINGH GHATOWAR: With 
this scheme we wanted to bring in technological 
changes in the country and we also want to 
upgrade the technical training in these ITIs It is 
the responsibility of the State governments to 
run those ITIs. I think that in most ofthe ITIs they 
have enough students. I have no specific infor-
mation about it. If the hon. Member gives spe-
cific information about it, I will get it examined.

[Translation]

SHRI NITISH KUMAR: Mr., Speaker, Sir,
11 new projects are being am to upgrade, extend 
andmoderrKseexistH*g industrial Training Insti-
tutes of thecountry.t would like to know from the 
hon Minister as to whetherthe instructors work-
ing in these ITIs will be specially trained to
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impart raining to new trainees9 1 would like to 
know that whether in Government has any pro* 
posal to appoint new instructors fro the purpose9

[English]

, SHRI PABAN SINGH GHATOWAR There 
is a provision under this scheme to train the 
trainers inthe ITIs andto upgrade them with the 
helpofmodemtechnologyandmodemtraming 
facilities We have also requested the State 
Governments under this Scheme, to create 
some new posts where the new technology and 
newtrainmg is required So there is no question 
ofnottrammgallthe mstructorsinthe ITIs They 
will all be trained and up-to-date technology will 
be provided, whereverrequi red For introducing 
the new technology we have asked the State 
Governments to identify those areas and the 
needful will be done

Exports of Value Added Teas.

724 SHRI D VENKATESWARA RAO 
SHRI RAM KAPSE

Will the Minister of COMMERCE be 
pleasedto state

(a) Whether any effective strategy has 
been devised to boost export of value-added 
teas,

(b) if so, the details thereof,

(c) whether the Government have formu-
lated a long term perspective plan forthe devel-
opment of tea industry,

(d) if so, the details thereof,

(e) whether any newstrategy is being con-
sidered by the Government to boost tea export 
in the world market and identified new markets 
forth® purpose, and

(f) if so, the detail’s thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE {SHRI KAMALUDDIN 
AHMED) (a) to (f) A statement is laid on the 
Table of the House

steps taken to boost export ot vakus added 
teas include unmational promotional campaign 
through to Board’s offices abroad the nature of 
schemes undertaken under unmational 
poromotion are (1) Participation in trade fairs/ 
exhibitions, (11) Media campaign to increase 
consumer awarenesstowardsvanous charac-
teristics of India tea, (111) Media compaing to 
populanse Indian tea through Tea Board mar-
keting symbol and (iv) Support to various 
foreign brands containing Indian tea This is 
generally in the nature of bearing a portion of the 
expenditure incurred by importers to launch 
vanous promotional campaigns

Tea Board has preparedaperspective plan 
toincreasetheproductionofTeatolOOOM Kgs 
by 2000AD so as to obtain highet exportable 
surplus of Tea The plan includes short-term 
measures such as optimisation of inputs and 
improved cultural practices medium tram 
measures such as irrigation, drainage, rejuve-
nation pruning and infilling as well as long term 
measuresrsuch as replanting and extension 
planting

Government has been encouraging diver-
sification of tea export by sponsoring delega-
tions of industry to vanous countnes Other 
countnes are being persuaded to buy higher 
quantities of Indian tea on account of pnce 
competitiveness and quality

SHRI D VENKATESWARA RAO My 
question is very specific 1 asked, whether any 
effective strategy has been devised to boost 
export value-added teas’ Theanswergivents 
general, about participation in trade fairs, exhi-
bitions and campaigns to increase consumer 
awareness and so on My question was very
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specific.

In 1990-91 theexportvaluewasabout210 
million kg exports. In 1992 it has come down to 
190 million tonnes of kg. This is mainly because 
of the collapse of the Russian market. Now 
Kenya and Sri Lanka are also in the Market. 
They arecaptunngthe whole world market. The 
main reason is value added products like tea 
bags and some new trendsare being introduced 
by them. That type of thing is not being made 
here.

I wanttoknowwhetherthereisany specific 
programme from the Government to assist, to 
make these value added products like tea bags, 
tea in the market because the total foreign 
exchange revenue is about Rs. 1200crore per 
annum. It kiss coming down a lot in thiscountry.
I want to know whether there is any specific 
programmef rom the government mthis regard.

SHRI KAMALUDDINAHMED: sir, nostat 
tea isoneof thepnmeand prestigious commodi-
ties of our exports. The government is aware of 
the necessity tor promotingthe export trade of 
tea Now with regard to the specific question 
about the value added tea. effarts are on. We 
have given the details as to what efforts are being 
taken. Mainly it is the Tea Board whichformu- 
lates the Plan, which formulates the strategy. It 
is in tact...

SHRI SRIKANTA JENA: The Tea Board 
is doing nothing. (Interruptions)

SHRI KAMAL UDDIN AHMED: They are 
doing. I do not think you should be so unkind to 
theTea Board. They aredoing. The only set back 
which we had last year was because of the fact 
that USSRbeanbagthe main buyerofourtea, we 
had that set back. Butthis year, the figuresfrom 
April to January that set back. But this year, the 
figures from April to January that we have got 
shows that it will pick up and we hope the 
strategies that the tea Board has taken up will 
go further. Particularly, this year 1993-94, is a 
year of India tea. Specificeffortsare made inthe

various markets which are the traditional mar-
kets forthe Indian tea. No doubt the emergence 
of Sri Lanka and Kenya isthere. But I canassure 
there hon. Members that our efforts also are 
thereto see that our presence is notaffectedby 
them.

SHRI D. VENKATESWARA RAO: sir, by 
2000A.d. the government proposestoachieve 
the target of 1,000million kgs. of tea production. 
Are there any proposalsf rom the Government 
to achieve this target? The research laborato-
ries have given a variety of plants which give* 
the yield of 3,000to6,000krs. Peracre whereas 
at present our average yield is 1,625kgs. I want 
to know whetherthere is any specific programme 
from the develop this type of clans; whetherthere 
is any program from the Government to develop 
thenon-traditional, areas; and whetherany sur-
vey has been conducted or not. And to what 
extent are they going to extend this non-tradi- 
tional areas for the cultivation to achieve the 
target this is put for2000 A.D. ?

SHRI KAMALUDDIN AHMED: with retard 
to the special efforts, no doubt special efforts 
have been planned by the Tea Board. Sofaras 
non-traditional areas are concerned, this is a 
little bit difficult because tea is a special com-
modity which grows in specific areas only. In 
those areas, the Tea Board has chalked out a 
plan, whereby by the year2000.1.000 million 
kgs. a re p roposed to be produced, and for that 
they have chalked out various measures. They 
are: extension planting m the traditional areas- 
rt is about 2620 hectares per annum with an 
average yî ld of 1700kgs per hectare; replanting 
and replacementof old and uneconomic areas- 
there again it is 1670hectares orannum; insiHmg 
and consolidation; the rejuvenation at 1,000 
hectares perannum; then irrigationaql facilities 
to be provided; then drainage also is to be 
effected; and then improvedcultural practices 
tissue culture and all that; then new planting in 
rjon-traditional areas at 150hectaresper annum 
crop with 1500 kgs per hectare.

SHRI RAM KAPSE: Mr. Speaker. Sir.
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gone are the days when India had half of the 
international market for tea In 1951 our share 
was45percent, in 1991 ttwas 18 per cent You 
have worked out a strategy, perspective plan, 
identification of new markets e tc , everything 
you have done But only seven years, are left 
andyouwanttoworkfivetimes Idonotwantto 
show any doubt about the tea Board But, I do not 
wanttoshow ary doubt about theTea Board, But,
i would like to ask you whether some alternate 
proposals which are given by some of the emi-
nent writers like Profile Goradi, who has written 
about breaking the impasse, are being consid 
ered There are intelligent persons who have 
thought about the alternate plans Are you work-
ing on it and are you going to consider their 
suggestions and give results according to the 
plan? we want your results not only the plans

MR SPEAKER Are you going to act upon 
suggestions made by some ofthe knowledge-
able persons'?

SHRI KAMALUDDIN AHMED sir our 
present production is over700million kgs What 
we have planned for in the year 2000 is 1000 
million kgs So it is only 300 million kgs We 
can do that

SHR’ P C THOMAS Since you have 
plannedtohaveaboostof production upto 1000 
million kgs by2000AD will it be possible to give 
subsidy to small growers and also to those who 
are growing the best quality plants, and if so 
what are the plans of the Government in this 
regard’

MR SPFAKE Ho has already explained 
that thing

SHRI P i 1NOMAS He has not explained
atn t thp si ibsiriv foi small growers

*MH bPhAKfrR Notallowed Pleasesit 
down

Strike in Banks, LIC and financial 
Institutions

7<?5 SHRI BOLLA BULL1 RAM Al AH

SHRI CHITTA BASU

WIM the minister of FINANCE be pleased 
to state

(a) whetherthe officers and staff of public 
and private sector bank, RRBs, insurance com-
panies and financial institutions had gone on 
stnke dunng March 1993

(b) if so, the reasons therefor;

(c) the main demands of the officers and 
staff of the above banks, insurance companies 
andfinancial institutions separately and

(d) the action taken or proposed to be taken 
by the Government in this regard’

[Translation]

THE MINISTER OF STATE IN THE MIN 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN 
TARY AFFAIRS (DR ABRAR AHMED) (a) to
(d) Astatement islaidonthe 1 ableofthe house

Deferent sections of bank employees went 
on industry levelstrikes on 13th March 1993 ano 
29th March 1993 The strike call on 18th Marsh 
1993 was given by all India Bank employees 
association and its sis*ef association Voz the 
All India Bank Officers association to press for 
the following demands

1 Introduction of pension in banks as per 
IBA s written commitment

2 expeditions conclusion of sixth Bipartite 
Wage negotiations

3 PaymentofarrearstoRRBemployees 
froml 91987to 31 12 1990interms of National 
Industnal T nbunal s Award

Members affiliated to all India Bank Of 
ficers confederation (AIBOC) National Con 
federation of Bank Employees (NCBE) and
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Bank Employees' Federation of India (BEFI), 
alongwithunionfromReseive Bank of India and 
other financial institutions, went on a day’s 
stnkeon March 29,1993 m support of the 
following demand*

1 Introduction of pension as third retrial 
benefit

2 Early wage revision

3. Bonus for aH

4 AHeged move tor privatisation of f«an- 
cial institutions, etc

National Organisation of Bank Workers 
(NOBW) and National Organisation of Bank 
Off icers(NOBO) resorted to a day's strike on 
29th March, 1993 in support of the following 
demands

1 Invite for negotiations without Pre-con 
drtion

2 Intenm relief of 15% pending settlement

3 Pension as third retirement benefit

4 Bonus

5 Constitution of National Rural bank

6 Against Ban on recruitment

7 Against alleged indiscriminate and in 
discreet computerisation

8 Against alleged storanghold of World 
Bank, IMF, multinationals

In the Banking industry matters relating to 
pay, allowances and service conditions ofthe 
bankemployeesare decided through bilateral 
negotiations between Indian Banks Association 
(Representingthe bank management s) and the 
representatives of workmen unions Intermsot 
provisions contained in the Vth Bipartite Settle'

ment, Which expired on31 10 1992 four run of 
discussions on the charters ot demands sub-
mitted by the employees unions for the Vlth 
Bipartite ’ Settlement have so far taken place 
between JBAand the representatives of employ-
ees’ unions. IBAiscontinuingthe negotiations

TiadtfionaNy. wage settlements m RBI and 
other Financial Institutions follow the bank’s 
settlements

As per the existing practice formal discus-
sions with tghe officers associations will take 
place after the discussions with the award staff 
on Vlth Bipartite Settlement have been finalised 
Action at the Government level can only be 
initiated after the result of negotiations are 
reported to Government by the IBA

(Fngfcsft)

SHRI BOLLA BULl I RAMAIAH Mr 
Speaker,Sir asper the swear given by the hon 
Minister on 18thMafrch and ?9th march, 1993, 
for the last three months specially in the month 
ot March both the banks and financial institu- 
tionsof versus types hnv*aqono on strike twice 
I would like to know whethei they initiated any 
action or were able to follow any pi ocedure for 
negotiations This is going to af fee t the entire 
banking organisations not only the financial 
institutions Whattypsof demands are being 
insisted by them, and what arethe reasons for 
delay for settling them’  What is the outcome of 
those talks’

[ Translation]

DR ABRAR AHAMED Mt Speaker, Sir, 
the hon Memberhas asked about the procedure 
followed for negotiations I would like to submit 
that Indian Banks Association iscontinumgthe 
negotiationsinthisregafd The last negotiations 
were held on 13th April The main reason of 
delay in it is that the different unions put their 
demands indifferent manners This is the mam 
reason for delay’
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SHRIBOL LA BULLI RAMAIAH Sir is it 
also a tact that Ministry is considering to take 
stem action against those managers who ran 
away with the keys of the branch office while 
staying away from work to |o»n a strike and what 
type of action are you going to take on those 
people'71 would like to know whetherthe All India 
Bankdepootors association has urged the union 
Govemmenttomsistonbanksfor implementing 
the RBI customer service committee recom-
mendations, if so what action you have taken

[Tirans/atio^

DR ABRAR AHMED Mr speaker Sir 
the hon Member has asked about the action 
takenmthis regard Through you I wouldhketo 
say that the bank employee-officers are the 
members of our ownfamrty Wearealway ready 
to hear their grievances and to make all 
possible efforts to do away them Through you 
I would M*e to urge them that they should think 
of national interests rising above the personal
intMMMotan RVI V9IO>

Inthepreserrt situation the wage-level of the 
Bank employees is fairly higher than that of the 
employees working in other public sector and 
in theGovemment offices But even if there is a 
stnke andthat also particularly in the month of 
March, when the government gets maximum 
collection of revenue that ultimately helps the 
Governments meet the different requirements 
of the country then it is not fair In such a 
situation through youl would like to submittothe 
hon Memberthatthe Government is ever ready 
tohavenegotiabon with the leaders of the union 
through I B A the Government is ready to 
concede to their genuine demands, but they 
should shun the path of stnke and the call fore 
stnke should also be withdrawn So farasth e 
concept of‘no work , no wage’ is concerned it 
is applicable to all and is there is something 
make on the part of the Bank employees then 
action should be taken under the rules

SHRI CHITTABASU. S»r,asfarasl am 
informed, the last round of talks between the 
I BA andthetradeumonsmthebankingindus- 
try has not prefaced any satisfactory results I 
am not sayingthatthe negotiations have broken 
But it is a fact that the there has not been 
satisfactory progress in the negotiations (f they 
ultimately fail may I know from the hon Minis-
ter whether the Government proposes to inter-
vene at this stage taking into consideration the 
urgency of the issue Secondly m what is the 
Government s altitude towards the two de-
mands particularly regarding privatisation and 
also pension as a third retrial benefit because 
it is the Government s attitude whwh wittdecide 
and the Government can have the last say in 
these two matters and I B A as a practical 
measure has got nothmgto say on these two 
particular issues

[ Translation]

DR ABRAR AHMED Mr Speaker Sir 
the on Memberhas mairrty drawn the attentron 
of the Government to two points The first is 
regarding the thirdbeneW Mr speaker Sir the 
third retirement benfit fit is being demanded in 
the from of pension Inthis regard I have already 
said that thp I B A is already having noqatMtion 
and when it comes out with Somme proposal 
then the Governmentwill certainty r onsider it 
The thirdbenefrf has now nowhetebeen imple-
mented and the implementation of it is likely to 
put a huge additional financial burden on the 
Government In that case the financial burden 
will increase nearly by 1 b percent So in such a 
situation Iwouldliketosaythatthegovemment 
is not at all in a positions to provide the ‘third 
retirement benefit Secondly so far as the 
question of privatisation is concerned it has 
already been madeclearthatthe Nationalised 
Banks are not Demgprovatised

[English]

SHRIIMUJJMTAZANSARI Mr Speaker Sir
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many questions have been put to the Finance 
Minister regarding the servicecondrtions of the 
banking workers I am notputt'ngthat question 
Rather I am putting a very specific question 
Rather I am putting a very specific question to the 
hon Finance Minister A strike was resorted to 
by the National Workers’ Organisation and 
National Officers’ Organisation regarding cer-
tain demands which were put forward beforo the 
ministry I am not concerned with those de-
mands

Rather I am concerned with a few demands 
regarding the constitution of rural banks and 
regarding lees computerisation and indiscreet 
and indiscriminate computensation of the banks 
and regarding alleged involvement of the World 
Bank and IM  F What action has been taken by 
the hon Finance Minister in this regard I would 
like to know the details on these points only

[Translation]

DR ABRAR AHMED Mr Speaker Sir 
the hon Member has asked certain information 
about rural banks Through you. I would like to 
>ay that the loss suffered by the i ural Banks is 
i iot any secret opinion of the In this regard the 
R BI has been sought ass to how to »renrganii>ed 
and streamline this Organisation TheR B I is 
yet to send its suggestion and as soon as it is 
received the Government would take a final 
decision So far as the issue of computerisation 
is concerned I would like to say that there will 
be no retrenchment of employees due to 
computerisation In modem time when you have 
to think and work faster within a very limitod 
time the importance of computerisation can 
very well be understood by the hon Members 
But H does not certainly imply that ♦here will be 
a reduction of manpower

12.00hrs

[Bnqimn]

SHRI BASUDEB ACHARIA Sir I would 
like to know whether it is a fact that there wd?

a meeting betweenthe representatives of banks 
and insurance employees unions on 5th of 
August 1992, where the Finance Mimstertold 
that giving a little extra to the employees in 
bankingand insurance sectorwasnota problem 
in order to sanction pension as a third benefit 
May I know from the minister whether to sanc-
tion pension as a third benefit, the extra burden 
oi'theGovemmentwillbetotheexterrtof 1 5per 
cent on the tota1 salary of the bank employees?

[Translation]

DR ABRAR AHMED Mr speaker, Sir 
there is no such proposal

12.01 Hr*

WRITTEN ANSWERS TO QUESTIONS 

[Translation]

NewEnctsePoKcymH.P.

Y26 PROP PREM DHUMAL Will the 
Mmisterof FiNANCE be pleasedto state

(a) whetherthe Government of Himachal 
Pradesh have announced a new excise policy

(b) if so the details and obiective thereof
and

(c) the likely effect of the new policy on 
prohibition in the State0

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M V 
CHANDRASHF.KHARAMURTHY) (a)Yes Sir

(b; and (c) T he detailsand objects of the 
policy announced bythe State Govei nment in 
March 1993are-

(11 To chr»'> production and distribution of 
due it liquor
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(i») To implement the guidelines regarding 
prohibition issued by the Central and State 
Government inctudingprovision for Dry Days, 
completeban on sale of In^dunng  elections, 
ban on advertisement of liquor, ban on sale of 
liquor to persons who are not adults,

APRIL 23,1993

( h i)  Special provisions for tourists and 
tourism related units,
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(iv) Special provisions to regulate sale of 
liquor m Tnbal and other hard areas,

(v) to have a policy consistent with Excise 
PolK^ of neighbouring States so thatthe State’s

Year Quty(OOOq)

1990-91 190710

1991-92 131317

1992-93 77435
(Apl Sept) (Source DGCI&S, Calcutta)

(b)govt does not maintain data of actual 
consumption of copper Import of copper has 
decreasedfromthe peak figure reached m 1990* 
91

(c)ar»d(d) Copper h as ten  allowed to be 
freely imported since 29th February, 1992

[English]

Import of Copper

*727 SHRI K H MUNIYAPPA
SHRI C P MUDALAGIRYAPPA

Will the Minister of COMMERCE be please 
to state

(a) the total quantity of copper imported dur-
ing each of the last three years,

(b) whether domestic consumption and im 
port of copper is steadily increasing,

(c)ifso thestepstakenbytheGovemment 
tocope up with shortage of copper, and

(d) the details of the copper proposed to be 
imported dunng 1993-94^

THE MINISTER OF STATE IN THE MINIS- 
TRYOF CIVIL SUPPLIES, CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION AND 
THE MINISTRY MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHEMD) (a) the quantity of 
copper imported during the last three years was 
as under -

[Translation]

Dredging of Ganga

*728 SHRI RAM PRASAD SINGH Will 
the Minister of SURFACE TRANSPORT be 
pleased to state

(a) whetherthe Government have under 
taken the work of dredging of the Ganga nver

(b) if so. the details thereof and

(c) the amount spent on the project during 
1992-93and proposed to be spenteddunngl993- 
94^

THE MINISTER OFS TATF OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLFR) (a)and(b) The Inland 
Waterways Authority of India have undertaken 
dredging ofthe shoals in the Patna-Calcutta 
stretch of nver Ganga for providing the required 
depth for navigation Dunng 1992-93, about 2 30 
lakhs Cubic Metres were dredged

(c)dunng 1992-93.anamountofRs 32 00 
lakhs was spent on dredging About Rs 65 00 
lakhs is likely to be spent during 1993-94
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Ouesof NTC Mills

*729 SHRI DHARMA BHIKSHAM Will 
the Minister of TEXTILES be pleasedto state

(a) whether the Government propose to 
wnte off the dues of NTC Mills running in losses, 
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MIN- 
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)and(b) Government have de-
cided, in the pnnciple, to consider waiver/re- 
scheduling loans given by Central Government 
to NTC Mills, on a case-by-case basis for each 
unit, on receipt of proposals in this regard

Losses in IRCC

*730 MAJ GEN (RETD) BHUWAN 
CHNDRA KHANDUftl Will the Minister of 
SURFACETRANSPORTbepleasetostate

VAISAKHA3,1915 (SAKA) WnttenAnswers **

Year Loss incurred 
(Rs in crores)

1969-90 3647

1990-91 3143

1991-92 3007

(c) No, Sir

(d) Does not arise

(e) During 1992-93, the Government has 
succeeded in retrieving approximately US$14 
million(Rs 42 crores) out of the outstanding 
dues of IRCCfrom Libya In addition, IRCC is 
diversifying intoother related activities, such as 
commercial use of land and real estate develop-
ment and consultancy services On successful 
completion of these projects, which are under 
process, IRCC, is likelyto become financially 
viable

Exports of Engineering Goods

(a) whetherthe Indian Roads Construction 
Corporation (IRCC) has been incumng losses 
since long,

(b) if so, the loss incurred dunngeach of the 
last three years,

(c) whetherthe Government propose to 
privaties this undertaking

(d) if so, the details thereof, and

(e) if not, the steps taken by the Govern 
ment to revive this Undertaking?

THE MINISTEROF STATE OFTHEMIN- 
ISTRY OF SURFACE TGRANSPORT (SHRI 
JAGDISHTYTLER) (a)and(b) Yes,Sir The 
amount of loss incurred by Indian Road Con-
struction Corporation during each of the last 
three years is as under,

*731 SHRI SUDHIRGIRI WilltheMinis-
ter of COMMERCE be pleased to state

(a) the efforts made by the Union Govern-
ment towards the exploration of export market 
opportunities in respect of engineering goods

(b) the quantum of engmeenng goods ex-
ported in the last three years as against the 
tragets fixed and

(c) the countnes to which the engineering 
goods have beon exported on a large scale 
dunng each of the last three years9

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD)
(a) The Government explores market opportu-
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mtiestorexports including those of engineering 
items through its Missions abroad and through 
various methods including organizing partici-
pation in mterantionai fairs, sponsoring trade 
delegations and providing financial support for 
market exploration activities Engineering Ex* 
port Pr9motion Council, a Government spon-
sored body for promotion of export of engineer-
ing goods and services explores marketing

opportunities through itsfourofficesabroadand 
through various activitis such as organising 
fairs abroad, conducting market surveys and 
buyer-seller meets etc

(b) The targets fixed for export of engineer-
ing goods and their exports dunng the last three 
years were as under -

Year
Rupees 
in crores

Target 
Dollars 
in Million

Achievement 
Rupees Dollars 
in crores in Million

1990*91 3400 1895 3443 1919

1991-92 5000 2028 4855 1969

1992-93 5910 2060 4567* 1600*

* Exports during April-December 1992

(c) The top ten markets for engineering exports during the last th ree years were as follows

1990-91 1991-92 1992-93

USSR USSR USA

USA USA Russian Federation

UK UK UAE

Bangladesh UAE UK

Singapore Germany Italy

Germany Singapore Singapore

Japan Italy Germany

UAE Malayasia Thailand

Snl anka Sri Lanka Japan

Malayasia Nigeria Sri Lanka
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Import/Export of Cotton

49 WrittenAnswers 
[Translation]

Mobile Lanks in Rural Areas

*732 SHRI GOVINDA CHANDRA 
MUNDA Will the Minister of FINANCE be 
pleased to state

(a) whetherthe Union Government pro-
pose to open more mobile banks in rural areas 
dunng the current year,

(b) if so, the details thereof, State-wise, and

(c) if not, the reasons therefor9

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLAMENTARY AFFAIRS (DR ABRAR 
AHMED) (a) to (c) The opining of mobile 
branches are considered by banks themselves 
andthereafter theyhavetoobtampermissionof 
Reserve Bank of India (RBI) RBI has not re-
ceived any request for operating of more mobile 
branches by the banks

*733 SHRI RAM PUJAN PATEL Will the 
Minister of TEXTILES be pleased to state

(a) the production and consumption of cot-
ton in the country dunng 1991 -92 and 1992-93

(b)the quantiy of cotton imported and ex-
ported during the a above period and the rate 
thereof

(c) whether it would not be more profitable 
to export readay made garments by establishing 
cotton based cottage industries with a view to 
generate more employment opportunities, and

(d) if so the reasons for giving preference 
totheexport of raw cotton?

THEMINISTEROFSTATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a) The production and consumption 
of cotton in thecountry dunng the years 1991-92 
and 1992-93 is given below

(in lakh bales of 170kgs each)

1991-92 1992-93

Production 11900 122to 124

Consumption 
(Mills and non-
mill sector) 11109 113

(b) The Government did not import cotton 
dunngtheyearsinquestion However,underthe 
advance licensing scheme, the mills imported 
cottondunngtheyear1991-92tothetuneof2 72 
lakhbaleswithaveragerateofRs 44 75perkg 
The export of cotton during the year 1991-92was 
tothetuneofO 77 lakh bales with average value 
realisation of Rs 29 60pekg Dunngtheyears
1992-93 cotton seasons till 26th March,

1993 ,4 46 lakh bales of cotton have been ex- 
portedwithaveragevalueralisationofRs 29 70 
per kg

(c) Yes, Sir

(d)Govemment ‘sendeavourhasbeento 
promote the export of value-added items How-
ever, while releasing the cotton for export, the
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objectives of the Government have been 
stabilisation of prices m the domestic market, 
provison of remuneerative pnces to the cotton 
growers andto maintain India'spresenceinthe 
international market as a stable supplier of 
cotton

[English]

Export of Soyabean and Its Meal

*734 SHRI VIJAY NAVAL PAUL Willthe 
Minister of COMMERCE be pleased to state

(a) whetherthe exports of Soyabean and 
Soyabean meals have increased dunng the last
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three years,
(b)ifso the total quantity exported and the 

foreign exchange earned therefrom during that 
period, year-wise and

(c) the steps taken to boost the exports of 
these items during the current year?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS ANDPUBLICDISTRIBUTION AND 
MINISTER OF STATE INTHE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD)
(a)and(b) Theexport of Soyabean and Soyabean 
meal dunng the last three years has been as 
under

(quantity in MTs)
(Value in Rs crores)

APRIL 23,1993

Year Quantity Value

1990-91 1353000 4740

1991-92 1363510 6708

1992 93 1595883 96.0

(c) The steps include

O' A series of policy measures taken by tho 
Government to promote exports in general and 
the agricultural exports in particular

(11) The efforts made by the trade and 
industry

to improve the quality of the produce 
to create awareness about positive 
aspects of their produce in the inter 
national market and

better rapport and cooperation with 
the railways and the port authorities 
in securingnecessary infrastructural 
support

Profit/Loss by PRBs

V35 SHRI MADAN LAL KHURANA 
SHRI AT AL BIHARI VAJPAYEE

Will the Minister of FINANCE be pleased 
to state

(a) the profit earned/loss suffered by the 
Regional Rural Banks dunng each of the last 
three years State wise

(b) the 1 easons for incurring losses and

(c) the steps taken or proposed tobe taken 
by the Government to make up the losses and 
to restructure the Regional Rural banks in all 
respects’



THE MINISTER OF STATE INTHE MIN* The profit earned/loss suffered by the Regional 
ISTRY AND MINISTER OF STATE IN THE Rural Banks dunng the last three years were as
MINISTRY OF PARLIAMENTARY AFFAIRS under-
OF FINANCE (SHRI DR. ABRAR AHMED) (a)

(Amount in crores)
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RRBs making Amount RBs making Amount
profit loss

1989-90 34 1266 162 9401

1990-91 44 2147 152 9287

1991-92 23 12.96 173 25666

The State-wise break-up of the same is 
bei ng collected and will be laid on the T able of 
the House

(b)and(c) The reasonsformcumnglosses 
by the Regional Rural banks are broadly identi-
fied as narrow of negative margin on lending, 
high fixed overheads hgh servicing cost be-
cause of alarge number of smaB accounts, and 
low productivity per employee because of re-
stricted operations With a view to restructuring 
the Regional Rural banks and impart viability to 
them, anumberofrnodels have been worked out 
and effectiveness of each is being examined 
from all angles

Outstanding Loan Against Sick Industrial 
Units

*736 SHRI HARISH NARAYAN 
PRABHUZANTYE 

SHRI CHINTA MOHAN

Will the Minister of FINANCE be pleased 
tostate

(a)the number of small, medium and large 
sick industrial units in the country,

(b) the amount of loan extended to these 
Units by banks and Government financial insti-

tutions as on March 31 1992, bank-wise and 
institution-wise, and

(c)the steps taken to realise theoutstand- 
mg amount9

THE MINISTER OF STATE INTHE MIN 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
The Reserve Bank of India (RBI) has reported 
that as at the end of March, 1991 (the latest date 
for which such information has beencompleted 
there were 224 lakh sick or weak industrial units 
on the rolls of rommeroal banks Of these about 
2.21 lakh uruts were in the small scales sector

(b) The latest available information on 
amounts outanchng from sick tndustnal units 
Bank-wise and financial institution-wise is given 
in the attached statement

(c) Banks and financial institutions take 
several measures to monitor loans and i ecover 
over due amount' These include poi,! disburse 
ment supervisor and follow up importing 
systems and periodic reviews If recoveries are 
not for the coming, banks andfmancu institu-
tions resort to the recall of loans th tilling of 
suits, arranging the sale of stocks and other 
assets charged to the credit agencies anden-
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tering into suitable compromises for one-time 
settlements. Apart from this, banks and finan-
cial institutons also support rehabilitation pack-
ages for revival of sick and weak units if future 
viability is promising, thereby releasing their 
dues once the units aretumed around. Sick units 
other than in the SSI sector are also required to 
make a reference to the Board for Industrial and

Financial Reconstruction (BIFR) and such ref-
erences are inquired into by BIFR. Based on 
assessments of viability SIFR either approves 
rehabiltaion schemes for the units which are 
viable or paces winding up orders for the units 
which are not found viable, and legal action is 
initiated by institutions in such cases for recov- 
eryofdues.
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STATEMENT

Amount outstanding from sick industries

(Amountin crores)

Name ofthe Bank 
SB! AND ITSAssociaties

Amountoutstanding

State Bank of India 2137.55

State Bank of Bihaner & Jaipur 47.39

State Bank of Hyderabad 72.79

State Bank of Mysore 102.77

State Bank of Patiala 44.34

State Bank of Saurashtra 54.43

State Bank of Tra vancore 120.44

State Bank of Indore 56.53

SBI GROUP 2692.45

Nationalised Banks

BankofBaroda 447.94\

Allahabad Bank 226.36

Bank of India 544.57

State Bank of Maharashtra 203.57

CanaraBank 554.86
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(Amount in crores)

Name of the Bank Amountoutstanding
SBtAND ITS Associates

DenaBank 23525

Indian Overseas Bank 24230

Central Bank of India 49090

UntonBankoflndia 20269

Punjab National Bank 44500

United Bank of India 28058

UCOBank 24916

Syndicate Bank 141 37

CanaraBank 10049

CoprorationBank 3705

Oriental Bank of Commerce 57 25

Punjab & Sind Bank 92 56

New Bank of India 6412

Vijaya Bank 6588

Total 496593

Industrial Development Bank of India 986 00

Industrial Financial Corpon of India 63300

Industrial Credit & Investment oorpn of India ?>b3QQ

Industnal Reconstruction Bank of India 3/600

Note For banks information is at end March 1991
For Financial isntitutions information is at end March 1992
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E^pot of Sugar COMMERCE(?HR!KAMALUOOIN AHMED):
(a) No, Sir.

*737. SHRI GEORGE FERNANDES: W« 
the Minister of COMMERCE be pleased to (a)No. Sir.
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(b) Does not arise

(c)and(d). The prtx»ss of economic liber-
alization has generally been wekx>med and is 
inter-aia expectedtoencourage increased for-
eign investment in Inc&a.

Subsidy to Rubber Cultivators

*739. SHRI P.C. THOMAS: Will the Min-
ister of COMMERCE be pleased to state:

(a) whetiersubsidyforrubber plantation is 
being given to a i cultivators;

(b)the other steps beingtaken to increase 
natural rubber production in tradttional and non- 
tradWonal areas:

(c) the areas identified as traditional;

(d) whether any incentive is being givenfor 
production of best quality natural rubber; and

(e)if so,the details thereof?

(a) whether the Government have deckled 
to allow export of sugar during1993-94;

(b) If so, the details thereof; and

(c) the quantity of sugar likely to be ex-
ported during the above period and the foreign 
exchange eame t̂herefrom?

THE MINISTER OFSTATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OFSTATE INTHE MINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHEMD):
(a) to (c). A quantity of 2.50 lakh tones of sugar 
is likely to be exported during the fiscal years 
1993*94. At current International price, it is 
estimatedto earn foreign exchange of the order 
of US$71.5Vnillion.

Trade with France

*738. SHRI ANNA JOSHI: Will the Minis-
ter of COMMERCE be pleased to state:

(a)whether any agreements were signed 
between France and India during the recent visit 
of FrencljiMinisterfor Trade;

(b) if so. the broad details thereof ;

(c)thereactionofFrancetolndianpolicyof 
liberalisation of trade; and

(d) the extent to which they intend to in-
crease their participation in Indian industrial 
progress?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OFSTATE INTHE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED):
(a) Yes, Sir. Thesubsidy for rubber plantation is 
being given as under -

(i) Capital subside © Rs. 5000/-per hect-
are to small holders owning into 5 hectares i 
traditional areas and to aU growers in non- 
tradftonal areas.

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
Ml NISTER OF ST ATE IN THE MINISTRY OF

(ii)Addttionaiassistancefortheuseofhigh 
quafityploy-baggedptants 0 6 /-per pakn sub-
ject toamaximum of Rs. 270Q/-per hectare to 
general category of growers and ©Rs. 8/-per
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plan limited to Rs. 3600/-per hectare to SC/ST 
category of growers.

(b) During the Eighth Five Year Plan pe-
riod, it is proposed to undertake the following 
steps to increase natural rubber production in 
both traditional an d non-traditiona! areas:-

(i)To replant old and uneconomic rubber in 
about42,000hectares and to newptant in50,000 
hectares with high yielding planting materiefe on 
scientific lines. Out of the 50, 000 hectares 
targetedtobe new-planted,25,000hectares eve 
set part for norvtraditional areas.

(ii) Productivity enhancnr ent in60,000 
hectares of small holdings in traditional areas 
through adoption of improved agro- manage-
ment and exploitation practices.

(lii) To undertake block planting in areas 
owned by Sheuduled Tnbes in traditional and 
non-tndaitional areas

(c)The state of Kerala and Kanyakumri 
District of Tamil Nadu are identified as tradi-
tional rubber groiwng areas

(d) and (e). Yes, Sir. Every encouragement 
is being given for production of best quality 
natural rubber. These are:-

(i) Masscampaignorganisedduringthelast
two years for imparting the know-how of 
marking best quality natural rubber re-
sulting in contact programme with over I 
lakerubbergrowerscieatingpraperaware* 
ness through scientific demonstration on 
rubber processing.

(ii) Distribution of materials and chemicals
susbisded rates to small rubber growers 
though the Rubber producer's Societies.

(iii) regular extension support to the ruber 
growers through 1300Rubber Producers 
Societies in the country.

(iv) setting up of community so meke house for 
group processing of small holders’ rubber 
wit the financial assistance from the rub-
ber Board.

Modernisation of Looms in Assam

740. SHRI PROBIN DEKA: Will the Min-
ister of TEXTILES be pleased to state.

(a) the details of the proposals for 
modernisation of looms m Assam submitted by 
the State Government forthe approval of the 
Ureon Government;

(b)the action taken/pcoposedto be taken by 
the Government thereon; and

(c) the time by which the proposals are 
Bkefyto be approved?

THE MINISTEROF STATE OFTHEMIN- 
ISTRY OF (SHBRIG. VENKAT SWAMY) (a) 
A proposal for Rs, 55 893 lakhs under the 
Scheme of ‘Modersniation looms” waster de-
ceived from the State Government of Assam 
duringthe year 1992-93

(b)and(c) fundstothetuneofRs,55.893 
lakhs were released to the State Government of 
Asamn under the Scheme of ‘Modernisation of 
looms” during 1992-93.

Migration of Labourers

6505. DR. SUDHIR RAY. Will the Minister 
of LABOUR be pleased to state;

(a) whether there is a decline in labour 
migration to Middle East countnes after Ayodhya 
incidents;

(b)if so, the steps taken by the Government 
in this regard?

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) As
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compared to the persons who went to Middle 
East countnes for employment after seeking 
clearance from the Protectors of Emigrants in 
the three months preceding the Ayodhiya inci-
dent there has been a slight decline the number 
of persons going to these countnes in the three 
months following the incident

(b) The Government of India have under-
taken a series of actions to present the corrent 
perspective about the developments related to 
Auydhya incident Our Heads of Missions in 
countries member of he Oramsation of Islamic 
Conference (OIC) have briefed the local govern-
ments accordingly The Heads of Missions in 
New Delhi of some OIC member states have 
beenbnefedaboutthecontinuityofourpolicyon 
secuar lism and the various steps taken to de 
fuse tension and to follow the legal procedure 
The Government of OIC States were urgedto 
exercise moderation

The Government have also taken steps to 
simplify emigration procedure Six additional 
categories of workers which were brought under 
‘Emigration Check Not Required* (ECNR) cat-
egory w e f 4th October 1991 will continue to be 
under EGNRupto 3rd October 1993

Setting up of Powerloom service Centres 
in Karnataka

6506SHRIH D DEVEGOWDA Will the 
Minister of TEXTILES be pleasedto state

(a) whether the locations for setting up of 
Powerloom Service Centres during the Eighth 
Five Year Plan have been decided

(b) if so whether the Union Government 
have received any proposals from the Govern-
ment of Karanataka to establish Powerloom 
Service Centres at Bangalore Bijapur Dharwr 
in Karnataka, and

(c) if so the action taken by the Govern-
ment thereon so far’

THE MINISTER OF STATE OF THE 
MINISTR OF TEXTILES (SHRI G VENKAT 
SWAMY) (a) The locations of the proposed 
powerloom Service Centres are decided on an 
yeartoyearbasis The main critenon for decid-
ing the location of Powerloom Service Centres 
is the number of powerlooms in the region

(b) Yes Sir

(c)The Government have already approved 
a Powerloom Service Center at Bangalore which 
has started functioning Another Powerloom 
Service Cente at Bijapur has also been sanc-
tioned

Appointment of Marketing agents by Gide

6507 SHRI RAM N AIK Will the Minister 
of FINANCE: be pleased to state

(a) whetherthere is a scheme of appoint 
ment of marketing agents introduced by the 
General Insurance Corporation (GIC) and its 
subsidiaries

(b) if so the year of its introduction and the 
details of the scheme

(c)whethertheseagentsareproposedtobe 
made permanent employees of the Corporation 
and

(d) the steps taken/proposed to be taken to 
absorb tl le marketing agents in the permanent 
service9

THE MINISTER OF STATE INTHE MIN 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARI IAMEN- 
TARY AFFAIRS (DR ABRAR AHMED) (a)to
(d) A special scheme of Marketing Agents was 
introduced in 1987 by the General Insurance 
Corporation (GIC) forprovidmg gainful employ-
ment to educated unemployed youths or, a '  
monthly stipend ot Rs 400/- plus commission 
fora penod of two years Some of the successful 
Marketing Agents are eligible tobeappointedas
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‘Development Officers’ in the regular service of 
the Corporation and its subsidiary companies 
subject to their qualifying in the prescribed 
written test and interview, from out of the 50 per 
cent of the vacancies of he Development Offic-
ers reservedfortheexisting Agents, Marketing 
Agents, and Rural Representatives Even though 
the first examination was held and the select list 
was finalised, the candidates couid not be given 
appointment on account of pending litigation in 
vanous High Courts

Lie Banches in Assam

6508 SHRI PROBIN DEKA WilltheMin- 
ister of Finance be pleased to state

(a)whethertheGovemment propose to set 
up more branches of the LIC in Assam during 
1993, and

(b)ifso thedetailsthereofandthelocations 
where these branchesareproposedtobesetup?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND Ml IISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
and(b) The new branch offices to be opened by 
the LIC all over thecountry, during the Financial 
Year 1993-94, is expected to be finalised by 
June, 1993 The details of the offices to be 
opened in Assam will be available only thereaf-
ter

[Trans/afion]

Cotton Yarn Mills

6509 SHRI RAMDEWRAM WilltheMin- 
ister of TEXTILES be pleased to state

(a) the details of cotton yam mill functioning 
inpublicsectorasonDecember31,1992state-

ly wise,

(b) the details of the mills out of these 
declared sick and closed down dunng the last 
one year,
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(c) the decline in production as result 

thereof,

(d) the numberof workers rendered unem-
ployed, mill-wise,

(e) whetherthe Government propose to 
hand over these sick and closed mills to the 
workers or propose to seek the participation of 
these workers in the management, and

(f) if so, the details thereof'?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)TheCentralPublicSectorUnder- 
takings of national Textile Corporation and Brit-
ish India Corporation was running 116 and 3 
textile mills respectively producing cotton yam, 
as on31 12 1992 A statement showing details 
of number of such mills, state-wise, is attached

(b) The cases of BIC and 7 Subsidiary 
Corporations of NTC have been refereed to 
Boardfor Industnaland Financial Reconstruc-
tion (BIFR) under the provisions of the Sick 
Industnal Companies (Special provisions) Act, 
1985 However, no mill under NT or BIC was 
closed down dunng the last one year

(c)and(d) Do not arise

(e)and(f) Govemmentiswillingtosupport 
any viable proposal forcooperativisation of NTC 
& BIC mills, provided it bears the consent of all 
parties concerned However, no concrete pro-
posal in this regard has been received so far

STATEMENT

StatementOetailsof Cotton Yam Produc-
ing Mills Under N T C andB IC

Name of State No of Mills

Andhra Pradesh 6

Assam 1
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Bihar 2

Delhi 1

Gujarat 11

Kerala 5

Karnataka 4

Maharashtra 33

Madhya Pradesh 7

Onssa 1

Pondicherry 3
Mahe

Punjab 3

Rajasthan 4

TamUnadu 13

UttarPradesh 11+3ofBIC

West Bengal 11

Total 119

Export of Cotton

651. SHRI BHAQWAN SHANKAR 
RAWAT: Will the Minister of TEXTILES BE 
PLEASEDTO REFERTOTHE REPLYGIVEN 
ON February 24,1993to Unstired Question No. 
390andstate:

(a)the reasons for unusual high Exportto 
the soft currency area in the year1989-90;

(b}the details of the Indian agents who 
represented the foregn buyers i n India during 
gheperiod;

(c) the reasons for spurt in export of cotton 
to the hard currency area during1990-91; and

(d)theexportperformance incotton during 
1986-87,1987-88and1988-89?

THE MINISTER OF STATEOFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Reasons for high exports to the 
currency areaduring 1989-90was high demand 
obtaining in the area, the prices obtained and 
also rupee funds avaiiabieunderbiteteral agree-
ments.

(b) Details of Indian agents who repre- 
aenledthe foreign buyers m India durmg the said 
period are not centrally maintained.

(c) Reasons forthe spurt of export of cotton 
to the hard currency areas is due to the god 
demand that area coupled with the lower provi-
sions in bilateral agreements with the soft cur-
rency area

in lakh bales of 170 kgs each) 
(Value in Rs, crores)

Quantity Value

1986-87 13.227(1.03) 246.61(17.61)

1907-88 1 04 21.73

1908-89 0.77(0.1217) 72.68(15.48)



(b)thetimeby whichthese are likely to be 

()figumsinbracket«efor8ollcunencyaraM.  cleared?
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[f/ansfefonj

Loan Under Seeuy

6511 SHRI BHOGENDRA JHA: WiD the 

MinisterofFlNANCEbe pleased to state:

(a)the numberof appfcajyonspencing with 

the banks for grant of loan under self Employ-

ment for Educated Unemployed Youths 
(SEEUY)inMdhubaniandDaibangadisticsin 

Bihar, and

THE MINISTER OF ST ATE IN THE MIN-

ISTRY OF FINANCE AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN-

TARY AFFAIRS (DR. ABRAR AHMED): (a) 

and (b). As per the information finished by 

Reserve Bankof India (RBI) the performance of 

banks under the Scheme for providing Self 

EmptoymentoflheEducatedUnemployedYouth 
(SEEUY) for the year 1991-92as on February,

1992 (latest available) for the Districts of 

MadhubaniandDaibhanga in Bihar isasunden-

Distract Target SponsoredbyDIG  Sanctioned  Disbursed

Madhubari  360 475 109 18

Daibhanga  400 552 22 10

As per the extant instructions of RBI for 

advises to priority sector which include the 
SEEUYScheme also,aRtoan applications upto 

a credit limit of Rs.25,00Q/-should be disposed 

ofwNhinafcxInightandthoseforover Rs.25,000/ 

- within8to9weeks. The disbursement of loens 

will however depend upon the availability of 

trade licenses, power connections, arrange- 
rnent of work places documentations andcompls- 
tion of various formalities wherever necessary.

[English]

n, l r ■nMrVM

6512. SHRI SUSHIL CHANDRA VERMA: 

Will the Ministerof Finance be pleased to state:

(a) whether the Government have an- 

nourxaxlasteep hike in the procurement prices 

of cereafs and oilseeds recently;

(b) whether railway flight rates in the
1993-94budget have also been raised;

(c) if so, the effect of these increase on the 

prices of the essential commodities; and

(d) the steps taken by the Governments 

control  the  rate  of  inflation?

THE MINISTER OF STATE IN THE MIN-

ISTRY OF FINANCE AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN-

TARY AFFAIRS (DR. ABRAR AHMED): (a) 

Procurement and Minimum Support Prices of 

various crops announced by the Government 

during1991-92,1992-93and per cent increase 

in 1992-93over1991-92are given in statement-
1

(b) The railway flight races for all 
comodeties including cereals and oilseeds 

moving in train loads and wagon loads have 

been increased by 10per cent upto500kms and 

by 12perĉbeyond500kms. The exemptions 

given tograns and pulsesfromfreight increase 
inthe past have been withdrawn.

(c) Procurement/minimum support pries
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ofvanouscrops 1992-93wereeffectivefromth© 
respective marketing seasons, te croon Octo-
ber 1992 for khanf crops and Apil 1993forbid 
crops The revised railway freight are effective 
from 1st April 1993 The altes wholesale price 
indices are available for 3rd April, 1993 Bythis 
time the increase in procurement price and 
feegrets would have partially been absorbed in 
the general price level The wholesale price 
indicesot essential commoditieson 27th Feb-
ruary 1993{atthe time of presentation of Union 
Budget) and 3rtd April 1993 and, the percent 
vertion beteen this period is given in statement-
II It is observed there from that wholesales

prices of most of the commodities exceptthat of 
Artia, Mooing, Potatoes, Onion, Tea, Atta, Gur 
and salt have declined This may partially be 
due to seasonally m the prices of agricultural 
commodities

(d) Government isfulty commrttedto keep-
ing the pries of essential commodities under 
check by restraining demand and replenishing 
supply To this end it has pursued cbsiflatjoanray 
fiscal and monetary policy, reduced oustours 
andexcisedutiesandaugmentedPDSsuppbes 
through timely import of essential commodities



Pr
oc

ur
em

en
t a

nd
 

Mi
nim

um
 

Su
pp

or
t 

Pn
ce

s 
(C

ro
py

ea
rb

as
is

)

73 WrittenAnswers VAISAKHA3,1915 (SAKA) WrittenAnswers 74

c
S-I
£

£

i t

i l l
O i

<o

0  ^

1

8
m

05

19
91

-9
2

Va
ne

ty

CO

§
1
*o CM

Co
m

m
od

ity
 

Ty
p

-

r** o T“ ■«- o 00 O M-
CD CO N r*- o CO o N- tvT- r- T~ T- CM CM CM T~ y-

O O O O w o o O o
CO CD r r CO CO ©

CM CM CM CM CM CO CM CO CO

o O O in o

@

in o O m
CO r r in o ■*— h- * - O ^ r
CM CM CM CM CM CM CM m m

E a> o o a O O O
o c U. < < < < < <
O LL CO U L LL. u. L L L L LL

C L
05(0cr
*0
*

>.TJ*o(0
CL

.2
5 £o <0
3  5

«  <U c  -

»- >- to «-~  <o »- t:
$  CD O  < Mo

on
<g

 
M 

FA
Q 

54
5 

64
0



(R
s. 

pe
r 

qu
in

ta
l)

75 WrittenAnswers APRIL 23.1993 WrittenAnswers 76

£

11$iis to

8 *«.
fe
a.

i *o

99
1-

92

*
CO

£
CM

Co
mm
oc
fty

-«*
IN."

OQ 'r- r -
co in co

co
to cd

rf CO © «fr
CO oi © 00 cJ oi<r~ CM ■*“

o
CO CM

o o o o o o w m o ur>
o in in o CO o N- CM CM CM
00 o> Is- CO m s

in CO in o m in o o in in O m
«* CM a> N- N. o> Xfr XT
in CO oo CO CO CO <o CO CO CO

r*-

K
X

.x *
O o O m O O oHi o O O< < < 6 < < w> © < <
u . UL u. X u. t- u . u . CD > u. u_

CO

9
©cto
2 c
SI 3T> Ot> *“ w 3 O

D  CO O

o>

3I3O
O

to

T3Ca
■o
© ES 2© a »

3  <r E

T>
©

© |
°  1ss «c >*3 O
<0 <0

c© Jr
5  §
® |o «
(0 co



WrittonAnswws VAISAKHA3,1915 (SAKA) Written Answers 78

Inc
lud

ing
 

a 
Ce

nt
ra

l 
bo

nu
s 

of 
Rs

. 
25

.00
 

pe
r 

qu
in

ta
l



79 WnttenAnswers APRIL 23,1993 WnttenAnswers 00



W
ho

le
sa

le
 

Pr
ice

 
In

de
x 

fo
rtn

e 
we

ek
 

en
di

ng
 

% 
V

an
at

io
n

81 WnttenAnswers VAISAKHA3,1915 (SAKA) Written Answers 82

o
o

CM
in

in
o

CM CD

t-  CM
O
O

00
CM

CO
o

CM

00

o
05

CO N.

CO CO 00 ■*- 05 tv. y- CO rr CD O "S' T-
*<fr CO co CO - t CM r r O

00 00 05 T- ■*- t^. 05 Y— CO CM CM o>
CM CVJ CM ▼- * - CM T- CM CM CM CM T—

CO 05 tj- co N- r - CM CD CO in CO
m CO rt <D in CM CO <r> CO r^ 00
CO CO CO CO CO 05 05 T~ in T~ o

CM CO CM CM CO T - CM r~ *- CM CM cvj CM

to
Q.

0JQJ
5

-C
o

COa>
o
a>
XL

to
c0)o>

<0
05 L~

o
■O

3 3 « >>
< 0) CJ to X

O O
=T *2
a) co
?  |
5  5



Co
m

m
od

ity
 

W
ho

les
ale

 
Pn

ce
 

Ind
ex

 f
or

the
 

we
ek

 e
nd

ing
 

% 
Va

ria
tio

n

83 WrittenAnswers APRIL 23,1993 WrittenAnswers 84



86 Written Answers VAISAKHA3,1915 (SAKA) Written Answers 86
Export ofTextiles to USA [Translation]

6513 SHRI SANAT KUMAR MANDAL 
Will the Minister of TEXTILES be pleased to 
state

(a) whethertheexportof Indian textiles and 
appareltoUSA has been affected due to the 
indifferent attitude of U S Textiles Associa-
tions,

(b) if so, the facts thereof and the raisons for 
such an attitude of the above Associations 
and

(c) the steps proposed to increase the 
competitiveness and retain the exiting level of 
export of Indian textiles and apparel to U S A?

THE MINISTEROFSTATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)to(c) Exports of Indian textiles 
and apparel products to USA are regulated by 
bilateral textile agreements entered mtoby India 
and USA within the framework of the Muttif ibre 
Arrangement The US Government takes into 
consideration the views/attitudes of various tex 
tile associations while negotiating bilateral agree-
ment with exporting countries including India 
These associations have been reassign the US
Governmentf or greater protection to the domes 
tic industry by pressing imports from countreis 
like India Recently these associations have 
also been seeking greater access for their 
produets m the markets of developing countries 
like India I nsprte of the foregin Indian exports to 
USA have registered a reasonable growth dur 
mg 1992 as compared to 1991 Government of 
India has taken a number of steps to give an 
impetus to exports of textiles and clothing to 
industnalised countnes like full con vertibility of 
the Rupee, reduced duty on Capital Goods 
imports easier access to mterantionai quality 
raw material for export production and greater 
availability of export credit etc

Development of Handloom in Gujarat

6514 SHRIMAHESHKANODIA Willthe 
Minister of TEXTILES be pleased to state

(a) whether the Union Government of 
Gujaratfor the Development of Handkxxns dur-
ing the last two years, and

(b) if so, the details thereof and the action 
taken by the Government thereon so far’

THE MINISTER OFSTATE OFTHE MIN 
ISTRY OF TEXTIELES (SHRI G VENKAT 
SWAMY) (a) Yes, Sir

(b) The proposals received from the State 
Government of Gujarat were regarding loan 
assistance to weavers for becoming members 
of Primary Weavers Cooperative Societies, 
Janata Cloth Subsidy and for assistance under 
Market Development Assistance/Special re 
bate Schemes

On the basis of the proposals received from 
the £>late Government of Gujarat the Central 
Government has provided funds dunng the last 
two years as detailed below

(Rs in lakhs)

Year Amount

1991-92 14164

1992 93 17403

[English]

Cloth Production

6515 SHRI SYED SHAHABUDDIN Will 
the Minister of TEXTILES be pleased to state

(a) the per capita production of cloth, ail 
sectors taken together dunng each of the threo
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years, year-wise,

APRIL 23,1993 WrittenAnswers gg

population dunng these years?

(b) the per capita availability of cloth for 
domestic consumption dunng each of the last 
three years, and

(c) whetherthe rate of growth of production 
and consumption exceeds the rate of growth of

THE MINISTER OF STATE JN THE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)and(b) Per capita production of 
cloth and per capital availability of cloth for 
domestic consumption dunng the last 3 years 
was-

(SQ MTRS)

Years Percapita Percapita
production availability of
ofcloth cloth

1989-90 2564 2265

1990-91 2764 2414

1991 92 2658 2287

(c) Rate of growth of production exceeded 
rateofgrowthofpopulation However thehouse- 
hold consumption of textiles has been more or 
less stagnant as compared to the population 
growth rate

[ Translation]

Cases Pending in Courts

6516 SHRI CHHITUBHAIGAMIT Willthe 
Minister of FIN ANCE be pleased to state

(a) Whether there are several cases in 
Gujarat where the persons/companies who have 
not paid the direct tax and excise duty levied on 
them and have gone to courts in this regard

(b)ifso the details thereof

(c) the total amount involved in such cases
and

(d) the action being taken by the Govern 
ment to dispose of such cases expeditiously?

THEMINISTEROFSTATEINTHEMIN- 
ISTRY OF HNANCE (SHRI M V 
CHANDRASHEKHARA MURTHY) (a)to(d) 
Three companies assessed in Gujarat who 
have not paid the demand raised underthe direct 
taxesandthehavegonetocourtsforstaythereof 
are as follows

1 Gujarat Petro Synthesis Ltd 
Assessment years 1990 91 & 1991 92

2 Divya Vasundhra Fmanners Pvt Ltd
Assessment Years 1976-77

1936-77
1977-78

1980-981

3 Vareli Textile Industries
Assessmont Yeai 1990-91

The total amount involved in these cases is 
Rs 65 56lakhs The Income tax Department is 
taking steps for vacation of stay order and early 
disposal of the cases
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Themfotmafion m respect of Excise duty 

cases is betngcoHected and wilt be laid on the 
table of theHouse

Currency Note Prtamg Press

6517 SHRI MOHAN RAWALE Will the 
Minister of FINANCE be pleased to state

(a) the present capacity of Government 
note printing preses in the country

(b) whether this capacity is full utilised

(c) whether this capacny is sufficeint to 
meet the demandof the currancy notes

(d) if not, whetherthe Government propose 
to augment the capacity of seccunty printing 
presses and

(e)ifso the details thereof?

THE MINISTER OFSTATE IN THE MIN 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
The present capacity of Government Note Print 
ing Presses at Nashik it and Dews is 4400 
million pieces and 2160 million pieces of bank 
notesperannun respectively on a specific prod 
uct*mix basis

(b) Yes, Sir

(c) No, Sir

(d)and(e) In order to augment indigenous 
production Reserve Bank of India is setting up 
two new note printing presses Government is 
also considering moderansation/expansion of 
theexisbngnotepnntingpresses at Nashik and 
DewastoaugmertexistingproductKXicapacrty

Consumption ofTea and Coffee

6516 SHRI RAMKRISHNAKONATHALA 
WitheMmeterofCOMMERCE be pleased to 
slate

(a) whetherper capita consumption of tea 
has gone up as against coffee dunngthe last two 
decades in the country

(b) if so the details thereof

(c) whether the prices of tea are more 
favorable than coffee and

(d) if so the steps being taken by the 
Government to increase the consumption of 
coffee?

THE MINISTER OF STATE INTHEMIN- 
ISTRY OF CIVIL SUPPLIES CONSUMER 
AFFARIS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED)
(a)and(b) Yes Sir PerCapitaconsumptionof 
tea in India has been increasing overthe years 
Dunngtheyear1961 percapitaconsumption of 
tan in India was estimated at 318 gms per head 
peryear Thisfurtherincreasedto616gmsper 
head during 1991 However the percaprte con-
sumption of coffee which was 71 cms per head 
peryearin 1961 hasalmostremainedstagnant 
at the same level dunng 1991

(c)Yes Sir

(d) Forthefirsttime inthe lastfourdecades 
Coffee Board has allotted this year an internal 
sate quota to the growers upto 30% of the coffee 
grown which can be sold directly by the growers 
in the domestic market Also excise duty on 
coffee has been reduced

Private Banking Centres

6519 SHRIN J RATHVA WilltheMinis- 
ter of FINANCE be pleased to state

(a) whether the State bank of India (SBI) 
has set up Private Banking Centres in thecoun- 
tiy

(b)ifso the details thereof State wise
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(c? the facilities being provtdeed by these 

Centres:

(d) whetherthe Govemmentpropose to set 
up more such centres inGuaratandotherparts 
of th*» country during the current yean and

(e) if so, the locations thereof?

THE MINISTER OFSTATEINTHE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STA^S IN THE MINSITRY OF PARLIAMEN-
TARY AFFARIS (DR. ABRAR AHEMD): (a) to
(c). State Bank of India (SBI) have reported that 
they have set up personal Banking Centers at 
Bombay, Madias, SecunderabadandNewDeti 
These Centres offer portfolio investment and tax 
consultancy services to individual customers 
and arrange facilities for them at identified 
branches. They also act as store houses of 
information on various savingsand investment 
schemes ot banks and otheragencies.

(d) and (e). SBI have no proposal for the 
tknebeingtoset up rnore centres at other places.

[English)

Dredging Works

6520. SHRfM.V. V.S. MURTHY: WWthe 
MMMsrofSURFACETRANSPORTbepieased 
to stale:

(a) Whetherthe Government haveany plan 
to venture into the global market for taking up 
dredging works; and

(b) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a)At present there is no 
such proposal of venturing into global market for 
undertaking dredging works.

(b) Does not arise

NabanfBranehMinQi^MWl

6521. SHRI CGHANDRESGHPATELWi 
the Ministerof FINANCE be pleased to state:

(a) the number of branches of National 
Bank for Agriculture and Rural Development 
(NABARD)opened in Gî arat during each of the 
last three yeans and the Locrtons thereof;

(b) whetherthe Government propose to 
open more branches of (NABARD) in Gujarat; 
and

(c) If so, the detato thereof,

THE MINISTER OF STATE IN THE 
MINISTRHY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED): 
(s)The National BankoforAgricufcureandRural 
Development (NABARAD) is having its Re- 
gkjnal Office at Ahmedabad in GuyaraL it does 
not propose to open any branch in Gujarat. 
However, NABARD is posting District Develop-
ment Manager (DDM) at the dntrict level hri a 
phased manner. For this purpose, one man 
resident-cum-offices are opened which havem - a----m . - —~ •---** - * - »tuncwmaooonanmmgcnm 
districts including CrecBt Planning under the 
districts Service Area Approach and monitoring 
crecit dissemination. The year-wise position of 
DDM offices opened so far in Gujarat is as 
folows:*

1989*90 I.Sabaikanta
2.Junagadh

1990-91 I.Bhu)
2.Bharuch
3.SurondraNagar

1991-92 1. Valsad
2.Amreli
(TaggedtoJunagadh)1902-93 l.Khsda
0% ■---- -c.M innnB
3. Rajkot
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(b) NABARD does not propoee to open 

additional DDM offices in the State of Gu arat 
during 1993-94.

(c) In view of (b) above, does not arise.

National Transport Policy Committee

6522. OR. KRURASINDHUBHOI: Withe 
MNsterof SURFACETRANSPORT beptoeeed 
tostate:

(a) whether the Government propceetoeet 
up Second Nationai Transport Poicy CommK* 
tee;

(b) if so, the details thereof; and

(c)by when this Committee is expected to 
start functioning?

THE MINISTER OF STATE OFTHE MW* 
ISTRY OF SURFACE TRANSPORT (SHRI 
J AGDISH TYTLER): (a) Presently, there is no 
concrete proposal to set upaSecond national 
Transport Policy Committee.

(b) and (c). Does not arise

IncomeTax and Exciae Duty Payers in 
Nagapur Region

6523. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of Finance be 
pleased to state:, #

(a) the names of the first twenty five top 
centralexcise duty and income tax payingindi- 
viduaitin the CoUectorate and Commissioner 
office at Nagapur and the amount of tax paid or 
due on them during the last three years; and

(b) the total amount of excise duty and 
income tax cofectedfrom the region durir>g this 
period?

THE MINISTER OFSTATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTY): (a) The 
names of the first 25 top central excise duty 
payers In Nagapur Cerrtn*l Excise CoiiectoMe, 
the amount of central excise duty paid by them 
during the last three years adthe centralexcise 
duty duefrom them as on 31-3^1993are given 
inthestatsmentendoeed. Information regard-
ing income tax isbeing collected and will be laid 
on theTableof the House.

(b) The amount of central excise duty and 
income tax collected in Central Excise 
Cotedonie, Nagapur and
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Heatons

«S24.SHRlHARtSHNARYANPRABHU 
ZANTYE:W» the Minister of{X)MMERCE be 
ptoasedtostttoe

(a)whether Indian Missions abroad have 
been aesigrMxJ new role of export promotion;

(b) geo, the details thereof; and

(c)theresutaenvisaged«toringthecurrerl 
year?

THE MINISTER OF STATE IN THEMIN- 
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS ANO PUBLIC DISTRIBUTION NO 
MINISTER OF STATE INTHE MINISTRY OF 
COMMERCE (SHRI KAMALUDOIN AHMED):
(a) Yes, Sir.

(b)One of the primary tasks of the Indian 
Missions abroad has been to promote India’s 
economic andoommettial inter. Intheconfext 
of ihe recent measures towards Ifceralisaettion 
of our economy, steps have been taken to 
strengthen and reorient their functioning. Spe-
cific instructrons have been issued to all mis-
sions to monitor in their area of juriscBction an 
economic developments relevant to Indta.The 
missions have been asked to extend assistance 
to exporters and business delegations visiting 
abroad and to promote Intfia’s participation in 
proejcts offerd for international bidchng. They 
have also been asked to prepare comprehen- 
sn̂ ecorKXTiiĉ (XHT)me«cialrK)tesindud»ng 
guides on doing bueitfess with the country of 
accredition for use b Indian exporters and pre- 
pare and irnplementtaî ett oriented action plans 
to promote our exports, particularly in thrust 
areas and to undertake market surveys. A 
mechanism has also been devised for lose and 
continuous interaction between our missions 
and our trade and industry Organisations to 
avoid^elays in Qpmmunication. Foreign Secre-
tary has addrdssftj adetSiled letter in Septem-
ber, 1992to a l̂Wads of mission outlining these

and other more relevant steps.

In order to enable our missions to dis-
charge these new responsibilities spedaltr^  
ing programmes have been organised both for 
commercial officers as well as for Heads of 
Missions. Prime Minister himself has taken 
several meetings with Heads of Missions to 
unaomne ro  nocMBRy ana 10 provici© arecoon 
tolhepremolionoflndia’seconofpicandoonv 
merclalirtferestsandtowofkoutaweff-coorcl- 
nated strategy for various regions around the 
world. Steps have also been taken to computer-
ise our mtecions so that theirfunctioning could 
become more efficient. Trade directories are 
being updated and information on economic 
developments in India is being provided on 
oontinuousbasissofhataKeconomic, commer- 
ciai and trade queries could be responded to 
quickly inacomprehensive manner, some of 
our irrtxxtartf missions are also taking steps to 
open up business cells in the embassy pre-
mises for use by visiting Indian businessmen.

(c) During the current year Missions are 
under continued instructions to monitor an d 
strengthen matters relating to exports in the 
countries of their accreditation. We are confi-
dent that out Missions will discharge these 
functions suitability and be an effective instru-
ment for increasing our exports to those coun-
tries and through their cunstant efforts, the busi-
ness community and exporters in particular, 
would be kept informed of business opportuni-
ties with India during the year We are hopeful 
that our Missions would be succes'sfu! in helping 
India to achieve its targets in the current year.

Export of Edible Dils

6525. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMERCE bepleasedto 
state:

(a) whether the Government propose to 
export edible oils;

(b) if so, since when the countries to which



edible oils are proposed tobe exported, and and establish trade ties to the fullest possible
extent

(c) the their details of the proposal in this 
regard? PenaHonaHsalionatNrtioneliMd Panhi
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THE MINISTER OF STA7 E IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION ND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE {SHRI KAMALUDDIN AHMED)
(a)to(c) Government does not proposetoaHow
export of edible oils, except to a limited extent 

Trade with ThaHantf

6526 KUMARIPUSHPA DEVI SINGH 
Wtfthe Minister of COMMERCE be pleased to 
stale

(a)whether any specific areas of co-opera- 
tonandMaterai relation have been identrfiedby 
Indra and Thailand

(b) if so, the details thereof,

(c)whether any agreement has beensigned 
or isproposedto be signed to strengthen the co-
operation and bilateral relation between the two 
countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION ND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED)
(a)and(b) Yes, Sir In the last meeting of the 
Indo-Thai Joint Trade Committee in January, 
1993, a number of areas of cooperation were 
identified These include commodities of mu-
tual export interests, participation in exhibitions 
i< i enhance trade promotion of joint ventures etc

(c) and (d) There is a trade agreement 
*■ ir»tween the two countries under which the con* 
looting parties are to take appropriate mea- 
‘ ui es to develop and further economic relations

6527 SHRI MULLAPPALLY 
RAMCHANDRAN WiHtheMmster of FINANCE
be pleased to state

(a) whether the Government propose to 
denationalise the nationalised banks; and

(b) if so, the details thereof and the cteasion
taken in this regard?

THE MINISTER OFSTATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
No, Sir

(b) Does notarise

C tosureefJuM M fc

6528 SHRIMATIGEETAMUKHERJEE 
Wril the Minister of Textiles be pleased to state

(a) whether a slump in demand for jute 
products specially sackings has affected the 
production in vanous jute mills in the country,

(b) whether some of these mills are also 
facing closure,

(c) if so, the details thereof and

(d) the steps proposed to see that these 
mills are not closed?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)to(c) There has been a fall in the 
production of jute goods due to reduction in 
demand on account of decline in pnees of syn-
thetic substitutes, erosion of erstwhile USSR 
marketetc However thedemandforjutegoods 
is likely to pick up to meet the requirements of v



105 WnttenAnswers VAISAKHA3,1915 (SAKA) Written Answers 106
packaging of foodgrains during the ensuring 
Rabbi Seaons.

(d) Government have provided several 
incentives to revitalize the jute industry includ-
ing enactment of Jute Packaging Matenals 
(Compulsory Use in Packing Commodities) 
Act, 1967 creation of Jute Modemtsaion Fund, 
establishment of Special Jute Development 
Fund, grant of fiscal, financial and marketing 
support etc

Supply of Materials for Child Survival &
-■*- * *  - ----»----- » -- AO0P6 MQIFVGrnOOO rrU|CCl

6529 DR RAJAGOPALANSRIDHARAN 
WiH the Minister of COMMERCE be pleasedto 
state

(a) whetherthe Director-General of Sup-
plies & Disposals has been entrusted with the 
job of supply of goods for the implementation of 
theChildSurvival and Safe MotherhoodProject
inthe country, and

(b) if so, the details thereof?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED)
(a) Yes Sir

(b) The project is being implemented by the 
Union Ministry of Health & Family Welfare with 
the World Bank Aid Sofar.theMmistryofHealth
& Family Welfare has placed 14 indents on the 
DGs&D for supply of life saving medicines e g 
Tablets Paracetamol, Tablet Methyl 
Ergometnne, Tablets Mebendazule, Powder 
cetrimide, Ointment PorvKJone, Oral Rahydration 
Salt Tablet Folic Acid & Ferrous Sulphate The 
medicines are being procured through Interna-
tional Local Competitive Bidding as per World 
Bank guidelines

[Translation]

Agricultural Development of Madhya
»  « —  *-rTmJBSfi

6530. SHRI MAHENDRA KUMAR SINGH 
THAKUR Will the Minister of FINANCE be 
pleased to state

(a) whetherthe Government of Madhya 
Pradesh has sent any scheme forthe approval 
of the National Bank for Agriculture and Rural 
Developments development of agriculture in 
the State,

(b) if so, the details thereof, and

(c)thesteps taken to accord approvaltothe 
scheme atthe earliest?

THE MIMISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINSITRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a) to
(c) The National Bank for Agriculture and Rural 
Development ((NABARD) has reportedthal no 
scheme of Government of Madhya Pradesh for 
Development of Agriculture inthe State is pend-
ing for sanction

[English]

--- ------- ■ - * ----- - *  • —-------ifTrViW wM^NirW jncnny nbtvOwc ufuys
APeycoliopic Substances

6531 DR VASANT NIWRuTTI PAWAR 
Will the Minister of FINANCE be pleased to 
state

(a) whetherthe Government propose to 
receive the law and Criminal Justice System 
relating to naroctic drugs & psychotropic sub-
stances,

(b) if so, the details thereof andthe reasons 
therefor,

(c) whetherthe Government propose to
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modty law to provide treetatment and rehabili-
tation facilities outside jail; and

(d) if so, the details thereof ?

THE MINISTER OFSTATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHY)(a)and(b). 
The basic law regarding narcotic drugs and 
psychotropic substances and trails of drug of- 
fenders is the Nerixrte Drugs and pashchotripic 
Substances Act, 1985. Examination of the law 
toassessilseffectivenessisacontinuosproess 
and whenever necessary suiteMe changes are 
made. No final decision about any proposed 
changes in the law has been taken so far.

(c) and (d). Sections 39 and 64A of the 
Narcotic Drur~ and Psychotropic substances 
Act already envisage medical treatment for 
detoxification or deduction from a hospital or 
institution maintained or recognised by the 
Government Section 64AalsoenMsageSmedh 
'Oal treatment for detoxification or dedication 
from a hospital or institution maintained by a

local authority. Section 71 ofthe MarcottcDtugs 
and Psychotropic Substances Act authorises 
the Government to establish Centres for identi-
fication, treatment, education, after-care, reha-
bilitation and social reintegration of addicts.

Production of Shellac

6532. SHRI BIRSINGH MANATO: Wfflthe 
Minister of COMMERCE be pleasedto state:

(a)the production of shellac duringeach of 
the last three years, State-wise; and

(b) the stepstakerVproposedto betaken by 
theGovemmei forpromotion and cultivation of 
Lac?

THE MINISTER OF STATE INTHE MIN- 
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION ND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED)
(a) State-wise production of Sticklac during 
each of the last three years is given below:-

1990-91 1991-92
(tnMTs)
1992-93

Bihar 10.115 6,075 6,610

Madhya Pradesh 3,085 2,950 2.670

West Bengal 
Gujarat &

1,030 1,020 1,455

Maharashtra 100 95 195

UttarPrasdesh 335 460 565

Other States 310 210 170

Total 14.995 10,810 11,685

(State-wise production of Shellac is not available)



(b) Government It taking the following bythecourtstodeddeMACTcases. Someof
steps for promotion aralcultivation of lac: the case factors causing delay in settlement of

such case ars:-Noivfunct>oning of someof the
(i) Regular supply of improved variety of MACTS for some time lor want of judges, law-

broodlac to the cultivators through broocflac yen’ trike, lacfc of interest on the part of claim-
farms. ants for various circumstantial and financial

reasons, and procedural delays.
(ii) Providing information on improved

variety of lac host plants. : [Engksty
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(Hi) Re-organisation of research, training 
and extension prgrammes to serve the lac in
dustry.

----------------------------*Itranstaooni

Compensation to VicMmsof Road

6530. SHRI MOHAN SINGH 
(Feiozspur):

SHRI MRUTUNJA YANA YAK.

Will the Minister of SURFACE TRANS-
PORT be pleased to stats:

(a)thenumberofcompensationclaimesof 
victims involved in DTCbusaccidentsin Delhi 
laying pending with the tnbunalsason Decem-
ber 31 , 1992and the amount of condensation 
involved therein,

(b) the reasons for delay in their disposal:
and

(c) the time by which these cases are likely 
to be disposed of?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) As on 31-12-1992, 
2141 compensation claims invoJvmg DTC were 
pending in different Tribunals The total com-
pensation claimed in these case*, amounted to 
Rs 107 crores (approximately).

(b) and (c). Generally 3-10 years-are taken

6534. SHRI SARAT CHANRA 
PATTANYAK: WiH the Minister of TEXTILES 
be pleased to state:

(a) whether the Government proposetoset 
up an apex body forthe handkxxn weavers co-
operate societies:

(b) if so, the detatfs thereof

(c) whether the Government have also 
received any representation from the Afl India 
Handkxxn Weavers' Corporation « ths regard* 
and

(d) if so, the reaction of the Government 
thereto?

THEMINISTRY OF STATEOFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY (a) No, Sir

(b) Does notarise

(c) The AN Indian Hamfloom weavers Con-
gress had suggested amongst other things set- 
tmgupdanational federation of apex handkxxn 
weavers cooperative societies m the country

(d) There is an All India Handloom Fabrics 
Marketing Cooperative Society Ltd having its 
area of operation throughout the country It is 
uptothe Apex Handkxxn Weavers’ Cooperative 
Societies, if they so choose, too constitute an-
other federation.
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[Translation]

Bridge* on NHs in Maharashtra

6535 SHRI VILASRAONAGNATHRAO 
GUNDEWAR Will the Minister of SURFACE 
TRANSPORT be pleased to state

(a) The number of bridges constructed on 
the National Highways is Maharashtra during 
the year 1992-93 and the number of bidges 
proposed to be constructed in 1993-94,

(b) the number of bridges repaired/being 
repaired on the National Highwaysm Mahrarshtra 
duringthe lasttwo years, and

(c) the details of the amount spent on the 
repairs of brides on these National Highways 
during each year of the last tow years7

THE MINISTER OFSTATEOFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) Twenty six bridges 
have been constructed on National Highways in 
Maharashtra during 1992-93and 30 bridges are 
targetedtobeconstruttedin 1993-94

(b) Thirty bridges have been repaired on 
National Highways in Maharashtra during the 
last two years

(c) T he amounts spent on repairs of bridges 
m 1991-92 and 1992-93are Rs 44 89lakhsand 
Rs 28 61 lakhs respectively

Unemployment in Delhi

6536 SHRI DR P R GANGWAR Will the 
Minister of LABOUR be pleased to state

(a) the number of skilled and unskilled 
unemployed pei sons in Delhi as on date

(b) the action plan being formulated by the 
Government to resolve unemployment prob 
iem and

(c) the target fixed in this regard for the 
current year*?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) Of 
the 7 94 lakhs jobseekers registered with the 
Employment Exchanges in Delhi as on 31 st 
Dec 1989, about 52% were fresh workers not 
possessing any significant work experience 
Details of the job-seekers not all of whom were 
necessarily unemployed who could be 
categorised under the occupational skill catego-
ries as ion 31 12 89 (lastest available) are as 
under—

Skilled/Semi-skilled -046 lakhs

Unskilled -1 03 lakhs

(b) and (c) Employment is a thrust area of 
the Eighth Five Year Plan The Plan emphasises 
the need for a high rate of economic growth, 
combine with faster growth of sectors subsectors 
and areas which have relatively high employ 
ment potential for en hancking the pace of em- 
ploymentgeneration Geographicallyandcrop- 
wise diversified agricultural development 
wasteland development and forestry, develop-
ment of rural non-farm sector and rural 
infrastruchure faster growth of small and 
ecentrdalised manufacturing and expansion of 
housing area the basic elements of the employ-
ment oriented growth strategy envisaged in the 
plan The Plan is expected to create 8 to 9 million 
additional employment opportunities per yeat 
on an average N o year-wise target have been 
set

[English]

Export Target

6S37 S H R ID  VENKATESWARA RAO 
Will the Mimstcrof COMMRCF be pleased to 
state

(a) w hetherthe government have taken any
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steps forthe setting up of a technology bank and 
an export developmentfund to achieve the ex- 
port target;

(b) if so, the details thereof; and

(c) the details of the steps taken by the 
Govemmentto achieve exporttarget in farming 
sector?

THE MINISTER OF STATE IN THE MIN- 
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION ND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED);
(a) No proposal for setting up of technology bank 
orexportdevetopmentfundtoachievetheexport 
target hasbeenformulated.

(b) Does not arise

(c) Government have taken by mesour 
steps to creaturean environment which is favor-
able for exports including export of agricultural 
products and processedfood. These measures 
include introduced of unified market determined 
exchange rate expansion of the definition of 
‘manufacture’ and capital goods in the Export ad 
Import Policy to include agricultural and allied 
activities, simplification in compulsory pres 
shipment inspection procedures, lowering of 
customs duties on capital goods and in puts, 
increased availability of export credit on softer 
terms and extension of benefits of 100% EQU 
Scheme to the exporters in the agricultural 
sector whoexport at least 50% of theirproduce

[Translation]

Pension Facility in State Bank of India

6538. SH RILAL B ABU RAI: Will the Min-
ister of FINANCE be pleasedto state;

(a) whether the pension facility has not 
been provided to aH the employees of the State 
Bank of India who retired in 1983and thereafter,

(b) if so, the reasons therefor; and

1915 (SAKA) Written Answers 114

(c) the number of employees retiring after 
1983who have been provided pension facility 
and the number of those who have not been 
provided this facility?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a) to
(c). Information is being collected and will be laid 
on the Table of the House.

[English)

Technical Credit to Indian Shippers of 
Lather and shote Uppers

6539. SHRI B. AKBAR PASHA: Will the 
Minister of COMMERCE be please to state:

(a) whether the Union Government have 
agreed to release more fund under Technical 
Credit for the utilization which helped Indian 
Shippers of leather and shoe uppers to export 
their stock to Russia:

(b) if so, the details thereof;

(c) whetherthe Government propose to 
provide more facilities to the Indian exporters 
having old/earlier contracts; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD):
(a) to (d). Yes, Sir. Underthe India-’Russia 
Trade Protocol for 1992. India had agreed to 
provide a Technical Credit of US$285millionto 
Russia. Out of the this an amount of US $ 200 
million was actually authonsedfor release dur-
ing 1992, which included a amount of US $ 40 
million earmarked for shoe uppers and finished 
leather. During the visit of the President of 
Russia in January 1993, it was further agreed to
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reteaaedthebalarraamount of US$85 mlton, 

forutfHeatianduring1993.TheRuasianrequeet
In .IL .  »«M- .*> .  ,  mlllifM ■ M il— * ?-------*------*------tonneuiiRzaDononnis amount inauaes, water 

afeshoe uppers arxJ material for production of 

shoes. Besides thecurrentTrads Agreement 

between Indto and Russia does not envisage 

grartofanyfarthertedwiealcrBdtein 199a The 
Government are atoo not aware if the Russian 

side has any proposals undpr its consideration 

tofacfttale purchases from thowi Indtan export* 

ere who may have okVeariier contracts. Under 

normal trade practice importers and exporters 

on both sides are freers to choose their tradmg 

partner.
Flyovers in Delhi

8540. SHRI VILAS MUTTEMWAR: WiH 
the Minister of SURFACE TRANSPORT be 

pleaeed tostale:

(a)the number of fleyovers propose to be 

constrûinDetiVNewDeWduringlhe eighth 

Five Year Plan;

(b)  the places where these flyovers are 

proposed to be constructed; and

(c)the estimated coet of theseflyovers?

THE MINISTER OF STATE OF THE 

MMKSTRYOFSURFACETRANSPORT (SHRI 
JAQFDISH TYTLER): (a)and(b).-Thirtythree 

rwmbers of flyovers/Road Over Bridges/Road 

Under Bridges at the locations as shown en- 

dosed 8tDlBm6nt,DiepicpOBsdtobo constructed 
in DeWNew Delhi as perthe draft Eighth Five 
Year Plan,subject to availability of funds.

(c)His too earty to indtote their estimatsd 

coeta,asthepropoMbareyettobefinafised.

STATEMENT

LocationsofFlyovsrs/RoadOver'Bridgee/ 
noaa uncBr-Dnoges incwasoioruons«ucDon 

in DeWNewDetoi in the Draft Eighth Frve Year 

Plan

1.  At the intersection of Ring Road and 

najafgarh Road (Raja Garden intersec

tion).

z.  Amansiaecionoinngi vnauiw mb 
Raod(A8hramChowkintersection).

a  At the intersection of Ring Road and 
KhelgaonMarg.

4  At the jntersectionof Ring Roadand Road 
No51.(Azac*>ur):

&  At Pur̂abiBaflhimerseclionof Ring Road.

6  At Driauta Kuan intersection of Ring Road

7  At 1cf̂ t̂rmhrtnniertinnrifRtnnP'̂#•  ^̂S W W W HM II|INVVVIW VW IW *IVVI IP M r W IHh

a GradaSsp«lorenJElRo«dandN||*garh 
Road Crossing at TilafcNagar.

a  Grade Separatorat the intereectionofB.S, 
ZafarMargandD.D. U. Marg.

10. R.O.B.onRlylineatSamaypurBadK.

11. R.O.B. on Lawrence RoadonRohtakRaR- 
way line near Keshav Puram Industrial 
Area.

12. Grade Separator at the croesing of Rani 
Jhansi Road, Bouleverd Road and G.T. 
Road.

13. GradeSeparatorattheimerBeclionofDB. 
Gupta Roadand Rani Jhansi Road

14 GradeSaperatoratfieintaraecltonofArya 
Samaj Road, FaizRoed and Link Road.

15.
Road and Shtvap Marg near MoHNagar.

ia Grade Separator atthecrosisingof Rama 

Road and Patel Roed

17. GradsSeperattatttttatanecionofOuiB̂  
Ring Road and Road leading >o Greater 

KaUash II near Savitri Cinema.

ta Grads Separator at intersection of Panfcha
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RoadandNa2afgaihRoad

19. R.O.B. at the level crossing Ghewra 
BawanaRoai

20. Grade Sepaiatorattheoossing near Paras 
Cinema Nehur Place.

21. R.O.B, on Narela Bawana Road near 
Narda

22. Grade Separator on BijwasanRoadnear 
Bijwasan Village.

23. Grade Separator at the intersection of 
Subhash Maig and J.LN. Marg at Delhi

24. Grade Separator at the irtersection of Pusa 
Road and AiyaSamaj Road

25. Widening of RUB on rohtak Road near 
KishanGanj.

26. Widaningof RUBonQutab RoadnsarNew 
DeMRIy Station.

27. Widening of Cahictta Brtfige on S.P. 
MukheijeeMarg.

28. RUB connecting G.T. Road with Vivek 
Vihar.

29. RUB at the existing level crossing near 
KrittNagarTnber Market

30. Road Under Bridge on Vikas Marg near 
I.T.O. Bridge.

31. QoveMeaf floyer on Vikas Marg near
I.T.O. Bridge.

32. Grade Separator at theinlefseclion of Tiak 
Marg-Dhagw n Dess Road.

31 Grade Separatolr at the intersection of 
BabaKharak Singh Marg-Park Street

ITransbOorUi ■ iw  m̂ v̂ssm̂ v n

■— »----- -mm - , ^ ----■-------nmyimmMrmnmoom ?wig>Li>viiopniiiii 
Scheme In Uttar Pradeah

6541. SHRI RAM BADAN:Wi> the Minis
ter of TEXTILES be pleased to state:

(a) the details of Villages included under 
the integrated HarKfloomvilage Development 
Scheme in Uttar Pradeeh; and

(b)the delate in this regard?

THE WNISTER OF STATE OF THE MIN
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY):(a)ThelolowingvMageshavebeen 
frken under InlefgfffrHl HandloQmvHlag'ft

-«---------Ict-I ***—• rla nt iueveiopmsrKocneme in unar rraoesn.-

(1) VMage-Achpalgarh,
District-Gaziabad

(2) VOage-Auhaufi.
District-Azamgarb

(3) Wage-Sirkha,
n?ati I. if —iXwiGrnviorsgBin

(4) VMage-Utdsn,
District-Jhansi

(5) VWage-MMhwara,
District-Barabanki

(b) The proposals submitted by Govem- 
mert of Uttar PiadsshandspproMsdby Govern
ment of IndatortwaboveiveVatoges include 
imparting of training to weavers, provisions of 
modernised looms,worksheda,common fadfr 
tissconb os and o4her necessary infrastructure.

, IW IIN U M O n riU IIIIR R IQ IV U li

6542. SHRI M. KRISHNA SAWAMY: W » 
the Minister of Finance bepleased to stale:
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(a) the total remittances from Middle East 
countries dunng the last three years country- 
wise andyear-wise, and

(b) whether the Government propose to 
give more incentives to Indian workers in the 
Middle East counters fortheir maximum contri-
bution to foreign exchange earnings’?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FAINACNE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR ABRAR AHMED) fa) 
Since the preliminary acutals of India's Balance 
of Payments have been compiled upto 1989*90, 
the details of remittances from Middle East 
countries during the last three years are not 
available

(b) Several incentives have recently been 
given to attract foreign exchanges earnings of 
Indian workers abroad Such earnings when 
repatnated to India can now be converted into 
rupee at the market rate Other steps interalia, 
include facility to returmg Indians to cpen and 
maintain Resident Foreign Currency Accounts 
with Authorised Dealers in India, freedom to 
transferfunds held in these accountsortocredit 
them to NRER/FCNR accounts on their becom-
ing non-residents etc

[Translation]

Students Concessional Passes

6543 SHRJNITISHKUMAR 
DR CHINTAMOHAN

Will the Minister of SURFACE TRANS-
PORT be pleased to state

(a) whether the Government propose to 
increase the rate of student's monthly bus pass 
fortravefinginthebusesrunrungunderD T Cm 
Delhi and

(b) if so, the details thereof’

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT 
(SSHRIJAGDISH TY1LER) (a) (a) and (b) 
Theproposal for increase in the rates of students 
Concessionalpassesfortraveling in DTC buses 
and buses playing underthe operation of DTC is 
underconsideration of the Government

Construction of Byepass in Shahjahan 
pur

6544 SHRI STYAPAL SINGH YADAV 
Will the Minister of SURFACE TRASNPORT 
be please to state

(a) whether the work on byepass on the 
National Highway No 24 Shahjahanpur on Delhi- 
Lucknow Highway in Uttar Pradesh has been 
commenced,

(b)if so, thefundsprovtdedforthis purpose 
forthe year 1993-94, and

(c) the time by which the work is likely to be 
completed'?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SSHRI JAGDISH TYTLER) (a) No Sir

(b) The finds provided for this purpose for 
1993-94will be known only after the Demand for 
Grantsfor 1993-94have been passed by Parlia-
ment

(c) It is too early to indicate the likely date 
of completion of this work as the work has not 
been sanctioned so far

Sectors incurring Losses

6545 SHRIMATISHEELA GAUTAM.
SHRI RAJESH KUMAR

Will the Minister of FINANCE be pleased 
tostate

(a) whetherthe Reserve Bank of India has 
idenWied the sectors inaimng losses and which



require banking facilities immediately; ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-

(b)ifsof thenamesof sectoridentifiedfor TARY AFFAIRS(DR. ABRAR AHMED): (a)to
this purpose; and (c). Presumably, the Hon’ble Members are

referring to category-wise outstanding and
(c)thedetateoffacaitiesdemandedinthis ourdues in respect of pubbc sectorbanks, The

regard? category-wise outstanding and overdues as on
September 1991 (Latest available) is given

THEMINISTEROFSTATE IN THE MIN- below.-
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Sectora Outstanding Overdues
(Amount in Rs. crores) 

%50 of overdues to 
outstanding

Large and Medium Industries 34297 4601 13.67

Small Scale Industries 15600 3579 22„94

Agricuttuie 16252 JDw 21.89

Other Priority Sector 8601 2778 32.30

others 27749 3371 12.13

Total 102400 17967 17.53

The banks provide loans to credit worthy 
borrowers for taking up economically viable 
activities. However, in the operations of the 
accountsoertain Lara become sticky leadingto 
ovwduesforvariousreasons. Government have 
been emphasiang upon the public sector bank 
from time to time to reduce overdues. Reserve 
Bank have also dieneoed banks to reduce the 
amount of overdues and also to improve their 
recovery performance. Some of the important 
steps are as follows.

1. Banks have been impressed upon to 
instituteaviabte recovery system withaviewto 
help recydingthesearee recourse of the banks 
to the needy and productive sectors of the 
economy on the one hand and to improve the 
proMaMy and viability of the landing banks, on 
the other hand

2. The Chief Executive of the banks have

been advised to pay their personal attention to 
the monitoring of large advances.

3. Introduction of a comprehensive and 
uniform grading systems it indicate the health of 
individual advances for the purpose of their 
efficeture monitoringgandfoUowup

4. To Keep a watch on the recovery of top 
sticky accounts at the Board level.

5. Taking action against the officiate where 
advance arefoundtohave become stioky due to 
theirnegfigence, inefficiency ett.

ravamemsonNns

6546. SHRI KASHIRAM RANA: Will the 
Ministerol SURFACETRANSPORTbepteased 
to state:
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(a) whether most of the National Highways 
have no brick pavements;

(b) if so, the paved and unpaved length of 
National Highways in the countiy separately,

jte-wise; and

(c) the targets fixed for laing pavements on 
National Highways during the currant years, 
States-wee?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SSHRl JAGDISH TYTLER) (a) to (c). National 
Highways are not paved with bricks and as such 
the question of giving details about state-wise 
paved and unpaved length separately or the 
targetsfixedforthe current financial year does 
notarise.

[English]

Export of Oranges

6547. SHRI DATTA MEGHE: Will the 
Minister of COMMERCE be pleased to state:

(a) the value and quaulity of oranges ex-
ported from Maharashtra in 1992; and

(b) the presentage of fall or rise in export as 
compered to the export target fixed for that 
years?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS ANDPUBLICDISTRIBUTION AND 
MINISTER OFSTATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD):
(a) Such statistics are not maintained state- 
wise. A total quantity of7769MTs of oranges 
(fresh and dried) worth Rs. 3.5 crores was 
exported from the country in 1991-92.

(b) As against an export target of566000 
MT of fresh fruits and vegetables valued at 
Rs.396croresduring 1992-93,the actual export 
»estimatedat510000MT valued at Rs. 375

crores. No seanate target was fixed for export of 
oranges.

Auction of Deep-Sea Fishing vessel* by

6548. PROF UMMAREDDY 
VENKATESHWARLU: Will the Minister of 
FINANCE bepleasedtostate:

(a) the number of vessels seized by the 
Shipping Credit and Investment Company of 
India Limited (SCICI) dunng each of the last 
three years artdthe amount realised therefrom;

(b) the number of vessels sucboned; and

(c)the details of the auctions andthe action 
price of sade of the vesuel?

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OFPARLIAMEN- 
TARYAFFAIRS(DR. ABRAR AHMED): (a) No 
vessels have been seized by SCICI. However 
the number of vesselsossessed by Govern- 
mertapponledi6oeivere(appanledundsrSCICI 
abolition Act, 1966) dunng the last three years
are gwen below.-

Yearof No. o f Vessels
repossession

1990-91 12

1991-92 12

1992-93 2

The amount released are incicaledat(c) 
below.

(b)Four.

(c) The detaHs of the outcome of auctions 
held at Viskhapatnam3.1992are as under
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Name of vessel Name o f Fishing Company Auction Price 
(Rs. in Lakhs)

' ’ MFV Sunshine Rainbow Sea Foods 305

MFVSunrise Rainbow Sea Foods 3.10

MFV Mayil Cholamandal Shipping 16.10

MFV Blue Caravan Seagull Sea Foods 18.30

Financial Assistance of Kerala

6549. SHRI KUDIKKUNIL SURESH: W i 
the Minister of FINANCE be pleased to state.

(a) the amount of financial assistance/toan 
provided by various public sector banks in 
Kerala to the fanners aijd poor peopleaffected 
by floods and natural c l̂amrties during the last 
two years; and
i

(b) the directions of the Government in this 
"egard?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FAINACNE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a) 
and(b). Data reporting system does not gener-
ate information in the manner asked fbr. How* 
.ever, disbursements made for agricultural pur-
poses by all commercial banks functioning in 
Kerala during the year ended June 1990and 
June 1991 (latest available) are as given below:

(Rs. in crone)

Accounts Amount

t June 1990 706249 374
y ,u.

June 1991 363

The Commercial Banks have boon issued

starxSng instructions by Reserve Bank of I ndia 
for provkSngrefief and rehabilitation assistance 
to the persons affected by natural calamities 
such as floods, droughts, cyclones, etc. These 
instructions envisage intralia (i) conversion of 
short-term production loans into medium-term 
loans; (8) rescheduling'postponement of exist-
ing term loan instalments; and (iii) provision of 
additional need bAsed crop/investment loans, 
etc. The above guidelines are uniformly appli-
cable to persons affected by natural calamities 
in all States/union Territories including that of 
Kerala.

I I ranSISKXXq

ChHd Labour Pro}ect

6550. SHRI NAWAL KIHORE RAI.
SHRI NTISH KUMAR:

Withe Ministerof LABOUR be pleased to 
state;

* (a) whetherthe Government have set up a
child labour prayer*, for the welfare of chik  ̂
labour;

(b)if so,the amount spent underthis scheme 
during the last three years;

(c) whetherthe targetfixed for the rehabifr 
tationof 25 thousand chfldren each year under 
the scheme has beenachieved.
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<d)ifso,thenumberofchikilabourrBba^ 

tatedtHI December1992; and

(e)thenumberofcNldlabouretswhohave 
been rescuedfrom the industries dedared dan-
gerous, State-wise? *

THE DEPUTY MINISTER IN THE 
MINSTRY OF HEALTH AND FAMILY 
WTEELFARE (SHRI PABAN SINGH 
GHATOWAR): (a) Yes, Sir.

(b) The amount spent under Naixx^ Child 
labour Policy Project and under Giants* in-aid 
Scheme forthe Wetfareof chad labcxir during he 
last the last three years is as follows:

(Inlakhs)

1990-91 14020

1991-92 180.77

1992-93 168.97

(c)to(e). Underthe National Child Labour 
Policy, 1987 it was proposed to cover30000 
child labourers in the first phase. At present, 
some 9410 children can receive education in 
schools approved under different projects, 
batches of children who have completed three 
years of schooling and passed the 5th started 
examination, have joined the mainstream of 
education. The number of children who have 
been rescued and rehabilitated is preciselsly 
available as no such survey has been con-
ducted. However child laburhasbeenprohMed 
in certain occupations and processesHsteeNn 
the Scheduietothe Chid Labour (procNbttinh& 
Regulation) Act, 1906.

[English]

Decline in Exports to Erstwhile soviet 
Union

6651. SHRI CHANDULAL 
CHANDRAKAR:

SHRI GEORGE FERNANDES: 
SHRI MANDRANJAN BHAKTA:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether our exports to Russia and other 
former soviet republic countries was very low 
during 1992;

(b) if so, the details of the steps taken to 
boost the export with the Commonwertth of 
Independent States and erstwhile eastern bloc 
countries following the end of rupee trade an14 
radical changes in these nations;

(c) whetherthe strategy envisages setting 
upof Jouming ventures in different fields;

(d) if so, the details thereof; and

(e) the extent to which the Rupee-Rubble 
agreement signed with the Russian President 
will help in boosting our country’s exports and 
pay off debts of erstwhile Soviet Bloc?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHE MINISTRY OF 
COMMENCE ( SHRI KAMALUDDIN 
AHMED):(a) Yes, Sir. India’s exports to the 
former Republics of the Soviet Union including 
Russia was of the order of Rs. 2054crores in 
1992as compared to Rs. 4138 crores in 1991.

(b) The stapes taken by the Government 
indude, interaJia, conclusion of new framework 
trade agreements substituting rupee payment 
trade by trade in freely convertible currencies, 
countertrade, conclusion of new and more ex- 
tendfcie inter banking arrangements, proposal 
to set up Joint Venture Banks, exchange of 
commercial visits, opening of new diplomi**̂  
missions and trade representations, extension 
of ciedite, emphasis on promrtion of joint ven-
tures, encouragementtoand promotion of direct 
business level contacts, development of trans*
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port and transit routes, and intensification of 
economic cooperation such as through training, 
provision of expertise and constancy services
elc

(c)and(d) Yes, Sir The strategy envis- 
agesencouragemerrt to arri promotion of setting 
up of joint ventures in different fields Joint 
Ventures include joint trading ventures, joint 
ventures on production shanng bas, pint ven-
tures in third countnes, joint ventures banking 
elc

(e) Alongside the Rupee-Rubble Agree-
ment agreement was also reached that repay-
ments by India of the State credits from the 
Formersoviet Union would be effected through 
Russia importing such goods andservicesfrom 
India as are permissible under our Export 
Import Policy, in force, from time to time This 
s expectedto contribute to higher exports from 
ndta to Russia However, it may not be possible
o quantify the extent of such increase

Translation]

__>*«--------« --— B lk A *DMuvwoncvrBOVEMnflr

S552 SHRIMATI SHEELAGAUTAM 
SHRI RAJESH KUMAR

lAtillthe Mmeterof LABOUR bepleasedtostate

(a) the number of Beedi workers in Bihar,
%

(b) the welfare programme/schemes for 
lie Beedi workers being implemented by the 
aovemment in Bihar and other States State- 
wse

(c)the number of Beedi workers likelytobe 
benefited under each scheme/programme dur-
ing the current year

(e) the number of workers likely to be 
benefited under these programmes/schemes?

THEDEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) The 
areabout3 92lakh beedi workers in the Stateof 
Bihar

(b) List of welfare schemes available to the 
beedi workers and their families in the country, 
including the State of Bihar, is given in the 
attached Statement.

(c) Beedi workers avail of the welfare 
measuresthroughthedepensanesset up under 
the Beedi Workers Welfare Fund and the State 
Governments implement the Schemesforhous- 
ing for economically weaker sections of beedi 
workers AbortIO 5lakh beedi workers would be 
covered underthe Group Insurance Scheme 
dunng 1993-94 It is not possible to quantity the 
number of beneficianes scheme-wise tor1993- 
94

(d) At present no additional scheme is 
under consideration of the Government

(e) Does not anse

List of Welfare Scheme under the Beedi 
Workers Welfare Fund

A HEALTH

1 Reservation of beds in T B Hospitals

2 Reimbursement of actual treatment 
charges to workerssuffenngfromCancer

3 Schemeto Provide facilities forthe 
treatment of beedi workers suffenng from 
mental diseases

(d) the number of additional programmes 4 Scheme for supply of spectacles to
rr schemes which are under consideration of the * beedi workers(mcludingGharkhata Work- 
uovemmentforthe near future and ers) free of cost



5l Scheme for treatment of Heart Dis- 2  Schemefororgarasmgsports, games
and cultural activities
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6 Scheme for Leprosy relief for beedi 
workers

7 Domiiliary treatment of beedi suffer-
ing from T B

8 Maternity benefit scheme forfemale 
beedi workers

9 Scheme for payment of monetary 
compensationforsterlization to beedi workers

B SOCIAL^ECURITY

1 Group Insurance Scheme forbeedi
workers who are non-members of E m -
ployees Provident Fumd Scheme

C EDUCATION

1 Grant of scholarships to the children 
of beedi workers

2 Financial assistance to school going 
children for supply of one set of school dress

D HOUSING

a Scheme for Provision of holiday 
homes

4 Scheme for supply of TVsets tobeedi
workers cooperative societies

[Enghsh]

Registered Fabrication Units

6553 SHRIS N VEKARIA Willthe Minis-
ter of TEXTiLESbepleasedtostate

(a) the total number of fabrication units 
registered with Apparel Export promotion Coun 
at which are getting cloth and garment expon 
guata for the last two years,

(b) If so, whether complaints have beer 
receivedregardingfake units registered with the 
Apparel Export Promotion Council by produc 
ing bogus documents and which do not under 
take fabrication job but sell their export quota ir 
black market, and

(c) if so, thenumber of such units detecte(' 
so far and action taken against each of them7

1 Build Your Own House Scheme

2 Housing scheme for Economically 
Weaker Sections

a Group Housing Sachem for Beedi 
Workers

4 Grant of financial assistance to co-
operative societies of beedi workers for 
construction of worksheets and Godowns

E RECREATION

1 Scheme for establishment of audio-
visual sets/cinema vans/exhibition of films

THE MINISTER OF ST ATE OFTHE MIN * 
ISTRY OF TEXTILES(SHRI G VENKA 
SWAMY) (a) According to the Apparel Expor 
Promotion Council the total number of regr> , 
tered exporters held eligible for allotment t  
garment export entitlements under the Manu 
facture-Exporter Entitlement (MEE) Syster 
fbr1992and 1993allotment years were 1060ani 
1525 respectively

(b) and (c) No specific complaint aboi 
fake manufacturing units has been receiver 
However, the Testiles Commissioner has cm 
stituted inspection teams for physical verifiĵ  
tion of units registered as Manufacturer Export 
ers within the last two year and were allotte 
manufacturer-ExporterEntitlements Basedo
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the wportaoffw  teams, the allotments in re- 
spedN)ffounMq)OitBfBin1992andtwoexptMtets 
in1993werearoeled.Two more unite, on their 
own h mn vvvouu m uiiiub or i oxnios oonwnts- 
sioner that they would not be in a position of 
comply with the regulafonsforatotonerits under 
the system following which their allocations 
werecanceded. In respect of nineteen export
ers, some dfecrepandes were noted in respect 
of number of machines and workers in1993and 
endorsements on their guota certificate has 
been withheld and further investigations are on.

[Translation]

Import of Sub standard Garments

6564. SHRI RAJENDRA AGNIHOTRI: W1 
the Minister of TEXTILES be pleased to state:

(a)\MiethertheGovemmenthavereceived 
any complaint regarding sub-standard ready-
made garments imported by some traders;

(b) if so, the action taken by the Govern-
ment against such traders; and

(c) the steps taken by the government to 
check the import of substandard garments'?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY):(a) to (c): Readymade garments be-
ing consumer goods, are included in the cat-
egory of ‘Restricted items’ under ‘Negative list 
of imports’ in the Exim policy. Hence readymade 
garments are not permitted to be imported 
except against a license or in accordance with 
a public notice issued in this behalf.

Ministry of Textiles have not received any 
complaints regarding sub-standard ready-made 
garments imported into the country.

[English]

H.N. Ray Committee Report

SHRI AJOYMUKHOPADHYAY:

Win the Minister of Finance be pleasedto

(a) whether the Government have taken 
decision regarding implementation of the rec-
ommendations of the Experts Committee con-
stituted underthe Chairman ship of Shri H.N. 
Ray;

(b) if so, the steps being taken by the 
Government in this regard;

(c) if not, the reasons therefor; and

(d) the time by which it is likely to be 
irnpiernefiTecrr

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI H.V. 
CHANDRASHEKHARA MU RTH Y): (a) to (d): 
The recommendations of the Committee of 
Expderts constituted under ttie Chairmanship of 
Shri H.N. Ray, formerly Finance Secretary, aie 
being examined.

[Translation]

Financial Assistance by UC

6556. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE be 
pleasedto state:

(a) the financial assistance provided by the 
life Insurance Corporation of India for the vari- 
ousprojectsandfor housing sector during each 
of the last three years and proposed to be 
provided during the current year, State-wise; 
and

(b) the details of the schemes in which the 
amount has been invested or proposed to be 
invested?

6555. SHRI C.K. KUPPUSWAMY: THE MINISTER OF STATE IN THE MIN-
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ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHAMED) (a) 
and (b)- WhHe allocations for the financial year, 
1993>94areyetto be finalised by the Planning

Commission, thefinandatasatetanoBprowklBd 
bytheLICof India for various projects and tor 
housing sector during each of the last three 
years »n given as in attached STATEMENT-1, 
STATEMENT.il and STATEMENT-HI.
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Financial Assistanceto Alang 
shipyard

6557 SHRI DILEEPBHAISANGHANI Wil 
the Minister of SURFACE TRANSPORT be 
pleased to state

(a) whether any proposal from Alang 
(Bhavnagar) Shipyard of Gujarat regarding 
financial assistance in under consideration of 
the Government

(b)ifso the details thereof and

(c) the action taken by the Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTL ER) (a) No proposal 
from Alang Manne Private Ltd of Bhavnagar 
regardmgfinancial assistance is jnder consid-
eration of the Government

(b)and(c) Do not arise

[English]

Voluntary Retirement Scheme in NTC

6558 SHRIG MADE GOWDA Will the 
Mmisterof TEXTILESbepleasedtostate

(a) the number of NTC employees who 
availed of the voluntary retirement scheme so 
far

(b) the number of Badli/Temporary and 
Casual Workers in NTC mills

(c) whether the Voluntary Retirement 
Scheme is applicable to the Badli/Temporary 
ana casual workers also, and

(d) if not whetherthe Government propose 
to extend the above Scheme also to these 
employees?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G VANKAT 
SWAMY) (a) Ason1541993,25875emptay- 
ees of National Testicle Corporation have 
availed of voluntary retirement scheme

(b) There were30,043badh workers and 
6 302 casual/other workers ‘on rod* in various 
NTC mills as on 31 12 1992

(c)and(d) Presentfybadh/temporary/ca- 
suai workers can be nabonahsedwith compen-
sation underthe provisions of Industnal dis-
putes Act

Vesselawith Andaman and NicotMMr
■ j— ♦-»-*— --Aom m m raoon

6559 SHRI MANORANJAN BHAKTA 
Will the Minister of SURFACE TRANSPORT 
bepleasedtostate

(a) the number of vessels with the director-
ate of Sfupping Andaman and Nicobar Admin-
istration

(b) the number of vessels which are in 
operation and

(c) the number of vessels which are under 
repair as on date9

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) the are fifty two 
vessels under the Directorate! of Shipping 
Services of Andaman & Nicobar Administra-
tion In addition the Directorate of Shipping 
Services has also stx confiscated trawlers

(b)and(c) Out of the fifty two vessels thirty 
vessels are under operation at present and 
twenty one vessels are under repair There- 
maming vessel isstatedto be beyond economic 
repairs Out of the six confiscated trawlers one 
vessels is operational and the remaining five 
vessels are non-operational at present
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Smuggling of Cloves and Spices

6560. PRO. K. V. THOMAS: WiR the Min-
ister of FINANCE be pleased to state:

(a) whether the Government are aware of 
the large scale smuggling of doves and other 
spices to India throughTripura and Impala; and

(b) if so the preventive measures taken by 
the Government in this regard?

THE MINISTER OFSTATEINTHE MIN-
ISTRY OF FINANCE (SHRI M. V.

CHANDRASHEKHARAMURTHY): (a): Avail-
able reports do not appearto indicate large scale 
smuggling of eloves and other spices into India 
through Tripura and Imphal. The quantity and 
value of doves and other spices seized during 
lastly three criander years on the Indo 
Bangladesh and India Myanamar Sector of the 
landborders is as per STATEMENT.

(b) Anti Smuggling Agencies remain vigi- 
lant against smuggling of doves andotherspices. 
Close coordination is being maintained among 
all the agencies concerned in the detection and 
prevention of smuggling.
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Grants to  Voluntary Organisations 
fo r the Welfare of Workers

161 WrittenAnswers VAISAKHA 3,1915 (SAKA)

6561. SHRI PARASRAM BHARDWAJ: 
Wrf! the Minister of LABOUR be pleased to 
btate:

(a) whether grants are given to voluntary 
organisations forthe welfare of workers;

(b)if so,the amount granted to each of such 
organisations during the last th^ee years;

T (c) whether the Government have con-
ducted any review of working of these 
organisations; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY ' 
WELFARE(SHRI PABAN SINGH
GHATOWAR): (a) to (d): The information is 
toeing collected and will be laid on the Table of 
the House.
m
[Translation)

Tinancial Assistance to sick Industrial 
Units

6562. SHRI SANTHOSH KUMAR 
GANGWAR: Will the MINISTER OF FINANCE 
bepleasedtostate:

(a) the number of sick industrial units of 
which proposals are under consideration ofthe 
Government for providing financial assistance 
formore than three years;

(b) the details thereof ;

(c) the reasons for delay therein; and

(d) the time by which these are likely to be 
finally disposed of?

WrittenAnswers 162 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARM AFFAIRS (DR. ABRAR 
AHMED): (a) to (d): The information is being 
collected and will be laid on the Table of the 
House to the extent available and permissible 
under the rules.

Finance to SSIs

6563. DR. LAL BAHADUR RAWAL: Will 
the MINISTER OF FINANCE be pleased to 
slate:

(a) whether much delay is made in provid-
ing finance to small scale Industries (SSIs) in 
the country and particularly in Uttar Pradesh by 
the public sectorbanks resulting in sickness of 
such industries; and

(b) if so, the steps proposed to be taken by 
the Government to streamline the procedure in 
this regard?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED):(a) 
and (b): The Reserve Bank of India (RBI) has 
reported thatthe guidelines issued by them to the 
commercial bank in regardtothetimelimitfor 
disposal of applications of SSI units are already 
in force. According to these guidelines allthe 
applications upto a credit limit of Rs. 25,000/- 
shall be disposed of wrthinafortnight and those 
for over Rs. 25,000/-within 10 weeks from the 
date of receipt of applications. Requests for 
increase in limits shall be considered by the 
commercial banks oxpeditiousty and decisions 
taken with in a period of six weeks.

I In ■ m i l m  ■■ r l * * Hunemployed m u.rp.

6564. SHRI SWAMISURESHANAND: 
Will the Minister of LABOUR be pleased to 
slate:

THE MINISTER OF STATE IN THE MIN- (a) the numberto unempioyedpefsons in
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Utta Pradesh registered with the Employment 
Exchanges and the number of technical and 
non-techncal unemployed personsamongthem 
as on date,

(b)thenumberof person provided employ-
ment by the Employment Exchanges and the 
number of technical and non technical persons 
among them during the last three years, and

(c) the number of persons got registration 
in the Employment Exchanges during 1992and 
the number of technical and non-technicai per-
sons among them7

TH E DEPUTY MINISTER'»'THE MINIS-
TRY OF HEALTH AND FAMILY 
WELFARE(SHRI PABAN SINGH
GHATOWAR) (a)Thenumberofjobseekers 
not all of whom were necessanly unemployed, 
on the Live register of Employment Exchanges 
in Uttar Pradesh as on 31 st December, 1992, 
was of the order of 25 35 lakhs The latest 
available data according to occupational cat- 
egones was tor the year1989, and of the 31 13 
lakh job-seekers on the live register as on 31st 
December 1989.1 60lakh were categonsed 
under ‘Professional, technical & related work-
ers'

(b) the number of persons placed in em 
ployment through employment exchanges in 
Uttar Pradesh dunng the last three years wasas
under-

Year Number (in ‘000s)

1990 193

1991 174

1992 189

Of the 25 8 thousand persons placed in 
jobs dunng 1989,2 7thousand were placedm 
jobs categonsed under ‘Professional, Techni-
cal & Related workers'

(c) 5 24lakhs registrations were effected 
by the employment exchanges in Uttar Pradesh 
dunng 1992 Occupation-wise Classification of 
the registrations made dunng a particular year 
are not maintained

[English]

Refinance by Nabard for Rural 
Projects

6565 SHRI THAJI JOHN ANJALOSE 
Will the Minister of FINANCE be pleased to 
stats i

(a) the refinance allocated by the National 
Bank for Agnculture and Rural Development 
(NABARD) for ruralprpiects in Kerala dunng the 
Eighth Five Year Plan penod,

(b) the amount released so far and

(c) the details of the protects undertaken 
dunng the last plan period and the refinance 
provided by NABARD therefor7

•
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTEROF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
As per report received from National Bank for 
Agriculture and Rural Development(NABARD) 
the refinance requirement for schematic lead-
ing, basedon Potential Linked Credit Plan in the 
Stateof Keralaforthe Eighth Plan period (1992- 
93 to 1996-97) is as follows -

Year Amount (Rs in lakhs)

1992-93 10768

1993*94 22896

1994-95 24573

1995-96 O 26929

1996-97 28998
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(b) During 1992-93NABARD has provided (c) The sector-wise refinance provided by

refinancetoKeralatotheextentof Rs. 10388 NABARD during the seventh plan (1985-86 to
lakhs. 1989-90) ts given in the enclosed STAT EM ENT
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District Credit Plans for Handloom 

Sector

6566 SHRI ANAND RATNA MAURYA 
WiH the Minister of FINANCE be pleased to

(a) whetherthe government have made & 
provision of huge amount under the distnct 
credit plan for handtoom sector in Uttar Pradesh 
dunng 1993-94,

(b)if so, the details of the proposals in this 
regard, and

(c) the districts selectedforthis purpose 
and amount allocated to each distnct7

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) to
(c) distnctCredrtPlans(DCPs)are prepared by 
the lead banks These Credit Plans include the 
credit needs of various sectors including the 
handloom sector in a Distnct The Distnct Credit 
Plans are reviewed in the meetings of the Dis-
trict Level Coordination Committees The sys-
tem of data reporting about DCPs does not 
generate information separately for handloom

sector The DCPs aim to improve coordination 
arrangements between Government develop-
ment programmes and banks lending and link 
institutional credit assistance wrth infrastructural 
and other steps taken by Government for pro-
moting balanced development of different chs- 
tncts

Ticketless Traveling in DTC Buses

6567 SHRI AMAR ROYPRADHAN

Will the Minister of SURFACE TRANS-
PORT be pleased to state

(a) the number of tidjetless persons appre-
hended while traveling in DTC buses during 
each of the last three years, and

(b) the amount realised from them as pen-
alty during the same penod Year-wise9

THE MINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH T YTLER) (a)and(b) the Year-wise 
details forthe last three years regarding ticketless 
persons apprehended while traveling in DTC 
buses and the amount realised from them as 
penalty are as under -

Year No of ticketless
Persons appmhended 
while traveling m 
DTCbuses

Amount realised 
from ticketless 
persons as penalty 

(in Rs)

1990-91 222207

1991-92 313147

1992-93 377107

44,44,140/-

62,62,940/-

75,42,140/-

Impositfon of Social Security Tax by 
USA

6568 SHRI PRITHVIRAJ D CHAVAN Will 
the Minister of COMMERCE be pleased to

(a) whether the Government areaware that 
the US Government have imposed a Social 
SecuntyTax@21 5 percent on thegroes wages 
earned by Indian software professionals going 
to US on temporary basis under the US
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(b) whether this amount to protective bar-
riers to trade in services and restrictions on 
mobility of LABOUR;

(c) whether India have lodged any protest 
against this ; and

(d) if so, the details thereof?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTEROF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED):
(a) to (d): Government have received a repre-
sentation from the Fiscal Research Foundation, 
New Delhi in which they stated that there has 
been a recent ruling of the Internal Revenue 
Service of the USA, as a result of which 
employees of Indian companies deputed to 
USA would be liable to social security Taxes on 
the wages paid to them m hndia incase their stay 
in USA is more thao 90 days. The Convention 
entered into between the US A and India for the 
Avoidance of Double Taxation and the preven-
tion of Fiscal Evasion with respect to Taxes on 
Income excludes the social security Taxes 
from its purvtes. However, the matter has been 
taken up with the U .S. Government.
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Deposits in Nationalised Bank in M.P. . 
andll.P.

6569. SHRI ARJUN SINGH YADAV:
SHRI HARIKEWAL PRASAD: 
SHRI KHELAN RAM JANGDE:

Will the Minister of FINANCE be pleased 
to state:

(a) whether the deposits made in the 
nationalised banks m Uttar Pradeshand Madhya 
Pradesh during Apnl-December, 1992 have 
been higuer than the deposits made during the 
cor responding penod of last year whereas the 
amount of loans advanced by these banks has 
been lower in comparison to the loans advanced 
in the previous Year; and

(b) if so, the details thereof. State-wise? *

THE MINISTER OF STATE INTHE 
MINISTRYOFFINANCEANDMINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED)'.(a) 
and(b):The aggregate deposits and gross bank 
credit of pi iblic sector banks in Uttar Pradesh1 
and Madhya Pradesh during March 1991,1992 
and September 1992(latest available) have 
been showing an increasing trend as may be 
seen from the table given below:

(Rs. inCrpres)

UTTAR PRADESH MADHYAPRADESH

Deposits credit Deposits Credit

March 1991 18442 8366 7306 4883

March 1992 20291 8948 8014* 5065

September 1992 21541 9079 8284 5216

(a) whether the Government have so far
6570. SHRI HARIKEWAL PRASAD: Wffl 'ommlaled any rational long tern, cononlrade

IheMinffiterol TEXTILES be pleased to state: p0,lcy’
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(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY C5FTEXTILES (SHRIG VENKAT 
SWAMY) (a)to(c) Government’s endeavour 
hasbeen to promote the export of value-added 
items However, while releasing the cotton for 
export, Government’s objectives have been 
stabilisation of pnces in the domestic market, 
provision of remunerative pnces to the cotton 
growers and to maintain India'spresenceinthe

i international market as a stable supplier of 
cotton In the wake of these objectives, the 
Cabinet Committee on export strategy has rec-
ommended thast at the commencement of ev- 
ery cotton season a minimum quantity of 5 lakh 
bales hould be released for export subject to 
adjustment being made after detailedcropesti- 
mates are available

[English]

Grants-lrvAldto Management 
Development Institute

6571 SHRI UDDHAB BARMAN Will the 
Minister of FINANCE be pleased to state1

(a) whether the Management Development 
Institute (M D I ) at Gurgaon is a subsidiary 
Organisation of Industnal Finance Corporation 
of India (IFCI), and

(b) if so, the grants-m-aid released to the 
Institute by IFCI during the last three years7

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THEMINISTRYOFPARLIAMEN-
TARY AFFAIRS(DR ABRAR AHMED) (a) 
No, Sir 4

(b) Does not ahse

Investment in African Countries

6572 SHRIB L SHARMAPREM Will the 
Minister of FINANCE be pleased to state

(a) whether some definite sectors of 
economy havebeen prescribed by the African 
Development Bank for put pose of investment 
by Indian entrepreneurs,

(b) if so, the details thereof,

(c)ifnot,whetherthe Indian entrepreneurs 
are permitted to invest in the sectors of their 
choice,

(d) the general terms and conditions for 
investment in areas sectors prescnbed by the 
African Development Bank,

(e) whether the Asian Development Bank 
extends loans to Indian entrepreneurs to supple-
ment their invisible amount and rate of interest 
thereon,

(f) whetherthere are any incentives given 
by the Asian Development Bank for investment 
in Afncancountnesby Indians,

(g) if so, the details thereof and

(h) the quantum of Indian investment at 
present in African countries in sectors pre 
scnbed by the Asian Development Bank7

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN 
TARY AFFAIRS (DR ABRAR AHMED) (a) to
(d) No Sir Indiaisanon-ongmalmemberofthe 
African Development Bank and this member-
ship entitles Indian entrepreneurs to participate 
in any Bank financed project in the regional 
member countnes of the Bank in Af nca on the 
basis of international competitive bidding

(e) TheAsianDevelopmerrtBankextends 
assistance to private sactor projects depending 
upon their economic viability

(f)to(h) Asian Development Bank assis-
tance is available only for projects implemented 
in member countnes
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Safe of Scrap DTC Buses

6573. SHRI GURUDAS KAMAT: Will the 
Minister of SURFACETRANSPORTbepteased 
to state:

(a) the number of scrapD. T.C. busessokJ 
in 1992;

(b)the total amount eamedbyselling these 
scrap buses; and

(c) the procedure adopted for auctioning 
scrap D. T. C. bauses?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): (a): 870

(b):Rs. 2,64,16,928.00.

(c): DTC invites open tenders on All India 
Basis for sale of scrapped buses.

Clearance to Mutual fund Proposals

6574. SHRI HARIKISHORESINGH: Will 
the Mimsterof FINANCE be pleased to state:

(a) The number of mutual fund proposals 
pendingclearance ofthe Reserve Bank of India; 
and

(b) the reasons for delay in clearing the 
mutual fund proposals?

THE MINISTER OF STATE INTHEMIN- 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABHAR AHMED):(a) 
The proposals received from Union Bank of 
India, ANZ Crinkles Bank and Hongkong Bank 
to set up mutual funds are pending clearance of 
Reserve Bank of India. In addition, the Applica-
tions OF Punjab national bank, Cite Bank and 
ANZ Griddles Bank for setting up of money 
market mutual f UNDS are also pending clear-
ance of RBI.

(b) The main reason for the delay in dear- 
ingthe proposals received from Union Bunk of 
India and Punjab National Bank is non-receipt of 
additional information sought by Reserve Bank 
of India. The applications received from City 
Bank, ANZ Gridles Bank and Hongkong bank 
have been kept in abeyance till the investiga-
tions into thei r securities transactions are com-
pleted.

Restructure of STC and MMTC.

6575. SHRI Y.S.RAJASEKHAR REDDY: 
Will the Minister of COMMERCE be pleased to 
state:

(a)whetherthere is anyproposalto restruc-
ture the functioning ofthe stateT rading Corpo-
ration (STC) andthe Mines and Minerals Trad-
ing Corporation (MMTC); AND

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN 
AHMED):(a) and (b): In order to re-orient and 
restructure the STC & MMTC in a manner 
consistent with a liberalised economy and a 
competitive envionment a consultant was ap-
pointed by the Government on6.4.1993to make 
appropriate recommendations in this regard. 
The Corporations themselves are also in the 
process of formulation and implementing Plans 
and strategies to adapt to the current environ-
ment.

[Translation]

Licences for Non-Banking Activities

6576. SHRIMATI SUMITRAMAHAJAN: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the reserve Bank of India has
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issued hcense tor nornbankingt^anctal activh 
ties dunng the last three years,

(b) rf so, the number of license issued till
date,

(c) whether all the institutions having 
bcensefornon-bankr^ftnanaal activities are 
engagedm rwn-bankingacbvities.and

(d) if not, the action taken against them?

THE MINISTER OF STATE INTHEM1N 
ISTRY OF FINANCE AND MINISTER OF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
Reserve Bank of India (RBI)have reported that 
nobcenseeissuedbythemtoanycompanyfor 
uffxiertatangnorvtenlangfkwnaalactivitî  RBI 
only regulates the deposit acceptance activities 
of non-banking financial companies

(b)to(d) Do not anse

Foreign Trade Through Sea

6577 SHRIMATI BHAVNA CHIKHALTA 
Will the Minister of SURFACE TRANSPORT 
bepleasedtostate

(a) whether the share of foreign shipping 
companies in the foreign trade of India is in 
creasing despite world-wide recession in the 
shipping industry whereas the share of Indian 
companies is stagnant

(b) the total value of trade conducted by 
Indathrough sea dunng1991-92andthe share 
of foreign and Indian companies in this trade 
separately,

(c) whetherthe Government have taken 
any concrete steps to assist Indian shipping 
industry so that its share in foreign trade is 
increased, and

(d) if so, the details thereof9

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) The share of 
India's overseas trade is stagnant at around 
36% dunng the last three years The foreign Ime 
share is also stagnant at about 64%

(b) the total volume of India’s overseas 
trade for the year 1991-92was 110 07 Million 
tonnes and the shares of Indian andforeignknes 
were35 9% and 641%, respectively

(c)and (d) Yes, Sir Government have 
taken vanous steps to assist the Indian 
Shipping Industry These includes

1 Automatic approval is now given for

i) acquisition of all categories of ships 
except crude bankers and OSVs by 
pnvate Ship owning Companies

ii) saledshf»forfurthertradvigfecrap- 
ping to a company with-ifflndia or 
abroad

hi) acquisition of ship from an Indian 
Shipyard, and

iv) acxjuisition for replacement tonnage

2 Shipping companies have been al- 
lowedto retain sate proceeds of their sh ip s  
abroa ands utilise them forfresh acquisition

3 Shaping companies have been gwen 
freedom to time charter out Indian ships to 
foreign shipping companies

4 Shipping companies are allowed to 
acquire vessels through bare boat charter- 
cum-demise method

5l Quarterly Block Allocation Scheme 
for repair of ships has been dispensed with 
entirely and Reserve Bank of India now releases 
foreign exchange for chip repair/dry docking 
and spares for imported capital goods without
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any value limit.

6. Freight charges on account of move-
ment of fertilizer and petroleum products are 
now allowed to be paid in convertible currency 
on par with other communities.

Trade Relations with Maldives.

6578. SHRI RAM SINGH KASHWAN: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Maldives have offered India to 
extend assistance in the form of capital invest-
ment in the agriculture and medical fields and for 
setting up of joint ventures;

(b)whether any agreement has been signed 
between the two countries for extending co-
operation in several press; and

(c) if so, the details thereof;

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE INTHE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED):(a) No, Sir.

(b)and(c): An agreement on economic and 
technical cooperation between the two countries 
was signed in February, 1986which providedfor 
setting ip  of a Jomt Commission. Thiscame into 
force from November, 1986.

So far two meetings of the Joint Commis-
sion have been held. Under the terms of the 
agreed minutes of these meetings, assistance 
to Government of Maldives is being extended in 
vanous field like Meteorology, mangrove culti-
vation accident investigation, testing of aviation 
fuel, manpower resource development etc. A 
hospital named Indira Gandhi Memorial Hospi-
tal is also being constructed in Maldives by 
India.

Health Facilities to Tea Workers:

6579. SHRI PROBIN DEKA: Will the Min-
ister of LABOUR be pleasedto state:

(a)the number of workers working in the tea 
granden of Assam; and

(b) the steps taken by the Government to 
provide proper health and Medical facilities to 
these workers?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): (a) As 
per information furnished by Government of 
Assam. 6.914 lakh workers approximately were 
working in the tea gardens of Assam as on 31 st 
December, 1990.

(b) The Plantation Labour Act, 195 T and the 
Rules made thereunder contain provisions for 
health and medicalfacilities to be piovidedtotea 
garden workers. Apartfromthis, grants-in-aid 
are released by the Government of Assam to 
various Labour Organisations, Community 
Centres and Assam Tea Employees Welfare 
Board for the welfare of tea garden workers.

Vacant Posts of Chairman Deputy 
Chairman in Port Trusts

6580. SHRI GEORGE FERNANDES: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state.

(a) Whether a number of Port Trusts are 
without Chairman or Deputy Chairmanforalong
time now;

(b) if so, the reasons therefor; and

(c) the steps taken to make these appoint-
ments at the earliest?
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THE MINISTER OF STATE OFTHE MIN- JAGDISH TYTLER):(a) to (c): Details of vacan-
ISTRY OF SURFACE TRANSPORT (SHRI ciesareshownasunden-

Name of the post lying vacant Reasonsforvacancy

Chairman

.1 New Mangalore port Trust

DeputyChaiiman 

1 ParadipPortTrust

The post ts lying vacant on the direction 
of the Karnataka High Court

lying vacant consequent upon the 
retirement of theearher incumbent

Madras Port Trust lying vacant as the person selected for 
appointment has not reported

In all the cases, action has been initiated to fill the vacancies at an early date

Implementation of Jute Packing 
Order

6581 SHRI SANAT KUMAR MANDAL 
Will the Minister ofTextiles be pleasedto state

(a) whether despite the recommendations 
of a high-power committee regarding usage of 
juto bags by cement and fertriizercompanies in 
order to afford relief to jute growers and industry, 
the use of jute bags for packaging cement and 
fertilizers has drastically come down ii the 
recent months,

(b) if so, whetherthe fertilizers and cement 
units have not adhered to the provisions of the 
order and used synthetic bags instead, and

(c) if so, the measures takenby the Govern-
ment to strictly enforce the existing Jute reser-
vation Order7 \

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G VENKAT 
SWAMY) (a) to (c) The vires of the Jute 
packaging Materials (Compulsory Use in pack-
ing Commodities) Act, 1987 has been chal-
lenged in the supreme Court where the matte is

subjudice The Supreme Court has advised the 
Government not to take any action to the detn* 
ment of the petitioners till the disposal of the 
case

Additional Berth at Visakhapatnam

6582 SHRI M V V,S MURTHY Willthe 
MmisterofSURFACETRANSPORTbepteased 
to state

(a) whether the Government propose to 
construct a berth at Visakhapatnam port to 
handle import of Liquid Petroleum Gas (LPG) to 
enable HPCL to carry the LPG through pipe-
lines, and

(b) if so, the details thereof7

THE MINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) and (b) The 
Visakhapatnam Port Trust propose to construct 
a jettyfor handling LPG in the Outer Harbour 
at Visakhapatnam Port at an estimated cost of 
Rs 2133lakhssubject toapproval of the Scheme 
by Government



Additional Financial Assistance to 
Orissa.
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6583 SHRI GOPI NATH GAJAPATHI 
Will the Minister of FINANCE be pleased to 
state

(a) whetherthe Government of Onssa has 
requested the Government to give additional, 
financial assistance (or the newty created <fcs- 
tricts in the State, and

(b) if so, the amount sanctioned by the 
Union Government to the State7

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M V  
CHANDRASHEKHARA MURTHY)

(a) No, Sir

(b) Does notarise

Opening of Banks Abroad

6584 SHRI MULLAPPALLY 
RAMACHANDRAN Will the Minister of FI 
NANCE be pleasedto state

(a) whether some applications from 
nationalised bank arependingbeforethe Re-
cessive bank of India for opening branches 
abroad and

(b) it so the details thereof end the places 
where such branches a re proposed to be opened 
by the respective banks7

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
ST ATE IN THE MINISTRY OF P ARLI AMEN 
TARYAFFAIRS(DR ABRAR AHMED)

(a)and(b) Bank of Baroda have reported 
that they have sought permission from Reserve 
Bank of India for opening of new branches' 
conversion of agencies mtofuU fledged branches 
in Fiji Mauritius and UAE Besides application
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of State Bank of India for opening a branch in 
Bangladeshsalso pending with Reserve Bank 
of India

Undp Aided Jute Projects

6585 SHRI CHITTABASU Will the Min-
ister of TEXTILES be pleased to state

(a) the details of institutions involved m 
UNDP Profects regarding Research and Devel-
opment in the field ot jute undertaken in th 
country,and

(b)the progress of implementation of these 
projects7

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a) and (b) As many as 20 Institu-
tions have been identified to participate in the 
implementation of the national Programme for 
the development of the jute sector with UNDP 
assistance The Projects sanctioned under this 
programme are m different stages of implemen-
tation It is too early to make an assessment of 
their progress

Bonded Labour

6586 SHRI LOKANATH
CHOUDHURY 

SHRI MANIKRAO HODLYA 
GAVIT 

SHRIC SREENIVAASAN

Will the Minister of LABOUR be ploased to 
state

I a) whetherthe attention of the Government 
has been drawn to the fact that many of the freed 
bonded labourers have slipped bac k into bond 
age due to the inadequate rehablitation

(b) if so the details, and reaction of the 
Government thereto

(c) the amount allocated during each ot the



last thiee years forthe rehabilitation of bonded 
labour, state-wise, and

(d) the amount actually spent by each state 
for this purpose?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) and
(d) In the Report of the working Group on 
DevelopmentandWelfareofScheduledCnstes 
duringthe Eight five Year Plan 1990-95 some 
instances of freed bonded labour going back to 
their masters because of lack of rehabilitation 
programmes have been reported The Govern
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Stale 1990-91

Andhra Pradesh - 

Bihar 6550

Madhya Pradesh 0 23

Orissa 3429

Reyasthan

Total 10002

Loans by Private Sector from Interna-
tional Markets

6587 SHRI BOLLA BULLI RAMAIAH 
SHRI SOBHANADREESWAR A 

RAOVADDE

Will the Minister of FIN ANCE be pleased 
to state

(a) Whetherthe Union Government have 
directed State Governments andfinancial insti-
tutions to guarantee the loans obtained by the 
private sector units from international markets 
and

(b)ifso the details thereof'7

ment have directed the State Government to 
streamline the rehabilitation proceedures m order 
to^nsure simultaneous release and rehabilita-
tion of bonded labour

(c) and (d) An amount of Rs 306 lakhs, 
Rs 346 26 lakhs and Rs 190 lakhs was allo-
cated undera Centrally Sponsored Scheme for 
the rehabilitation ot bonded labour dunngthe last 
three years Allocations are not made State- 
wise Disbursement are made on the basis of 
reimbursement claims raised by the StateGov- 
ernments The Central Share of assistance 
released to the State in the said penod is given 
below -
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1991-92 1992-93

2660

328 11 12

5 67

328 4339

THE MINISTER OF STATE INTHE MIN 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
No Sir

(b) Does not arise

[Translation]

Grants/Sutaaidtestosick Units.

6588 SHRI RAM PRASAD SINGH Will 
the MINISTER OF FINANCE be pleased to 
state

(a) the number of sick industnesto which 
Ians and grants subsidies have been provided

APRIL 23,1993
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during the last three years

(b) the number of industries closed down 
among them and thr> numberof industries among 
them which are on the vei go of closure, and

(c) the steps taken or proposed to be taken 
by the Government to ensure that the bankcredit 
is made available to the genuine sick industries 
and it is not misutilised9

THEMINISTEROFSTATEINTHEMIN- 
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
The Reserve Bank of India (RBI) has reported 
that the total numberofsickandv 'eak industries 
(SSI and Non-SSI) and the amount of loans and 
grants/subsidies provided during the last three 
Years for which data has been compiled is as 
follows

As on No of Units Outstanding Bank Credit 
(Rs in crores)

Sept 1989 188622

March 1990 221097

March 1991 223809

868383 

9352 53 

10767 R2

(b) T he number of industries closed down 
as on September 1989 March 1990an larch 
1991 (Latest available) was 590 600 as603 
respectively Information on the number of 
industries which are on the verge of closure in 
not maintained by RBI

(c) Detailed guidelines have been issued 
by R Bl regarding formulation and lamentation of 
rehabikliation packages in respect of sick and 
weak units considered potentially viable Reha-
bilitation packages provide forfunding of exist-
ing dues of banks and financial institutions with 
extended period of repayment thereof in a phased 
mannei interest concessions grant of fresh 
term loans as also fresh working capital facili-
ties As reqards Non-SSI sick industrial compa-
nies including public sector undertakings, the 
board for Industrial and Financial Reconstruc-
tion (BIFR) set up under the sick Industrial 
Companies (Special Provisions) Act, 1985 is 
adequately empowered to take necessary ac 
tion forthe determination of preventive amelio-
rative remedial and other measures RBI is also 
monitoring closely the performance of banks in 
extending credit to sick and weak units in rela-

tion to the guidelines issuedby it to commercial 
bank

Inter-State Bus Service

6589 SHRI GOVINDA CHANDRA 
MUNDA WilltheMmisterofSURFACET RANS- 
PORT bepleasedtostate

(a) whetherthe government proposed to 
issue permit of new routs from Delhi to other 
states during the current year,

(b) if so, the numberthereof,

(c) the detaiis of each route along with the 
States, and

(d) the time by which buses are likely to 
start plying on these routes7

THE MINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) Government is pro-
posing to take up with the Delhi Administration 
the issue of permits fornew routes from Delhi to 
other states duringthe current vear
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1.b l to(d): Does not anse at this stage 1r.'.11ew 
oi answer to (a nb iVC. 

[Engitshj 

Fera Violation Cases 

659(} SH• rv1 KP!SHNAS'.YAMY 
SHF11 RAJENOR -'\ KW-.-1AR 

r~HARMA' 
SHH I Rf\ ~1 TAHA L 

C. HOUDHARY. 
s,-m, MOHAMMAD .t\LI 

/..SH RAF FA l Ml: 

Wrll the Mrnr:,,er ot Fl ANGE be pleased 
to state. 

(a) the number of ro1e19n Exchange Rcgu-

la!lon Act (FERA) violation cases detected 
a~a1nst co111pa1nes/ind1viduals during the last 
tl11ec Years. State-v.ise: 

lb) the number of persons arrested 1n each 
Stole rn this rego·d: ilnd 

(c)!he punitive measures being tnken by 
ti1e Government to prevent such violations rn 
future? 

T rlEMINISTEROFSTATE IN THE MIN-
ISTRY OF FINANCE •fHRI M.V 
C:HANDRASEKHARA MURTHY):(a) and (b) 
The Year-wise statistics showing the number of 
coses detected and number of person arrested 
by eoch Z0na1 office oft e Directorate of En-
forcement Is given below: .. 



‘
•*9 
G
Cfic
es 

Nu
mb
er 
of 
ca
se
s 
d
e
ec
*e
d 

Nu
mb
er
of 
P
er
s
o
ns
ar
r
es
t
e
d

1Q3  Written Answers   VAISAKHA3 1915 (SAKA) WrittenAnswers 194

$

00   CO   CM   eo

I to  co 
  to   CM

CM  0>  TT  *-  O
 ̂   to   CM   r-   CM   ''t

8

CT>  03
Oi  CM
r-.   co

h*  o  oo
to 0B  r-
CO   CM

Ifi  Ifl  N  r  ffi
co   r   in c m   o

r«H   rr c m **

* on   *»
CM I r-  rf  O

I   t0  to
00
01

Oi
in
CM

jc  «
S  35   TJ   CO
•O   —   3   C   •
e      «  *2
O   D   (0   «    «2
CD   O   O   ->   S

00

8

s

y
s
(A
OJ
75
T5

I
c
*3

0 
c 
JJ
75

g

1
Q



196 WnttenAnswers APRIL 23,1993 VVHttmAnsmrs 19$

(c): Ar. and when any instance of FERA 
violation comestothe notice, the Directorate of 
Enforcement takes appropriate action (includ-
ing arrest penalty, prosecution under theprovi- 
sionsof FER/̂ andalsopreventivedetention in 
suitable cases under Conservation of Foreign 
Exchange and Prevention of smuggling activi-
ties Act.

Report of Advisory Committee on 
Declaration of Goa As Free Trade AREA.

6591. SHRI RAM KAPSE: Will the Minis-
ter of COMMERCE be pleasedto refer to the 
reply given on July 10,1982 to Unstirred Ques-
tion No. 437and State:

(a) whether the scrutiny of report of the 
Advisory Committee has beencompleted by 
now;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the time which the decision is likely to 
betaken?

THE MINISTER OF STAIE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED):(a) to (d): The inter-Ministerial and 
inter-Govemmental consultation on the report of 
thij Advisory Committee on Free Port are at an 
advanced stagebutnotimeframe can at present 
be indicated within which a dicision is likely be 
taken.

{Translation}

Subsidy and Loan Facilities to 
Rubber Cultivations.

6592. SHRiMATI SHEELA GAUT AM:
SHFURAJESIHKUMAR:

Will the Minister of COMMERCE be 
pleasedtostate:

(a) whetherthe Government have received 
any representation from the rubberculfivatorsto 
increase the amount of subsidy andlimitof loan 
and to continue subsidy on interest;

(b) if so. the reaction of the Government 
thereto;

(c) Whether tl >e cost of cultivation of rubber 
has increased several times: and

(d) if so. the steps being taken toensurethat 
growers get remunerative prices?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED):(a)The Board has received represen-
tation and demand from Rubber cultivators to 
increase the quantum of planting grant in com- 
mensurate with the increase in cost of cultiva-
tion of Rubber and tocontinue interest subsidy 
on the extended by the financial institutions.

(b) While the proposal to enhance the ex- 
istingfinancialassistancefrom Rs. 5000/- to Rs.

# 8000/- per hectare is being processed, it has not 
been found possible to continue the interest 
subsidy on the loan under refinance from 
NABARD . However, to partially compensate 
this, it isproposedtocontinue subsidised supply 
of certain estate inputs.

(c) Yes. Sir. The cost of cultivation for 
rubber has increasedby 15%during the last one 
yearhavingescatatedfromRs.40,000to46,00(y 
-perhectare.

(d) The rubber growers are getting remu-
nerative prices. The Govt, of India is making 
periodic review of the cost of production and 
fixing bench mark price for RMA-4 rubber is 
Rs.23,45perkg. Price support operations are
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atebundertakamiJ^themarketpriceaf rubber 
goes below the bench mark pnces so as to 
ensure remunerative price to the growers

Hike inFares of Local Buses In Delhi

6593 SHRI MADAN LAL KHURANA 
SHRI RAJENDRA KUMAR 

SHARMA

Will the Minister of SURFACE TRANS 
PORTbepleasedtostate

(a) whetherthe red Une bus operators have 
demanded theincrease in the fare rates in Delhi

(b) if so, the reaction of the Government
iin i i untnmemo;

(c) whetherthe red line bus operators have 
threatened to withdraw their bus services in 
casetare rates are not increased and

(d) if so, the measures taken by the 
Government m#ws regard?

THEMINISTEROFSTATEOFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) to (d) Redlinebus 
operatorehavemadedemandforincreaseinthe 
fare rates in DeiN and have also threatened to 
withdraw thetrbus services in case the fare 
rates are not increased The Government of 
National CapitalTemtory of Delhi are examin-
ing the demands

SNo Name of the State

1 Andhra Pradesh

Z  Assam

a m m

4, Himachal Pradesh

1915 (S AKA) Written Answers 196
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Workshed-cum-Housing Scheme for 
Weavers

6594 SHRI SYED SHAHABUDDIN Will 
the Minister of TEXTILE be pleased to REPLY 
GIVEN ON March24 1993tostarrea question 
No 413 and state

(a)the number of worksheets and workshed- 
cum Houses constructed under the revised 
Workshed cum Housing scheme since its in 
ception Year-wise and state-wise

(b) the number of weavers covered by the 
Thnft Fund Scheme as on Apnl 1 1993 State 
wise with the percentage of potential beneficia-
ries covered in each state

(c) whetherthe Group Insurance schemes 
and Health package scheme which have been 
newly introduced have come into operation and

(d)ifso the number of weavers consered 
under each seheme upto march31 1993state- 
wise7

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXT!LES(SHRI G VENKAT 
SWAM Y) (a) The Government of India intro* 
ducedarevtsedWorehedcurrvHousng Scheme 
for Handloom Weaversfrom the Year 1991 *92

The following number of Worksheets/ 
House-cum-worksheds have been sanctioned 
to various state Government shown against 
each under the revised scheme •

1632

1145 1000

500

500 260
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SNo Name o f ths State 1991-92 im m

6 Kerala - 401

7 Mizoram 70 -

a Onssa 1000 1500

a Tnpura * 100

10 Tamil Nadu * 600

11 Uttar Pradesh - 2250

12 West Bengal 800 -

(b) Sofar the following number of weavers have been covered byvarious state Government/ 
UTs under the Thrift Fund Scheme for Handloom Weavers *

SNo NameoftheStateA/Ts No ofwoaverscovered (Cumulative)

1 Andhra Pradesh
\

16725

2 Assam 3435

a Bihar 8055

4 Delhi 530

5 Gujawt 1139

6 HimachalWadesh 150

7 Jammu & Kashmir 1000

8 Karnataka 4322

9 Kerala 243

1C Madhya Pradesh 1783

1 Maharashtra 953

** Onssa 17000

1 Rajasthan *38
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s m Nameofthe State/UTs No. o f weavers covered (Cumutatfve)

14. . Tripura 270

15. Tamil Nadu 121318

te UttarPradesh 23410

17. . West Bengal 11617

No State-wise targetforcovering weavers (d) Government of India has sanctioned
under ThrifttuncTscheme isfixed. Thepaiticipa- central assisatnce to various State Govern-
tionofweaversintheschemedependsonttieir merrts for coveringthe weavers shown against
inclination to avail the facility. ' eachst̂ eunderGrouplnsuance Scheme and

(c) Yes, Sir, HeatthPad«ageSohemeuptoMarch31.1993>

1. Group InsuranceScheme
S.No. Name of the State No. of weavers Covered v

1. Andhra Pradesh 35000

Z Karnataka 25000‘

a Tamil Nadu 111318

* UttarPradesh 10000

*
.2. Heaflh package Scheme 

' S.No.Name of the State
Funds released by 
Government of India 
(Rs. in lakhs)

No. of weavers 
likely to benefit

, 1. Assam 47.85 7500

2- Bihar '9.97 300

a
>

Kerate. 43.80 *2000

A MadhyaPradesh 1155 1650

& Orissa 41.80 2000

61 TamflNadu 22.40 3200

7. UttarPradesh 192.278 16200
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ESI Scheme in Kerala

6696 SHRI THAYIL JOHN ANJALOSE 
Will the Minister of LABOUR be pleased to 
state

(a) the number of memberscovered under 
Employees State Insurance Scheme in Kerala 
as on December1992and their yearly contribu-
tion for the last IJiree years vis-a-vis yearly 
expenditure on services provided to them

(b) whetherthe Government are aware that 
the present facilities are inadequate andcause 
inconvenience to employees

Year Contribution income
(Rs m lakhs)

1969-90 116860

1990-91 117640

1991-92 108610

(b) to (d) The existing ESI facilities for 
providing cash and medical benefits to the in-
sured persons m Kerala are generally satisfac-
tory However the have been some complaints 
about non-availability of medicines and inad-
equate medical services to the beneficiaries 
Since the administration of medical care under 
the ESI Scheme is the statutory responsibility 
of the state Government these complaints have 
been brought to the notice of the Government of 
Kerala for taking suitable remedial action

[Translation]

Recovery of Bank Loan in Gujarat

6597 SHRIN J RATHVA WilltheMmis- 
ter of Finance be pleased to state

(a) whether repayment of loan of

(c) whetherthe Government have revived 
any representation in this regard, and

(d)rfso,thesteps taken by theGoverrmrent 
thereon?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) As 
on 31 12 1992, there were about 313 lakhs 
employees covered under the ESI scheme in 
Kerala The yearly contribution and expenditure 
on services providedto the insured persons in 
Kerala dunng the last three years is as given 
below

Expenditure on Services 
provided(Rs in lakhs)

150660

137690

211230

nationalised banks in tribal areas of Gujarat is 
less as compared to other States

(b)ifso the reasons therefor and

(c) the percentage of lone recovered therein 
dunng the last two Years?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) to
(c) The data reportngsystem does not generate 
the information within a State in the manner 
askedfor However, thepercentage of recovery 
to demand of Direct Agricultural Advance of 
Public Sector Banks in Gujarat in comparison 
to Ail India average as on June 1990 and June 
1991 (Latest available) is given below

Percentageof Recovery to demand 
June 1990 June 1991

Gujarat 
AH India

4ao
488

591
591
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Assistance to Primary Weaving 
Cooperative Societies

6598 SHRI PROBIN DEKA Will the Min-
ister of TEXTILES be pleased to state

(a)thedetailsoftheproposalssubmmedby 
the Government of Assam forthe share Capital 
Assistance to Primary Weaving Cooperative 
Societies in the State

(b) the action taken the Union Government 
thereon, and

(c) the amount sanctioned/proposed to be 
sanctioned to the State dunng 1993-94

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a) A proposal for Rs 24 195 lakhs 
under the scheme of ‘loan assistance to weav-
ers for becoming members of the Primary 
Weavers Cooperative Societiesin the handloom 
sector ‘was received dunng 1992*93

(b) and (c) A sum of Rs 10 00 lakhs has 
been released to the State Government of Assam

Underthe scheme of ‘Loan assistance to weav-
ers for becoming members of Primary weavers 
Cooperative societies during 1992-93
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No Proposal forthe Year 1993*94for loan 
assistance to pnmary weavers Cooperative 
societies has been received from the state 
Government of Assam The Scheme has since 
beentransferredto the state Governments

Recruiting Agents in Gujarat

6599 SHRI CHANDRESH PATEL Will 
the Minister of LABOUR be pleased to state

(a) whetheranumberof Recruiting Agents 
have been registered in Gujarat during the last 
three years, and

(b) if so the details thereof?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) and
(b) Registration Certificates have been issued to 
four recruiting agent in Gujarat dunng the last 
three years Their details are given in the at-
tached STATEMENT

SI No Registration 
Certificate 
No and Date

Name of Recruiting 
Agent and Address

1 001651/Giq/PER/100/3/ M/s Sabio Management
3024/91 dated3l 101991 Consultants First Floor,

Rot No 412, shopping Centre, 
Sector No 20, 
Gandhinagar-382020 
(Gujarat)

2 001772/GU/PER/100/21/2 M/s International Recruiting
293/91 dated2 7 1992 14-A, Kailash Park
Services Society, Near Water Tank 

Akpta, Baroda-390-020 
(Gujarat)
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$1 No Registration Name of Recruiting 
Agent and Address

No andDate

001795'Gi4'PER/100'3' 
3282/92 dated 14-7*1992

001877/Gu/PART/2^4 
3239/92 dated , 
21-12*1992

M/s ActorTravefs 1st Floor 
Himat Cinema Lane Tower Road. 
HimatnagarDistnctS K 
(Gujarat)

M/s Shana Patel Travels Mahafeur 
Apartment Shop NO 8 
Behind shantmath T radars 
Main Road Bhastan 
District Surat,
(Gujarat)

Promotion of Handloom* and 
Handicrafts in Rajasthan

6600 SHRIMATI VASUNDHARA RAJE Will 
the Minister of TEXT ILES be pleased to state

(a) whether there is a great scope for pro* 
motinghancBoomsandhancbcraftsin Rajasthan 
and

(b)itsb the steps taken by the Government 
mthis regard9

THE MINISTER OF STATE OF THE MINIS-
TRY OF TFXTIIES(SHRI G VENKAT 
SWAMY) (a) Yes Sir

(b) A statement is attached

Government »s implementing a number of 
echoes for promotion of handloomand handi 
crafts in various states including Rajasthan

In the handloom sector m addition to the 
existmgongoingschemesbemg implemented 
forthe promotion and economic upliftment of 
handloom weavers through moderation and 
technological uppgratton the following new 
schemes have also been undertaken

0 Scheme for margin money for destitute

weavers which envisages capital sup 
port to the cooperative societies 
organised by the destitute weavers

ii) integrated handloom village develop-
ment scheme envisaging a package 
of facilities in terms of kiH upgradation 
productivity etc

h i) Project package scheme providing for 
benefit to specific need based target 
groups or to specific area or to produc 
tionfof a specific product and

iv) Group insurance schemeprovtding for 
insurance ol Rs 10 000/- per 
handloom weaver

In the handicraft sector the steps taken by 
theGovernmenttopromotethe sector interalia 
include-

i) Assistance in training Marketing exhi-
bition and publicity

u) Product actaptatran and design develop 
ment

m) Supply of raw m iteriel

iv) Requisite supporttocarpet Export Pro
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motion Council and Export Promotion 
Councilfor Handrcrafts for MoWmgfairs 
andexNbrtions,

v) Sponsonng buyer seller meets and 
salea-cum-study team abroad, etc and

vi) Assistance fo r Technological 
upgradation.

Trade with Netherlands

6601 DR KRUPASINDHU BHOI WiHthe 
Minister of Commerce be pleased to slate

(a) the areas in which Netherlands and 
India have sta rted joint-venturetrade

(b) whetherthe investment of Netherlands 
has increased n  India dunng 1992-93

(c) whether some new joint ventures are 
proposedtobelauncheddunng1993 94 and

(d) if so the areas indetmed for the expan-
sion of Indo-Netherlands trade?

THEMINISTFROFSTArClNTHC MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER 
AF FAIRS AND PUBLIC DfSTRIBf / r ION AND 
MINISTER OF STATE IN THE MINISTRY OF 
f OMMERCE (SHRI KAMALUDDIN 
AHMt Dj (a) The areas of Joint Venture be- 
twr en India and Netherlands inter alia include 
dairy equipments fishing trawler., automobile 
parts water poll ition control plants metal sheet 
fabricated items ctrmicals floatation and aora 
tion system martin paints dredging work 
software development garments watt hereto

(b)Yes Sir

(r)aiKi(d) !f s not possible 10foresee the 
nun il: ̂ r of joint ventures likely to bo lunched *n 

199 3 01 Some areas with potential for increased 
fn jo  Nf'tnerlands trade are agricultural and 
n ui me products,chemicals engmeet trig goods 
larn lonts & textiles leather & leather products

metals, artificial resins and plastics, machin-
ery, etc

Toll Tax on NHs in Kerala

6602 PROF K V THOMAS Will theMnv 
ister of SURFACETRANSPORTbe pleased to 
state

(a) the number of bridges on the national 
highways in Kerala on which toll tax is be*ng 
collected

(b) the total toll tax collected in Kerala 
during the last three years,

(c) whetherthe government have received 
by representations to withdraw thetolltaxfrom 
manon bridge Tnvandrum,and

(d)ifso the reaction of the Government 
thereto?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a) Eight numbers

(b) Rs 4 23 99 571 40

(c)and(d) Yes Sir In accordance with the 
Bridge Fee Rules the levy offee willcontinuetill 
the total c ost of the srdge including approaches 
and repairs etc has b^en recovered

Green Line Bus Service

6603 SHRI B I SHARMAPREM
SHRI PRABHJ DAYAL 

KATHERIA

Will the M.mstf-r of SURFACE TRANS-
PORT be pleased to state

(a) whether any assessment has been 
made by the Government regarding the pi of it 
ability of Gteenline Bus Service being plied in 
Delhi
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(b) if so the details thereof

(c) whether there is any proposal to convert 
the Green IrneBus Service into a two tier fare 
structure of Rs 2/ andRs 4/ and

(d) if so the details thereof'’

THEMINISTEROFSTATEOFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) (a)and(b) The prof itabtf 
tty of Green Line Bus service are regularly 
reviewed by the Delhi Transport Corporation 
and existing services stopped/reduced/modi 
fied and new routes opened as thecase may be 
In view of the heavy overhead expenditure ot 
DTC theGreenLineservicesarenataprofitable 
proposition

(c) No Sir

(d) Does not arise in view of (c) above 

tndo-China Economic Cooperation

6604 KUMARIPUSHPA DEVI SINGH 
Will the Minister of COMMFRCE be pleased to 
state

(a) whether talks have been held recently 
between India and China to improve and 
strengthen theeconomic relations between the 
twocountnes

(b)ifso the details thereof and

(c)theachievementsmade m this regard?

THE MINISTER OF ST AT E IN THE MIN 
ISTRY OF CIVIL SUPPLIES CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF ST ATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN 
AHMED) (a) to (c) Fourth session of India- 
Chma joint Group on economic relations and 
trade science and technology washeld in Beijing 
from January 4 51993 Both sides reviewed the 
devetopment of economic cooperation between

the twocountnes and agreed to further explore 
the possibility of cooperation in the following 
areas

1 To identify specific technology for 
transfer between the two countries as 
well as the third country jointly

2 Grater attention for development of 
consultancy services for undertaking 
projects on turn key basis as well as 
through exchange of Engineers to 
give added impetus to on going activi 
ties

3 To have economic cooperation m the 
areas of iron ore mining railways 
electrical power communication iron 
and steel processing computer soft 
ware development andtechnology for 
paper making

4 To participate in tender for projects to 
be financed by World Bank Asian 
Development Bank or any other inter 
national financial Organisation in ei 
ther country

5 And to explore the possibilities of 
establishing joint ventures and jointly 
contracting the projects in the third 
country

It is perhaps too early to expect concrete 
results

Golden Handshake Scheme in DTC

6606 SHRI SANAT KUMAR MANDAL 
Will the Minister of SURFACE TRANSPORT 
be pleasedto state

(a) whether the Delhi transport 
Corporation(DTC)has introduced an innovative 
profit onented incentive schemefor workers in 
bid to turn each on of its depot into an independent 
profit centre
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(b) If so, the experience gained thereby;

(c) the number of employees who have 
sought retirement under golden handshake 
scheme; and

(d) the estimated expenditure involved in 
this golden handshake scheme and the number 
of depots to be shut down and staff proposed to 
be retrenched?

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER):(a): Yes, Sir.

(b): As the scheme was introduced only in 
January, 1993, it is too early to assess the 
results.

(c): There ® no Golden handshake scheme 
but the normal voluntary retirement scheme is 
moperationinDTC. Upto 15-4-93,3787employ-
ees of DTC have sought voluntary retirement 
underthis scheme.

(d): Total amount of Rs. 90crores is esti- 
mated to be spent this year underthe voluntary 
retirement scheme. It is not possible at this 
stage to indicate whether any depots would be 
shut down as wettas the total number of staff that 
would avaH of the scheme.

Commercial Bank*

6606. SHRIMATI SHEELA GAUTAM:
SHRI TEJ NARAYAN SINGH: 
SHRI RAJESH KUMAR:

Will the Minister of FINANCE be pleased 
to state:

(a) whether somecommercialtoanks have 
beenfacmgscarcity of resourcesfor some time;

(b) if so, the details of those commercial 
banks;

(c) since when these banks are facing
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scarcity of resources; and

(d) the steps proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED):(a) t»
(c): Reserve Bank of India (RBI) have reported 
that some banks with over extended credit po-
sitions have faced difficulties in this regard. It is 
not in the public interest to disclose the names 
of such banks.

(d): RBI have also reported that the statu-
tory Liquidity Ratio and Cash reserve Ratio 
requirements of banks are being reduced in a 
phased manner. The reduction m these reserve 
requirements would augment the lendable re-
sources of banks and facilitate significant in-
crease in the flow of bankcredittotheproductive 
sectors ofthe economy.

UC Agents

6607. SHRI MADAN LAL KHURANA: Will 
the Minister of FINANCE be pleased to state:

(a) the conditions laid down for appoint-
ment of agents of the Lie Insurance Corporation 
oflndia(LIC);

(b) whether a number of educated unem-
ployed youths who have taken the LIC agency, 
have farted to achieve the target fixed by the LIC;

(c) If so, whether the Government propose 
to relax the conditions m this regard; and

(d) of so, the details thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED):(a) 
and (b): The appointment of agents is made as 
per the provisions contained m LIC (Agents)
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)~Rules, 1972.These rules prescribe the mini-
mum amount of business to be brouqht in by'an .
Agent. There have beencaseswherethe agency
had to be terminated on account of non-fulfilment.
of the minimum business requirements.

(c): Since the targets of Business to be
.achieved by the Agents have been kept at the
rnlnirnum, it is not proposedto relax the condi-
tions in this regard. .

(d): Does not arise.

Prices charged by Multinationals and Big
Companies

6608. SHRI RAJNATH SONKAR.
SHASTRI: Will the Minister of FINANCE be
pleased to state:

(a) whether the govemment have received
complaints that multinationals and big compa-
nies are over-charging the people of Delhi of
their products in the name of maintaining uni-
form prices all over the country;

(b) if so, the details thereof; and

. (c) the steps being taken by the Govern-
ment to prevent such activities in future?

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (OR. ABRAR AHMED): (a)
and (b). No such specific complaints have been
received by the Ministry of Finance.

. (c) Multinationals and big companies gen-
erally sell branded products whose prices are
generally kept uniform between various regions
by evenly spreading the distribution costs. :Jni-
formity inprices of branded products is regarded
useful as itoff setsthe disadvantages of higher
transport costs that a consumer in a remote
location would otherwise have to pay.

. (Translation]

·WiittenAns.wers 2.16
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Central Cooperative Banks'

6609. SHRI N.J. RATHVA: Will the Minis-
ter of FI NANCE be pleased to state..

(a) whether most ofthe Central Co-opera-
tive banks, like the Co-operative Societies/
Rura! Development Banks are p.assingthrough
financial crisis due to delay in providing corn-
'pensation by NABARD;

(b) if so, the details tht reof during the last
three years; and

(c) the steps taken by .he Union Govern-
ment in this regard?

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRYOFPARLlAMEN-
TARY AFFAIRS (OR. ABRAR AH.MED): (a) to
(c). Presumably, the Hon'ble Memberis refer-
ring to the delay in releasing the balance amount
to the Cooperatives and Regional Rural banks
under the Agricultural and Rural Debt Relief'

. (ARDR) Scheme, 1990. Government formu-
lated the ARDR Schemes for providing debt
relief to selected category borrowers of public
sector banks and Regionamural banks (RRBS)
who complied with eligibility criteria prescribed
underthescheme. The State Government also
formulated thei rown schemes for borrowers of
cooperatives. While the debt relief given by the

. public sector banks and RRBs were to befuJiy
reimbursed by the Central Government. under
the State Scheme the burden of providing r'obt
relief was to be shared between Central and
State Governments on a 50:50 basis. Loans to
State Cooperatives and State land Develop-
ment banks to the extent of50 percent of the debt
relief provided by them are being disbursed by
National Bank for Agriculture and Rural Devel-
opment (NABARD).

Under the ARDR Scheme. 1990the District
'/
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Central Cooperative Banks and Lapd Develop-
_.ment banks are required to submit their claims 

to the State/Apex banks (State Coeperative 
banks/State Land Development Baoks). These 
banks,. in tum, after consolidation, sub_mitthe 
claims to NABARD. NABARD is entrusted with 
,the implementation of the ARDA Scheme in 

.• respect of Cooperative banks and RRBs . . 

,,., 

NABARD release funds on pro-rata basis to 
Apex banks against the claim lodged by them. 
It is expected that Apex banks should also pass 
on the amount_to the CCBs/Rural Development 
Banks. on prorate basis . The details of claims 
received by NABARD from SCBs/SLDBs and 
the amo_unts sanctioned to them.during the last 
3 years are given below:-

(Rs. in~rores) 

SCBs SLDBs 

i) Claims lodged 3351 .39 844.41 

ii) Amount sanctioned 

(Gr~nt+Loa_ns) 
/ I 

a) 1990-91 1414.15 385.32 .. 
I 

b) 1991-92 671.67 100.12 

c) 1992-93 576.95 97.47 

. Total . '2662..77 678.91 

iii) Balance amount to be released 

The banks were advised to conduct cent percent 
verification.of the relief provided.an~:submit 

,;:,, ised claims alter excluding the claims in 
·espect of ineligible borrowers. Such revised 
~I aim statements are yetto be received from the 
tnnks. As regards release of balance amount,, : 
it may be mentioned that tlie same would.be 
considered only after receipt of the revised 

, claim statements by NABARD f.rom banks. 
. ' ... , 

[English] , .. 
. \ 

Four Laning of N.H. No. 8 

6610. SHRIMATI VASUNDHAR_A RAJE: 
Will the Minister of SURFACE TRANSPORT 

_ be pleased to state: 

688.61 165.50 \ 

(a)whether Union Government proposed 
to widen Gurgaon to Rajasthan -Haryana border 

· ..sectionofN.H. No.8 int9to'urlanes; . 

(b) if so, the estimated cost of this project; 
a1CI 

(c) the time schedule f.9r completion of this 
project? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPOR1 (SHRI · 
JAG )ISH TYTLER):.(a) Yes, Sir. 

(b) and (c). It is too early to indicate the 
estimated cost and time schedule for c9mple-
tion of the project as it has not been sanctioned 
as yet. 
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[Translation]

Minimum Wages for Plantation Labour

6611 SHRIMATISHEEJA
GAUTAM 

SHRIRAJESH KUMAR
Will the Mmisterof LABOUR be pleasedto

state
(a) the rates of wages being given to plan 

tation workers by various States at present 
State-wise,

(b) the date on which the rates of minimum 
wages of the plantation workers were revised 
and

(c) the steps taken by the Government for 
revising the minimum wages of plantation work 
ere?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR) (a) to
(c) Information r  jeing collected and will be laid 
on the Table of the House

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a) 
and(b) Nosir In the case of the Ufe insurance 
business, premium rates are actuanalfycalcu-
lated taking mtoaccountthe rateof mortality of 
the class of lives insured, rate of interest and 
insurance expenses InthecaseoftheGeneral 
Insurance business a statutory bodycaliedthe 
T ariff Advisory Committee’, set up under the 
Insurance Act 1938 controls and regulates the 
rates advantages terms and conditions that 
may be offered by the insurers, which are bind-
ing on them

(c) With a view to reforming the insurance 
industry by creating a more competitive envi-
ronment aHighPoweredCommrtteehasbeen 
appointed which is expected to submit its rec-
ommendations within six months

Policy for Non-Viable Small Scale Units

6613 SHRI GEORGE FERNANDES Will 
the Minister of FINANCE be pleasedtostate
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Criteria for Fixing Insurance Premium

6612 SHRIM ADANLALKHURANA Will 
the Mmisterof FINANCE be pleased to state

(a) whetherthe Life Insurance Corporation 
of India and the General Insurance Corporation 
of Indiachargethe high insurance premium from 
their customers without any basis because of 
their monopoly in the business

(b) if so, the critena adopted by the above 
insurance companies to fix the premium, and

(c) the steps taken or proposed to be taken 
bytheGovemmenttoprovideinsurancecover 
to the people at economical rates and also to 
provide competitors for the above insurance 
companies'7

(a) whether a Committee set up by the 
Reserve bankof India has suggested a policy for 
non-viabie small scale units envisaging a “one 
time settlement of their dues to commercial 
banks and

(b)ifso the details thereof?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHEMED) (a) 
No, sir

(b) Does not arise

Setting up of Silk Yam Bank in Guwahatt

6614 SHRI PROBIN DEKA.W#theMin-
ister of TEXTILES be pleased to stale

(a) whetherthe Government of Assam has
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submitted any proposal to the Union Govern-
ment for setting up of a Silk Yam Bank in 
Guwahati,

(b) if so, the details thereof and

(c) the action taken by the Union Govern-
ment thereon’

THE MINISTER OF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT 
SWAMY) (a)to(c) A proposal was received 
from Assam Apex Weavers and Artisan Coop-
erative Federation Ltd (ARTFED) for provision 
of 45 000 Kgs of different varieties of Silk Yarn 
worth Rs 8 15croresunderthe scheme The 
Government of India has not released any fund 
to the State Government of Assam due to non 
clearance of procedural formalities necessary 
forthe scheme

Loan from Belgium

6615 SHRIMATIVASUNDH/ H RAJE 
Will the Minister of FINANCE be pleased to 
state

(a) whether a loan pact has been signed 
between India and Belgium

(b)ifso the amount of loan expected to be 
obtained from Belgium under the pact and the 
rate of interest to be charged thereon and

(c)theprojects/programmes on which the 
auove loan is proposed to be spent’

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY, AFFAIRS (DP ABRARAHEMED) (a) 
Yes, Sir

(b) A financial assistance loan of BFr 250 
million will be provided by the Belgium Govern-
ment The loan is interest free

(c) The loan amount will be used for the
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purchase of Belgian capital goods or industrial 
equipment and services related thereto

Action against India under Super 301

6616 SHRI SANATKUIMAR MANDAL 
Will the Minister of COMMERCE be pleased to 
state

(a) whether the U S Administration on 
April 1 1993 set the process in motion for 
invoking special and Super 301 trade laws 
against India by accusing it of unfairtrade prac-
tices resulting in loss of business for Indian 
exporters

(b) whether as a result of this India stands 
in dangerof being put on the Super 301 watch list,

(c) if so the “unfair trade practices" for 
which India has been accused, and

(d) the reaction of the Government to this 
threatened action underSuper3019

THE MINISTER OF a TATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHEMD)
(a) to (d) The Office of the United States T rade 
Representative released its annual report on 
Foreign Trade Barriers on 31 st March, 1993 
The chapter on India alleges weak intellectual 
property protection, particularly on patents and 
barriers in the area of trade in goods and ser-
vices

India does not have any unfairtrade prac-
tices It has been the consistent policy of Gov-
ernment that there should not be unilateral judg-
ment or action on trade matters and that these 
should be resolved muttilateraly

Discussions With World Bank/IMFTeam

6617 SHRI GEORGE FERNANDES 
SHRI GURUDAS KAMAT
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Will the Minister of FINANCE be pleased 
to state: 

, (a) whethera World Bank/lMF. amv1sited 
lndiaon arch28-29 1993; 

(b} if so, the details of the subjects on which 
d1scuss1ons w re hel : and 

( c) the outcome thereof? 

THE MINISTE OFSTATEI J-HEMIN-
ISTRY OF FINA.NC I:: A D Ml 1.STER OF 
ST ATE IN THE MINISTRY OF PAR _IAMEN-
T ARY, AFFAIRS (DR. ABRAR AHH1ED): (a) 
to (c ). No IMF team visited India on 'arch 28· 
29, 1993. However, two World Bank teams were 
m lnd1ain connection with thefollo,..,,i-.g:-

(i) Preparation Work for environment 
pro1ects under the Montreal Protocol. 

(ii) To hold discussions on the proposed 
World Bank Loan to support India's 
Trade and lnvestmentliberahsalion 
programme. 

These discussions/negotiations will con-
tinue. 

12.02hrs. 

[ Translation] 

SHRI MADAN LAL KHU.RANA (South 
Delhi): Mr. Speaker, Sir, Shri Rabi Ray the 
former Speaker had raised an issue regmding 
installation of the statue of Matiat~fiandhi at 
India Gate during the last sesf;·.r-,.'\-mcphe Gov-
ernment had given assurancet.Jtfl~~'ect in the 
House but the statue of Mahatma Gandhi has not 
been installed at India Gate so far. 

Mr. Speaker. Sir, on the other hand the 
statue of Mahatma Gandhi has been installed in 
the premises of Old Secretariat of Delhi Admin~ 
ist rat1on. But it has not been unveiled in the 
absence of approval from the Cabinet. On 10th 

Octobe r, 1992thestatuewastobeunveiledand 
the invitation cards for the programme were also 
printed and distributed. Buttwo days earlier, the 
Joint Secretary informed that unveiling cer-
emony of the statue could not be held in tl-ie 
absence of approval of the Cabinet and there-
fore, the President's programme was cancelled. 

Mr. Speaker, Sir, the Lt. Governor of Delhi 
has written several times to the Government in 
ttiis regard and stated that there is no need of 
getting approval of the Cabinet for installing 
statue in the premises of a Legislative As em-
bly or the Parliament whereas 1t might be needed 
for installing a statue in a public place. Today, 
unveiling of sta ue has_ ta ken place in 

Ahmedabad, Gandhi Na gar. No approval to this 
effect was taken. In the Old Secretariat too. no 
approval was taken when the statues of Madan 
Mohan Malviya and V1ttal Bha1 Patel were un-
veiled I fail to understand the neeo of getting 
approval for unve1lirig the statue of mahcl m 1 

Gandhi. The statue 1s a!ready standing there. but 
in the absence of approval, the unveiling cer-
emony 1s not !akin p,acc. 

Sir, an interesting tr,ng ,s that the artist who 
cared both the statues - one tor India Gate and 
the otherforOld Seer \ariat · 'las not Deen <Jiven 
paymentforthelast . c1nyyoar 

Sir, Mahatma Gandhi had been associated ~/' 
with the OldSoc, etanat. Ho had gone thereto 
listen to the speech on Rowlart Act. That ,s 1.il1y 
it was decided to install tho sli:ltuc of Mc1hatma 
Gandhi there. Through you. I would like to re-
quest the Governrnent tu issue o, rle1s to unveil 
the statues of Mahatma Gandhi at Old Secre-
tariatand India Gate and the Government shoµld 
give a statement minis regard. 

SHRI RA131 RAY \Kendrapa,a) Ur. 
Speaker, Sir. tne issue raised by Shn MacJan Lui 
Knurana should be taken se11 ously As you 
know, the statue of Gandh1111s being installed 
voluntarily ,n for etgncountne:salso Ti ,c, Su8akrr 
of Surinam, alsotoldyOL1 aoout I 1 !1, s'.,•weof 
Gandhij1 in Tamil Nadu hds been, omo·,1ccl cl IC\, 
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months ago. It appears we are insulting Gandhiji 
in India. Delhi is the capital of India and this issue 
relates to the Ministry of Home Affairs and the 
Ministry of Urban Development. I would like to 
ask the Government as to why the uflveiling of 
statues of Gandhiji could not take place atthe 
premises of the Old Secretariat in Delhi and the 
India Gate. I would like to urge upon you to ask 
the Government to instal and unveil both the 
statues of Gandhiji at the India Gate and the Old 
Secretariat. ....... ( Interruptions) 

[English] 

MR. SPEAKER: Did you hear what they 
were saying? 

SHRI RAM NA!K (Bomba•1 North):Sir, we 

TARY AFFA.IRS (SHRI VID YACHARAN 
SHUKLA): Sir, there is a Government Commit-
tee that has been set up forinstall:ng the statues 
etc. in the Capital City area and that Committee 
is seized of the matter. As soon as they finalise 
their recommendalions. we shall take steps. 
The Urban Arts Commission and others havP. 
also been consu:ted. That part1cularComrnittee 
is going irto 111e whole matter and after the 
Committee has Lnalised its work, we wi!I con-
sult, and we will &!so consult, if they so desire, 
the Opposition leaders here before we take the 
final decision. 

MR. SPEAKER: This is about the installa-
tion of a statue in the O!d Secrtariat. You can get 
itexam:ned. 

take serious objection. The Parliamentary Al- (ir;te,wptions) 
fairs Minister is never attentive . You are re-
quired to tell him.We take strong exception tor . MR SPEAKER· They would like to get it 
this.(lnterruptions) examined. 

THE MINISTER OF STATE INTHE MIN- (:ntcrruptions) 
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOFYOUTHAFFAIRS 
ANDSPORTS)ANDMINISTEROFSTATEIN 
THE MINISTRYOF PARLIAMENTARY AF-
FAIRS (SH RI MUKUL Vv.A.SNIK): Sir. I was 
very carefully listening to what Mr Khurana was 
saying regarding the 1nstallat1on of Mahatmaji's 
statue. At thatt1me I was simply wondering that 
Madan la! Khuranaji's talking about Mahatmaji 
did not go well together. But. Sir atter that I was 
just talking to Abrar Ahri,edji because we were 
just discussing about when the Finance Minister 
would be replying to the general budget discus-
sion. That was only a moment's diversion. Sir. 

MR. SPEAKER: What is the Government's 
response to it? They say that there is some 
difficulty in installing the statue now. If there is 
any, would you like to help them? 

( Interruptions) 

T.H E MINISTER OF WATER RE -
SOURCES AND MINISTER OF PARLIAMEN-

[ Translation] . 

SH RI TAF-JA CHAND KHANDELWAL 
(Chandni Chockr i\k Speaker. Sir. it relates to 
my constituency ......... ( Interruptions) 

MR. SPEKAER: What is the issue of your 
constituency. 

(Interruptions) 

MR. SPEAKER: I have allowed one hon. 
Member to speak. Why are you all speaking 
together? The hon. Minister said that he would 
get it examined. 

( Interruptions) 

SHRI TARA CHAND KHANDELWAL: We 
belong to BJP .... .. (lnterruptionsj 

MR. SPEAKER: But we are talking about 
the statue of Mahatma Gandhi. 
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(Inten ticns)

I NITI  UMA (at) Mr eaer 

ir tro  o I wol lie to attract te 

attention of te ose towars tecrisis ein 

face  farmers in Ponicerr A lteration of 

alt in fertilisers articlarl in otas fertilisro 

as come to li t tcie alt is aoiterate in 

otastertilisreantatise msoltere Wit 

te reslt cros in 18 000ectares of lan ave 

een rine Te main aent or istri tor of 

Inian  Potas  Limite  is  Mr an 

Aenc   (Interr tions) Tat aenc is te

w olesaleealerofl P I Te aenc wic is 

sitate in ellore as its own lant of mixin 

an lenin otareatone ace Tisacnc 

controls te wole sale trae of fertilisers It is 

elieve tat a tterationofsaltmotasfertiliser 

as een own  tis coman Tere is e 

an cr in Ponicerr over tis isse Tis 

isse as een raise in te Leislative Assem 

l also Te eole arc stain emonstrations 

an sto in railwa traffic Tis isse is ein 

raise tere  te O osition also Te a l

teration of salt in otas is ein se  Te 

tate Minister of Ponicorr is in collsion as 

te aenc elons to is famil e is iin te 

facts an ivin rotection Tro  o I wol 

lie to re est te Central overnment an te 

on Aricltre Minister wo is sittin ere to 

loo into te matter ersonall as it relates to 

safe arin te interests of farmers If it is a 

fact ten comensation sol e .ven to 

farmers Te aenc resonsileforrt sol e 

cancelle since te I P L is ner te nsic 

tion of te overnment Action sol e taen 

aainst te erson resonsile for it owever 

i te ma e If e is a Minister e sol e 

remove T eC  I sol loo into te entire 

matter

I I U AN A AN IN  

( ona) ir on 8t mornin I was arreste  

teC I atm resience m connection wit te 

isse relatn to is te strctre in Ao a 

Iavenotinfosaa instmarresf i at 

te time I was arreste tei e was a license nf le 

wit me I col not sow te iicence ecase it

was at m nati o  illae wic is at a istance 

o lor ilometers from m resience in 

Nawa an I s mitte it in writin on m letter 

a to Police Officials tat since te licence of 

te rifle was not traceale at te moment te 

col een Ine rifle in teir csto  an on 

ro ct on of Icenre te col retrn it to m 

famil memers Afterwars teC I too me 

to Lcnow On 8t no case was reistere 

aainst me v ona Police No case was 

reisterein resect of nfleor9t 10tan 11t 

t on 12t a rase was reistere aainst me 

i iner section 5  on te asis of te sai nfle 

M famil memers a ro ce te Iicence 

to  O Nawa an on8tevenin

M PE E W  on t o exlain 

tese tins in te Cort

I AM APE (Tane) Tiswaste 

t e of treatment iven to or M P

I I U AN A AN IN

I will relate it tere also t certain tins ave 

to e relate e-o too It is a reac of rivilee  .

M PEA F Please e secific aot 

te rivilee isse

I I U AN A AN IN  

Iwas release on te 16t  te Cort in tecase 

in wic CI a arreste me On 1t ail on 

was s mitte In te reister of ail I was 

release on te 18t Noo  nows in wic 

case I wao et in te ail from 18t to 21 st I 

wollietonowfromo Mr eaer weter 

o were imorme tat a case was reistere 

aaamstme nersection252on 11tan 12t 

 I now no sc imormation was receive

M PFA E ow o o now

I II I U AN A AN IN

I now tat it was not iven On te 19t te 

secial cort of Faiaa release me aain an 

Iwt iaa>n arreste on te 20tl  Tisinforma- 

ti   sonotsenttoteor I1  ier I want 

osta tat > was forcil et in r ice csto
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from the 1 7th to the 2 1  st This is a matter of the 
breach of privilege b ecause parliament was in 
sessio n  I w as debarred from coming to the 
House

S H R I  A T A L  B IH A R I V A J P A Y E E  
(Lucknow) Mr Speaker, Sir it is a very serious 
issue I am  saying this not because this has been 
done with a  M ember of Parliament, but also  
because thepobce is playing with thefundamen- 
talnghtsofthecitizensofthiscountry Ifacitizen 
oranhon Member of Parliament say s that he 
owns the licence of his gun and he will produce 
itafterwardsshouldtheC B I  orthe police or the 
administrative machinery not believe turn'7 He  
wasarrestedandlateronreleased W hywashe  
kept in ]ail illegally W hat is the remedy'?

Mr Sp eaker, Sir recently Inter Parlia
mentary Confenrece w as held It w as stated 
there thatifanhon Member of is arrested during 
theParliamentsession he should be allowed to 
attend the parliament session I hope that you 
will implement it

M R S P E A K E R  W e d r  not have such a  
rule?

S H R I A T A L BIHARI V A JP A Y E E  You set 
a convention Rule can be m ade later on Mr 
Speaker. Sir, it needs to be contemplated seri
ously It se e m s to me that the Government is 
deliberately adopting hostile attitude to some of 
ourhon Members of Parliament It is arresting 
Members without any rhyme or reason in con 
nection with Ayodhya incidents even though it 
has to release them after receiving a rebuff from 
the judiciary But how long will this practice  
continue9 A presiding officer like you must 
intervene in such issues (Interruptions)

M R S P E A K E R  I allowed you to raise this 
issue only because you are an hon Member of 
the house I do not recollect properly If a letter 
has been received about your arrest then there 
is no breach of privilege Ifanyhon Memberof 
Parliam ent or a  citizen has been arrested ille
gally, a cn m in a lca& e ca n  be filed against the

police officerforthis crime Besides there are 
constitutional provisions a s well All those things 
can be applied It does not mean that we do not 
want to provide protection to the hon Members 
We would certainly protect their rights There
fore you were allowed to raise this issue here 
However I would like into the matter Y e s Km 
UmaBharti (Interruptions)

S H R I R A J V E E R S IN G H  (Aonla) Mr 
Speaker Sir just now ShriNitish Kumar raised 
the issue of adulteration in fertilizers I had also 
raised this issue earlier Adulterated fertilizers 
with salt content is begin sold in my area 
Farm ers are being ruined In this connection I 
had written a letter to the hon Minister of Agri 
culture also Several farmers from banners in 
Uttar P radesh had wntten letters to me and I had 
setn theircopy to the hon Minister of Agnculture 
in which it w as submitted that the interests of 
farmers are being played with They are being 
supplied fertilizers mixed with common salt 
which is ruining their fields and crops are not 
growing there and the poor are being ruined I 
urge you to instruct the hon Ministers of Agncul- 
ture a n d  F e r t iliz e rs  to c h e c k  th is  
adulteration (Interruptions)

SH R I SH A RA D  YADAV(Madhepura) Mr 
Speaker, Sir I brought to your notice the issue  
of fertilizer-adulteration in Pataudi where one 
thousand five hundred acres of land has turned 
barren but even then no investigation is being 
conducted in this regard The Fertilizerfactory 
is at Gurgaon It is a senous issue raised by Shn  
Nitsh Kumar I would like to state that I have the 
complete details of this matter But since I have  
come to the House all of a sudden I do not have 
the details nght now Iwantthatthehon Minister 
of Aqriculture should pay attention to it Mr 
Minister please listen to me I would supply you 
the information regarding Pataudi also but you 
should take action seriously b ecau se it has  
destroyed nearly one thousand andfive hundred 
acres of land there

SH RI PH O O LCH AN D  VERM A (Shajapur) 
Sand is mixed in the D A P fertilizers supplied
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toMadhya Pradesh Such madentahave been 
brought tothem>tK» of the hon Mmctforbuthts 
Department has done nothing so far It a  a 
aenouscrime lhaddrawntheattentionofthe 
hon Minister to H, but it is unfortunate that no 
action hasbeen taken so far (WemfHtons)

MR SPEAKER You have asked him to 
speak add the hon Minister's on his legs

THE MINISTER OF AGRICULTURE 
(SHRIBALRAM JAKIHAR) Mr Speaker, Sir, 
i beg your pardon that I am suffering from bed 
throat IwouklliketosaythatlhavealwaystafcBn 
this issue seriously Not only this much (had 
writtentoaflStateGovemments,severaltimes 
in this regard, and this is the only alternative 
which I have I have asked them to take sternest 
possibtoactuxiagainstthefertlteer and insec-
ticide adulterators whoever indulges mi such 
practice isa traitor and antifarmer Itisunfortu- 
natethatlhe farmers have tosuffertoason this 
account I would request the hon Minister of 
Fertilizers to look into it

SHRI SHARAD YADAVJ have fuB infor-
mation of the Pataudi incident it is a senous 
issue

SHRISRlKANTAJENA(Cuttack) This is 
happening in Pondicherr also

SHRt BALRAM JAKHAR I would write to 
all of them ft is a State Government issue I 
would request the hon Minister of Fertilizers to
look into it

SHRI PHOOL CHAND VERMA Great 
injuaticeisbeingdonetofaimerc Adulteration 
is ruining farmers

KUMARIUMA BHARTI (Khajuraho) Mr 
Speaker, Sir, through you I should like to draw 
the attention of the Government and the hon 
Minister of Home Affairs m particular to the 
Incidents of atrocities on women m Assam 
Neatly two months back.pnortomyarrestlhad 
raiaed an ©sup  before the hon Minister of Home

Alla iia iiiW TW TOitliygPMyipwn

reply that it wouklbepn^inoourtentyaato 
whoamentitledtoivemMatiouriliyaridwho 
are not 0n30lhoflaslmorthwhenlvtoied*» 
9*torMedkarfCc*egeloaeeagiitwhowasa 
rape vK&niwaatoktihen t̂tieHhaBangladeshi 
intruders werenot onlyfoic*j*oocMpyingthe 
land Assam, but now thayfw e slatted com- 
vihihî ipvCIDW m i wuim i imum vir
ley ThehonorrffteirwpmenisinclWfler.Two 
ncidontsha^ttfcenplaceinthewieyieoeniy 
un&CHVKiviciOBvnioaKpwvvivwavwvfvan 
ShasanvOagecrf the Karimganjdtotnct where 
two guts were raped and the aeoood incident 
took place in RakhaJ Khalwal vilage under 
Tncona Pokce sub post in Kachhar dtstnct 
where the daughter ofapotee officer was me- 
tested and gang raped

12J23hra.

[SHRI RAM NAIK *  the Chau]

20 Bangladeshi intruders sneaked *#o his 
house at night after exptocing fight bombs and 
openedfoe Theieallerthey broke rto the house 
GoongtwpoipelralorsveohishouBethebrother 
of the girt ran together from co-villagers as 
there are about 20 houses m that viltage He 
requested the vfllagerstocome to therescue of 
heststerwhowtasbeinggangfaped TheViag-
nam -|n ait i i>i n inn ---**- -*—-*■ >--efsasKeanimsosawnninemanavofDaaemn 
to go back. They closed the door and said that 
theytoowouM be killed if they dared to go back

Two hours later, when the culpnts went 
awayfrom there, the vilagersaseembied in the 
house ofthe girt is Vidyanath. The name of the 
girt is Vidyanath wf*> was admitted in the silcher 
Medcal College afterwards.

Mr Chairman Sir, through you I want to 
siiamilthatsofartheBanglade^rtniderswere 
occupyngforcitty the landbutnowthe honor of 
the women® in dangerthere The Bangladeshi 
intnjders were behind the post -8 December- 
incidents there Now the honor of women in 
Assam is m danger Thoroughyou, twouldJike
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to request the Goverrmwnitocheckthere inci-
dents . Ihavecometoknowthatthe Assam Chief 
Munster himself is trying to shield those 
BangladeshiintruJersandcopntes. 1 would bke 
to warn the Government thatif such rodentsare 
not checked agitation and rods wrfltake place in 
Assam which would be impossible to curb I, 
therefore, would like to urge the Government to 
prowKleprotectwntoithefarrBlyofKm.vidyanata 

. because her life has become miserable. 
Through, youlwoukllike to request theGovenv 
men! to provide him Government employment 
immediately. {Interruptions)

MR CHARIMAN I have before me a list 
preapars by the Chair tor my \guidance, Every-
one wffl get ttfneaocordingtoit and that wiil serve 
the purpose

(Intenuptions)

MR. CHAIRMAN I will tell you Please 
takeyour seats. You should sit down when the 
Presiding Officer is on his legs

(Interruptions)

SHRI RAJVER SINGH (Aonla) Mr Chair-
man, Sir, this is a very imported and senous 
matter You should instruct the Government to 
providesecuritytoShnVijayanath Whatsteps 
the Government is going to take for this safety 
(Interruptions)

[Engttsfi\

MR. CHAIRMAN. I have already said that 
ifthe Government wantsto respond, the Govern-
ment will respond. It is now obvious that the 
Government does not want to respond That is 
all.

f T m  n  n lr iltn  rtl11fBnS1mK)n\

SHRI RAJ VEER SINGH. Mr Chairman 
Sir, Banĝ adeShR are inflating and rapng women 
Mr Minister, why are you not speaking’  Mi 
Minister is protesting the rapists of women He

isnto speaking (Interruptions)

MR. CHAIRMAN: It the Government 
wishes to make a statement thehon. Minister 
will speak.

(Interruptions)

PROF i .ASA SINGH RAWAT (A|mer) 
Mr. Chairman, Sir. through you, I would tike to 
raise a very important issue which involves 
national security. I would like to emphasize the 
need for restricting theintettigence agencies of 
the country to make it effective and capable. 
Today there is senous danger to the internal 
security of the country. Pakistan ts abetting 
ternnusm is Kashmir and Punjab. There had 
been thirteen bomb explosions In Bombay ■ 
Memon brothers who are responsible for the 
same have since fled the country.

MR CHAIRMAN' Please say something
new

PROF RASA SINGH RAWAT Through 
you, I would like to say that there should be 
proper coordination among theC B1,1B , RAW 
and other intelligence agencies to make them 
effective and capable for their swift and smooth 
functioningsQtoatadionoouidbe taken in time 
on the basts information Hmished by them

[English]

SHRi SRI8A11AV PANIGRAHI (DeogarW, 
Sir this is the period of examinations in the 
educational institutions throughoutthecountry 

the Universities, examinations are bemq 
held Also, the Central Board of Secondary 
Education tshotdhngexammation TheKendnya 

, Vidyalaya Sangathan is ateohaktoigtheexami- 
"iition At the same time, what is coming in the 
wvvspapersaboutthest! examinations is a matter 
ot qroat co n ccm  to us Regurdinq the Delhi 
I  Imversitvexaminations womyquestions werf> 
sot and the sturfnte were harassed Regarding 
the Kdndi .uva Viriyai/tya examinations, some  
question oaper was  Waived out O ni v* it was
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looked out theexaminationswerepostponed 
Further, whentheexamination&wereheM, some 
irregularities were again noticed So also is the 
case regarding the CBSE examination There, 
outSKte-the-syHabus questions came in There-
fore the examiation are suffenng a lot Why are 
these irregularities betng committed9 It does not 
give a good account of these things - postpone 
ment of examination leakage of question pa 
pers Outside the syllabus questions are being 
set All these things are creating a sense of 
mseounty and lot of resentment among the 
students guardians also Therefore, I would 
request the Government and the appropriate 
Ministry that is theHuman Resource Develop 
ment Ministry to look into it as to why all these 
things are happening and take necessary action 
so as to percent recurrence (Interruptions)

[Translation]

MR CHARIMAN As I have said I am 
taking up cases at seriatim Everyone will get 
time with general censensusandforevertone s 
convenience, let us take ip  laying of papersfirst 
Thereafter everybody will gettime {Interruptions)

[Englisti\

SHRI AMAL DATTA (Diamond Harbor) I 
would like to know in what order this is being 
done lunderslandthatbythetimeyoucameon 
to the Chairnone of those peoplewhose names 
appear in the list have been called and people 
outside the list have been called For that half an 
hour stime has gone

MR CHAIRMAN This is a list given to me 
when the hon Speaker left the Chair Hon 
Speaker has given the list when he went I cannot 
comment on whether he has called according to 
that orderor not I can assure you that according 
to the list which has been prepared and for 
warded to me everybody will get a chance 
provided we relieve the Ministers quickly by 
allowing them to lay the papers

SHRI AMAL DATT A Will that beinaccor

dance with that order?

MR CHAIRMAN I will call the members 
in the order the names are here Butt need the 
cooperation from ail of you

1231hro

PAPERS LAID ON THE TABLE 

[English]

Annual Report and Review on the working 
of the Indian Council of Arbitration, New 

Delhi for1991-32 etc

THE MINISTER OF STATE IN THE MIN 
ISTRY OF CIVIL SUPPLIES? CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THEMINISTR YOF 
COMMERCE (KAMALUDDIN AHMED) On 
behalf of Shn PranabMukherjee

I beg to lay on the Table

(1) (i) A copy of the Annual Report
(Hindi and English versiQns) of 
the Indian Concial of Arbitration 
New Delhi forthe year! 991 92 
along with AudrtedAccounts

(II) A copy of the Review (Hindi and
English versions) by the Gov 
eminent on the working of the 
Indian Council of Arbitration 
New Delhi, forthe year 1991 -92

(2) A statement (Hindi and English 
versions) showing reasons for 
delay m lay ing the papers men-
tioned at (i) above
{Placed in Ltberaiy SeeNo 17- 
366*93]
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(3) (i) A copy of the Annual Report

00

(m)

the manne Products Exports 
Development Autor9ity, Kochi, 
for the years *1991-92 under 
subsection (3) of section 22 of 
the Manne Products Export 
Development Authority Act. 
1972

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Marini Products Export 
Development Authority, Kochi 
for the year 1991 -92,together 
with Audit Report thereon

a copy of the Review (Hindi and 
English venons) by the govern-
ment on the workingof the Ma-
rine products Export Develop-
ment Authority, Kochi, for the 
year 1991-92

AStatement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above (Place in 
library See No LT-3867/93]

Demands for Grants of the Ministry of 
Labour fo r93-94and Financial Estimates 
and performance Budget of the Employ* 
ees State tnsturane Corporation for 1993* 

94

(4)

1915 (SAKA) Papers Laid 238
Performance Budget for the year1993-94 
(Hindi and English versions) of the Em-
ployees' State Insurance Corporation un-
der section 36 of the Employees’ State 
Insurance Act 1948 [Place in library See 
No LT-38

Demands for Grants of the M inistry of 
surface Transport fbr 1693-94 and Notifi-
cation under Major PortTust Act, 1963

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SURFACE TRASNPORT (SHRI 
JAGDISH TYTLER)

I beg to lay on the Table-

(1) A copy of the Detailed Demands for Grants
(Hindi and English versions) of the Minis-
try of Surface Transport for the year 1993- 
94 [Place in library See No LT.3870/93]

(2) A copy of each of the following Notifications
(Hindi and English versions) under sub-
section (4) of section 124 of the Major Port 
Trust Act, 1963-

(i) G SR 821 (E) published in 
Gazette of India datedthe21st 
October, 1992 approving the 
New Mangalore Port Employ-
ees (T emporary Service) Sec-
ond Amendment Regulations,
1992

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFAR 
(SHRI PABAN SINGH GHATOWAR) On be-
half of Shn P. A Sangma

I beg to lay onthe Table

(1) AcopyoftheDetailedDemandforGrants 
(Hindi andEnglish versions) of the Mims- 
try Of Labour for the year 1993-94 [Place in 
library See No LT*3868/93]

(2) A copy of the Financial Estimates and

(ii) G SR  849 (E) Published in
Gazette of India dated the 4th 
November, 1992approvingthe 
paradip Port Employees (Re-
cruitment, Seniority and Pro-
motion) Third amendment 
Regulations, 1992

(in) G SR  872 (E) published in
Gazette of India dated the 16th 
November, 1992approving the 
Mormugao Port Employee
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March. 1993 under suQ-sectiori ( 4) of ;ec-
ti~n 212 of the Motor Veh(cles A~t. 1988. 
[Placed in Library See No.LT -3873/93] 

. ' 

[Sh. Jagdish Tytler) 

(iv) 

(v) 

. (vi) 

(Children's Education Allow-
. ance) third amendment Rela-

tions, 1992." 

G.S .R. 889 ·(E) published in 
Gazette of India dated the 23rd 
November,.1992approvingthe 
New Mangalore Port Trust 
Emplo~ (welfare Fund)Sec-
ond Amendment Regulations, 
1992. 

G.S.R. 899.(E) published in 
Gazette of India dated the 27th 
November, 1992approvingthe 
Mormugao ~ort Employees' 
(Acceptance of Employment 
After Retirement) ( First Amend-
ment) Regulations, 1992. 

G.S.R. 940 (E) published in 
Gazette of India dat~ the 22nd 
December, 1992 approving the 
Cochin Port Trust Employees' 
(Contributory Outdoor and In-
door Medical Benefits after 
Retirement)Amendment Regu-
lations, 1992. 

[Placed in Library, See No. LT-
3871193) 

(3) A copy of the Ministry of Surface Transport 
(Trans port Wing) Senior Analyst (Work 
Study) Recruitment (Amendment) Rules, 
1993 (Hind, and English versions) pub-
lished 1n Notification No. G.S.R. 337 (E) in 
Gazette of India dated the 26th March 
1993. issued underproviso to article 309 of 
the Constitution [Placed 1n Library, See No 
LT-3872/93) 

(4).A.copyoftheCentralMoto Veh1cles(Amend-
ment) Rules, 1993 ( H1nd1 and English ver· 
s1ons) published 1n Not1ficat1on No. G.S.R. 
338 (E) 1n Gazette of India dated the 26th 

Annual Report and Review on the working 
of the Export Promotion Council for 

Handicrafts, New Delhi for 1991 -92 etc. 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGOISH TYTLER): On behalf of Shri 

·G.VENKAtSwami) 

(1) 

I beg to lay on the Table-

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Export Promotion Council . 
for Handicrafts, New Delhi, for 
the year 1991-92, alon_g with 
Audited Accounts . 

(ii) A copy of he Review (Hindi and 
English vers,cms) by the Gov-
ernment on the working of the 
Export Promotion Council for 
Handicrafts, New Delhi, fort he 
years 1991-92. 

[Placed in Library. See No. LT-
3874193] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
thE: Central Si lk Board, 
Banglaore. for the year 1991-
199'l 

(11 ) 

(Iii) 

, copv of the Annual Accounts 
(Hinai and English versions) of 
the Central Silk Board. 
B,,nglore. fo, !he year 1991.g2 
. • getner w.th Audit Report 
the-eon under sub-section ( 4) 
oi sect.on 1: c 1 tr:e Central Silk 
Boc·rd Act. 1 348 
A copy of the Re,,ew(Hindiand 
E:nglish ,ers1ons) bythP Gov-
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y  emment on the working of the 

' Central Stik Board, Bangtore, 
forthe year1991-92, together 
with Audit Reportthereon under 
sub-section (4) of section l2of 
the Central Silkgoard Act. 1948

(hi) AcopyoftheHeviewfHfndiand 
English versions) by the Gov-
ernment on the working of the 
Central Silk Board, Bangalore, 
for the year 1991-92

(3) A  statement (Hindi and English ver
sions) showing reasons for delay in laying the 
papers mentioned at (2 > above (Placed in L i
brary See  No I T  3 8 /5 /9 3 }

(4) (i) Acopyof the Annual Report(Hmdi
and English versions) of the Jute  
ManufaduresDovelopmentCoun- 
crf Calcutta fortheyear 1991-92. 
along wt*i Audited Arcounts

(u) A copy of the Review (B n d  and
E ngli&h versions) by »he Gove. n 
mont on the working o* the Jute  
Mantrf ac*« cs Deveiof mient Go«jr<- 
cn f  ale urta. for the year 19 0 1

(5) A statement i Hm'l* and fnglish  v e rs io n )
showing roasons *cr Joiay m laying the 
papers mentioned at (4 1 above {Placod >n 
I ibrary See  No. LT - 38 76  93]

(6) A e o p y e ach  of the following papers (Hindi
and English versions) under sub section 
(1} of section 6 1 9Aof the Com panies Act 
1956

(i ) ReviewbythsGovemment on the
working ott! ie Jute Corporation of 
IndtaLimrte^, Calcutta, fortheyear 
1991-92

(»») Annual Report of the Jute Corpo
ration of India Limited, Calcutta, 
tor lhe vear 19 9 1 -92. alongwith

A u d ^  Accounts andComments 
„ of the Comptroller and Auditor 
General thereon

(7) A statement (Hindi and English versions) 
showing reasons for delay in laying the

* papers mentioned at (6) above (Plac»d in 
Library See No LT-3377/93]

Notification under Banking Combines 
(Acquisition and Transfer of undertak-
ings) Act, 1970 and Notifications under 

NlncomeTaxAct, 1961 etc.

THE MINISTER OF ST ATE INTHE MIN-
ISTRY OF FINANCE (SHRI WV
CHANDRASHKHARAMURTHY)

1 beg to lay on theTable-

(1) A copy of the Nationalised Banks (Man- 
agemet t and Miscellaneous Provisions) 
(Amendment) Scheme, 1992 (Hindi and 
English versions) pubhshedm Notification 
NOS O 809(E) in Gazette of India dated 
the 1st November, 1992 under sub-section 
lojof section 9 of the Banking Companies 
(Acquisition and1 ransfer of Undertakings) 
A 't 197v

(21 A copy of the Nationalised Banks (Man-
agement ) and Miscellaneous Provions) 
iAmendment) Scheme, 19 9 2  (Hindi and 
E riylisf i versions) published in Notification 
No S  O 8 1 0( E ) in Gazette of India dated 
thelst November, 1992, under sub-section
(6) of section 9 of the Banking Comoames 
(Acquisition and Transtor of Undertakings) 
Act 1980  {Placed in Library SeeNo LT- 
3878*33]

(3) A copy of the Detailed Demand for Grants 
(Hindi and English versions) of the Parlia-
ment Secretariats of the President and 
Vice-President and Union Public Service 
Commission for the year1993*94(Placed 
in Library See No. LT-3879/93J
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[Sh M V Chandrashkhara Murthy)

(4) A copy each of the following Notifications
(Hindi and English versions) under section 
266of he Income-tax Act 1961 *

(i) The income-tax (Twentieth
Amendment) Rules 1992pub 
lished in Notification No S O 
922 (E) Gazette of India dated 
the 23rd December 1992

(n) The Income tax (Second
Amendment) Ruels 1993pub 
lished in Notification No SO 
123(E)mGazettteoflndiadated 
the24th February 1993

(hi) The Income-tax (Third Amend
ment) Rules 1993published in 
Notification No SO 136(E) 
Gazette of India dated the 26th 
February 1993

(iv) The Income tax (Fourth
Amendment) Rules 1993pub 
lished in Notification No S O 
149 (E) in Gazette of India dated 
the 5th March 1993

[Placed in Library See No LT 
3880/93]

(5) (i) A copy of the following Notifica
tions (Hindi and English ver 
sions) under section 159of the 
Customs Act 1962

(i) G S R254(E)andG S R 255
(E) published in Gazetteof in 
diadatedthe2ndMarch 1993 
together with an exmplantory 
memorandum regarding ex 
emption to specified goods im-
ported by union in the Elec-
tronic Hardware Technology 
Park Complex and the Elec-
tronic Hardware Technology

Park Units under the 100 per-
cent Export-Onented Scheme 
from the whole of the basic and 
additional if any duties of cus-
toms leviable thereon

(ii) G SR  262 (E) published in
Gazette of India dated the 5th 
March 1993together with an 
explanatory memorandum 
making certain amendmentsto 
Notification No 41/93-Cumtom 
dated the 28th February 1993 
so as to remove doubts created 
by dual amendments to one 
Notification

(hi) G S R 277 (E) andG S R 278
(E) published in Gazette of In 
diaiatedthe 12th March 1993 
together with an explanatory 
memorandum so as to permit 
Cost Accounts to also certify 
the imports and exports made 
under Duty Exemption Scheme

(iv) G SR  283 (E) published in 
Gazette of the India dated the 
16thMarch 1993togetherwith 
an explanatory memorandum 
making certain amendments in 
the Notificatu No 260/90 
Cus dated the 27th August
1992

(v) G SR  284 (E) published in 
Gazette of India dated the 16th 
March 1993together with an 
explamtoiry memorandum re-
garding exemption to materials 
required forthe manufacture of 
the goods ̂ pecrfiedmtheTable 
annexed with the notification 
when imported into India by a 
manufacture of the final prod-
ucts for supply to a hundred 
percent export-oriented under 
taking or a unit within a free



trade zone, from the whotecf the 
basic and additional duties of 
customs livable thereon.

(vt) G.S.R. 285 (E) published in
Gazetted India dated the 16th 
March, 1993together with an 
explanatory memorandum 
making certain amendmentsin 
thenotific^ionNo.513©6<kis.l 
datedtheSOthDeoember, 1986.

(vii) G.S.R 286 (E) published in 
Gazette of India dated the 16th 
March, 1993together with an 
explanatory memorandum 
seeking to allow import of duty 
free inputs under Duty Exemp-
tion Scheme for manufacture 
and supply of capital goods to 
Gertilizer Plants, if the supply 
is made under procedure of in- 
teractionoompetWvebiddingin 
terms of the Export and Import 
Policy, 1992-97.

(viii) G.S.R. 287 (E) published in 
Gazette of I ncNa dated the 160i 
March, 1993together with an 
explanatory memorandum re- 
gardingexemption to materials 
imported into India against the * 
SpecialValue Based Advance 
Licence in terms of Export and 
Import Policy, 1992-97from#'ie 
whole of the basic and addi- 
tional duties erf customs livable 
thereon.

[Placed in Library. SeeNo.LT- 
3861/93}
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the3rd July 1979so as to exempt every 
passenger performing an international 
journey by first class in a ship for pur-
poses of certain approved pilgrimages 
from the payment of Foreign Travel Tax 
under section 41 of the Finance Act, 1979 
[Placed in Library, SeeNoLT-3882/93]

(7) A copy each of the following Notifications 
(Hindi and English versions) under sub-
section (2) of section 36 of the Central 
Excises and Salt Act, 1944-

(i) G.S.R. 253 (E) published in 
Gazette of India dated the 2nd 
March, 1993together with an 
explanatory memorandum re-
scinding Notification No. 12/90- 
CE.datedthe 20th March, 1990

(ii) G.S.R. 265(E) published in 
Gazette of Inchadatedthe 10th 
March, 1993together with an 
explanatory memorandum 
making certain amendment to 
ratification Nos. 67/83-CE dated 
the 1st March, 1983and56/93- 
CE,dated the 28th February, 
1993 so as to omit certain re- 
dundantentries.

(iii) G.S.R. 279 (E) published in 
Gazetted India dated the 12th 
March, 1993 together with an 
explanatory memorandum 
making certain amendments to 
Notification Nos.36/93-CEand 
38/93-CE, dated the28th Feb-
ruary, 1993so as to extend the 
fufl exemption from the Central 
Excise duty to certain goods.
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(6)AcopyoftheNot«cat»onNp.G.S.a334(E) 
\ninGn ana cnQHsn vofsions) pum n in 
Gazette of India dated the 26th March, 
1983lo0etherv^ansjqptana>oiymemo- 
(WidiMmaHî cettalhamavHlnnonlsin 
the notification N0.G.S.R. 431 (E)datod

[Placedin Library. SeeNo.LT- 
3883/93}

(8) Acopyof the Notification No. G.S.R. 40(E) 
'(HindiandEngHshvefsions)publehedJn 
Gazette of India dated the 29thJanuary,
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1993(tedaringpidn^ 12.32hrs
rations as Manufactured Drugs issued 
under sub-classes (b) of clause (xi) of [ErrgSstii
section 2 of the Narcotic Drugs and
Pasycohtropic Substances Act. 1985 ASSENT TO BILLS

(9) Acopy of the.NotJficationNo. S.0.197(E) SECRETARY-GENERAL: Sir, I lay on the
(HirKiarKjEngl̂ \ws«ons)pubfehedthe Table the foltawingtweitty two Bills passed by
Gazette oflncfai dated t»24tf»March, 1993 the House of P ariiam ^duringhecurr^
empoweringthe officers hc*be*wfoerank sion and assented to since a report was last
of Sub-Inspector in thedepartment of Nar- madetotheHouseonthe23rdFebruary, 1993;-
cotics and officers not below the rank of 
Inspector in thedepartments of Central 
Excise’ Customs, Revenue Intelligence, 
Central Economic Intelligence Bureau, 
Intelligence Bureau and Narcotics Control 
Bureau forthe purpose of thesub-clause
(7) of clause 4 of the Narcotic Drugs and 
psychotropi Substances (Regulation of 
Controlled Substances) Order, 1993 is-
sued under section 9A of the Narcotic 
Drugs and psychotropic Substances Act, 
1985.

(10) A o>py of the Notification No. 196(E) (Hindi 
and English versions) published in Ga-
zette of India datedthe24th March, 1993 
declaring Acetic Anhydride asacontrolled 
substance issuedunder sub-clause (viia) 
of section 2 of the Narcotic Drugs and 
psychotrpicSubstanceeAct, 1985.

•(11) Aeopy of the Narcotic Drugs and Psycho- 
uopK:but)Stanoes(nBguia*ionc*Lor*ro#ea 
Susbstances)Order,1993(HindiandEn- 

' gfish versions) published In Notification 
No C.S.R.295(E) in Gazetteof India dated 
the 24th March,1993,issuedundersec^ 
9AoftheNait^DrugBandPsychotropic 
SubstancesActt 1965[PlacedinLibrary. 
SeeNb. LT-3884/931.

(12)AcopyoftheSchemeofWarRisksHisur- 
ahCeofMarirwHute(1976HAsamende<t

i ^ < l ^ ^ a ig i s H v e ^ s )  •

(1) TheOHfieWs (Regulation and Devel-
opment) Amendment Bill, 1993.

(2) The HinrachaJPradeshState Legisla-
ture (Delegation of Powers) Bill, 1993.

(3) The Appropriation (Vote on Account) 
Bill, 1993

(4) The Appropriation Bill, 1993.

(5) The UttarPradesh State Legislature . 
(Delegation of Powers) Bill, 1993

(6).. The Madhya Pradesh State teg»$la- 
ture(Delegationof Powers) Bill, 1993

(7) The Rajasthan State Legislature (Del-
egation of Powers) Bill, 1993

(8) The Urrar Pradesh Appropriation 
(Vote on Account) Bill, 1993

(9) The Uttar Pradesh Appropriation Bill,
1993

(10) TheRaja^h£^Appropriation(Voteon 
Account) Bill. 1993

*(11) The Rajasthan Apjproporation Bill, 
1993.

02) T^MadhyaPradeshAppropdatton 
(Vc^onA<x6unt)Bi,,l093.
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<13) The Madhya Pradesh Appropriation 

BiH, 1993

(14) TheHimachal Pradesh Appropriation 
(vote n Account) Bill 1993

(15) TheHimachal Pradesh Appropnation 
BHI, 1993

(16) TheJammu and Kashmir Appropria-
tion (Vole on Account) Bill 1993

(17) The Jammu and Kashmir Appropria-
tion Bdl, 1993

(18) The Appropnation (Railways) Bill
1993

(19) The Appropnation (Railways) No 2 
BUI, 1993

(20) The National Commission (or Back-
ward Classes Bill 1993

(21) The Multimodal Transportation of 
GoodsBiR.1993

(22) The Passports (Amendment) Bill
1993

[Tranafafcon)

OR PR GANGWAR(Pilibhit) Mr Chair-
man, Sir, a demand to protect cows had been 
made by Mahatma Gandhi and Vonoba Bhave 
long ago and on November7 1968respected 
Kaipa^wassubjecladtomanytortures Though 
a Bitothisellect was drafted, itwas not adopted 
till date, Please adopt it for prohibiting cow- 
slaughternotonlyin Uttar Pradesh but also all 
ovwthe country This Biseekingaban on sale 
ofbeefandbeef products, any demonstration to 
thcaftocttrwwportafonof cows buHsexen and 
CTkeefromtheStatewtthoutthepemTissionof 
the Stale Government and making ft a 
cixigto gfeiBiwdflOfrfaMriabte offense under 
sec&ifvSwtdfMtMiilnQiDrstnngenment punish- 
mentto#wee»itovW0tethe provisions of Ws

Act was passed by both the House of State the 
Legislature The Bill was sent to the Central 
Government but even after several reminders 
it hasbeensentbacktotheStateGovemment

DunngtheBJP rule m Uttar Pradesh Kalyan 
SmghjihassentthePrevention of CowSlaugh- 
tef(Amendment)Oidinance 1991 to the Presi-
dent of reh lathers assent vied tetter dated 12th 
November 1991 contatmg similar provisions 
Since Presidential assent was not received a 
Bid was prepared passed by both the Houses of 
the State Legislature and sent to the President 
for his assent in 1992

Please reconsider this Bill and ban cow 
slaughter not only in Uttar Pradesh but m whole 
of the country and save the mother cow

[English]

SHRI G M C BALAYOGI (Analpuram) 
Mr Chairman Sir Iwanttodrawtheattentionof 
the hon Minister for Information and Broadcast 
ing, through you Sir to the Telugu Film titled as 
“Dr Ambedkar” depicting the life andmission 
of Dr Ambedkar which was produced and 
screened recently in Andhra Pradesh It was 
partially financed by the Government of Andhra 
Pradesh Tospreadthemessageofthisgreat 
son of India to the people of our country of this 
great son of India to the people of our country m 
general and to the Dalits in particular this film 
has to be telecasted as a Regional Film on the 
Doordarshan Network and it will be highly ap-
preciated

The film on Dr Ambedkar s life has been 
most inspiring and highly educative The pro* 
ducerof the film Dr (Mrs) padmavati deserves 
nch compliments for taking up a highly difficult 
task of brilliantly portraying such a towering 
personality for the benefit of the people The 
telecasting of the film wtlt be reaching millions 
of down-troddenpeopte which wjfl enlighten and 
educate them Dr (Smt) padmavati who pro 
duced the film has not been given sufficient 
finances from the state Government of Andhra
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Pradesh f  ruly she requires some financial 
helpformthe central Government 'odearoffthe 
debts

relatives came back, the lady died This oc-
curred in safdarjung Hospital, in the capital, 
where it should be much better than the many 
other hospitals run by the central Government 
and state Governments

I therefore request the hon Information 
and Broadcasting Minister and the Welfare 
Minister throughyou to telecast this film as a 
Regional Film on Doordarshan network The 
Mimsterhadpromisedto telecast thefilm on the 
14thofApnl theBirthdayof Ambedkarbutitwas 
not telecasted

I request the Union Welfare Minister and 
the Information and Broadcasting Minister to 
release some fur ids to the producer who has to 
clear off her debts

SHRI AMAL DATTA (DiamondHarbour) 
Sir there are free hospitals like Safdarjung 
Hospital where every medicine and every other 
aidto the patient are supposed to be given free 
Recently, on the 13th of April, thedeathofa 70 
year old women took place because the hospital 
could not provide intravenous saline which had 
to be injected immediately when the emergency 
arose (Interruptions)

SHRI NITISH KUMAR (Barh) What is 
going on there? It is aqainst Rule 349

MR CHAIRMAN Madam, you should 
never show your back to the chair

(Interruption)

MR CHAIRMAN Please do not disturb
him Let him complete

SHRI AMAL DATTA The problem is that 
the House can never be properly put to order

The death occurred ofa70year old women, 
who was a patient in safdarjung Hospital, when 
an emergency arose her relations were dalied 
from their honte and they were asked to bring 
saline Ittook time toget the sabne and when her

When the Superintendent of the Hospital 
was asked why there was no saline m the 
hospital hesaysthatthesupphestothehosprtal 
were inadequate He says that most of the 
patients have to, in any case, go and buy their 
own saline and nothing is available for emer-
gency This is something which is extraordi-
nary The INDIAN EXPRESS cameourwitha 
news item on the 16th and onthe 19th, it came 
out as a lead article In both these news items 
the word used was "he shirked o f The super 
mtendent of the Hospital shirked of this as a 
outmeaffair T his kind of a death is a routine 
affair m that hospital and that is how it is bemg 
treated by the Government doctors nciucing the 
superintendent There is a history The history 
is that this hospital was buying sakne at double 
the price than the Government’s issue price

The matter was raised in many forums 
including here in parliament Then the Minister 
could not property defend himsetf and an order 
was given that the Supenntendent is not to buy 
it from outside but takeitfrom the Government 
hospital He is now hiding under that order 
saying thatbecause the supply is tocome from 
the Government storesdepot,thereforethe was 
not available This is what he is hiding himself 
-under

MR CHAIRMAN I think you have made 
your point

SHRI AMAL DATTA TTusisaveryimpor 
tant matter as to how the Government hospital 
is being run The question is either against the 
supenntendent disciplinary action is taken or 
the Minister must come and explain as to why 
the saline was not available This o  not one 
case, this is a routine affair The Government 
must do something about it and the Minister 
must come andexplain as to how the situation
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arose that there was no saline in the hospital and 
the patient hadtodie. (Interruption)

[Translation]

DR. CHATTRAPAL SINGH 
(Bulandshahr): My name was at serial 5 in the 
list, you have changed my number.

MR. CHAIRMAN: lamcaliingatseriatim.

DR. CHATTRAPALSINGH: Junior mem-
bers never get time here, my name was above
his name.

MR CHAIRMAN: You might have been 
given a list by someone, please treat the list as 
an unauthonsed list. You should not say like 
this. I am giving opportunity at seriatim.

SHRI KASHIRAM RANA (Surat): Mr. 
Chairman, Sir, I would like to raise a very 
senous matter. I had demanded a statement 
from the Government on the serious bomb 
explosion at Surat railway station, but it has not 
been teceived yet. Afterthe bomb explosion 
yesterday two persons were stabbed to death 
there There had been a rally yesterday, at 3 O’ 
Clock for protesting against the destructioncrfa 
statue of Hanumanji in a temple. The rally 
included 13-14 saints anda iargepubfcfromthe 
surat city. The rally was attacked by swords, 
daggers knives and rifles, but the police did not 
take any action against it. Six were fired from 
personal revolvers m which city’s BJP Presi-
dent Fakir Bhai Chauhan and state president 
shri Narottam Bhai Patel were fired at. Butthe 
policedidnottakenanyaction. The whote night 
there had been violence and assault, but police 
had done nothing. Todaythe whote city is under 
curfew. Even after being so muchtensioninthe 
city neither the state Government, nor the 
Central Government is making any statement in 
this House. Through you, I would fiketosayttwt 
these bombs were to be thrown at the trainfrom 
thefoot bridge but passangersweresavedas the 
train waslate. i wouldliketosaythatthereisa 
great threat to the lives of the people as we* as

of the whole country . An enquiry into the 
incidents of the bomb explosion, assault and 
killingsshmledbe instituted andenquiry shame 
also be conductedintothe circumstances which 
led to the state Government and state police; 
public and saints who participated in the rally 
have been caught by the police but not the 
culprits who fired on then.

MR. CHAIRMAN: What is your point.

SHRI KASHIRAM RANA: Iwouldliketo 
say that the Government should inquire into this 
partiality done with BJP people and the state 
Government should be instructed to order the 
police to takea lion against the people respon-
sible for it. The Government should make a 
statement on it. (Interruptions)

DR. K.D. JESWANI (Kheda): We all M.Ps. 
from Gujarat have requested the hon Prime 
Minister about the economic and social situa-
tion in Gujarat but ...(Interruptions)

MR. CHAIRMAN! An hon member from 
your party is speaking. Your point has been 
included. Kashiramji has already spoken about 
it. (Interruptions)

SHRI KASHIpAM RANA: Today people 
are being killed. Rallies by a particular section 
of society are being attacked. People are being 
massacred, still the Government is silent. 
Government should issue a statement in this 
regard. Government should do 
something..(lntemjptions)The state police also 
do not take any action( Intenvptions) Even then 
action is not being taken.

[EngHslii

MR. CHAIRMAN: Parliamentary Minister, 
yesterday, this Issue was raised in the House 
when the other Minister had promised that be-
cause the bomb-biast took place in the railway 
corridor.somestatementwouidbemade. Kindly 
make a note of it and see that it is given, 
(/ntomjptons)
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SHRI BASUDEB ACHARIA (Bankura) 

Whon will the statement be made7

MR CHAIRMAN Now I have told him to 
makeastatement I have drawn hisattentionthat 
yesterday this issue was raised in the House by 
Mr Kanshiram Rana Atthattime the Minister 
present had said that he would inquire into it and 
makeastatement

Again I have requested the Parliamentary 
Minister to take note of the situation and make 
the statement as early as possible

SHRI BASUDEB ACHARIA Today? (Infer- 
ruptions)

[Translation]

DR CH ATTRAPAL SINGH (Bulandshahr) 
Mr Chairman Sir my constituency 
Bulandshahr occupies the second place in the 
countrymtheproductionofwheatand jaubutno 
arrangement has so far been made for their 
procurement Procurement centres have not 
been ooened in Uttar Pradesh so far In open 
market the price of millet isRs 200per quintal 
while the support price declared by the Govern-
ment is Rs 260 per quintal The farmer is thus 
losing Rs 60 per quintal Still central Govern-
ment has not issuedany instruction to its agency 
for the procurement of wheat and lJau in Uttar 
Pradesh In other states also this work has not 
been taken up Farmers are forced to sell their 
producetothetradersandconsequently farm-
ers have been directly affected I would like to 
request the Government to open Centres for 
procurement of wheat and millet so that tfie 
farmers are saved from being ruined (demand 
that immediate arrangements be made for 
procurement (Interruptions)

repeating what he has stated it would be a waste 
of time Please go by rules Shn Agmhotri you 
are taking the time of others Pleaso sit 
down (Interruptions)

SHRI RAJENDRA AGNIHOTRI Sir ar-
rangement should be made for opening procure-
ment centres (Interruptions)

[English)

SHRI DWARAKA NATH DAS (Kanmganj) 
Sir inastatement laid down by the Government 
it is said that 15 per cent of the medical sub-
centres should be set up in scheduled caste 
bastis having 20 percent or more scheduled 
caste people and 71/2 percent in scheduledtnbe 
areas

Further sub centres and primary health 
centres should be set up in such SC and ST 
areas which are five kilometres away from 
available family welfare delivery points

Butin Assam particulariy mmyconstitoncy 
Kanmganj which is a scheduled caste one the 
aforesaid guidelines are not at all followed that 
•s, West areas of SC and SI components are 
without medical sub-centres not to speak of 
health and family welfare delivery points Fur-
thermore, most of the PHCs and civil hospitals 
are running short of doctors apparatus first-aid 
medicines nurses beds and other necessary 
articles

So, the concerned Ministry of the Govern 
ment of India is requested to look into the matter 
and t take immediate suitable steps to improve 
the situation as it relates to the question of life and 
death of the thousands

SHRI RAJENDRA AGNIHOTRI (Jhansi)
Mr Chairman, Sir, Government should take [Translation] 
measuresfor the procurement of wheat in Uttar
Pradesh (Interruptions) SHRI RABI RAY Mr Speaker, Sir, I would

like to draw the attention of the House and the 
MR CHAIRMAN If all the Members go on country towards a very important question I
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would like to draw the attention towards the way 
our dem ocracy is being attacked. Carla  Hills 
The Trade Representative of precious Ameri
can Govemmentthreatenedtoimpose301 spe
cial Act has been imposed against India. Som e  
peopleexpecteda different attitudefrom Clinton 
Government, but we never expected so. I ex
pected the sam e attitude from Clinton Govern
ment a s  from Bush Government. A news has  
a p p e a r e d  in a le a d in g  N e w s p a p e r  
yesterdays.

[English)

"Clinton administration has warned India 
and som e other intellectual property problem 
countries including possible bilateral and cut-off 
pressures in multilateral institutions to stop aid, 
deadlines and investigations. if they don’t ad
dress U C  concerns promptly.”

fTranslation]

My friend Shn Shukla is present here. He  
would not pay attention towards the terminology. 
Am erica would impose such laws against a 
country like India. I am quoting from the speech 
of Era shafieo,. The G eneral counsel of trade 
Representatives of the present region.

[English}

"Progress in other c a s e s  has been pain
fully slow and non-existent. Som e countries 
such as Brazil, India, Korea, Thailand, Taiwan 
and Argentina have had a long term in this 
Sp ecial 3 0 1 list."

[Translation]

Further he adds:- 

[English]

“U s is prepared to use Special 30 1 more 
aggressively In this context, he is looking at 
every m eans to deliver A m erican‘s m essage  
home.”

[Translation]

Mr. Chairman, Sir, Indian Government has 
b ecom e a sla v e  to three international 
organisations IMF, world Bank and G A T T . Bill 
Clinton president of Am erica is behind this. 
Although that Government has never sent any 
written document in this regard yet the Trade  
council has started a open trade was against 
India is being humiliated everyday.Therefore, I 
would like to urge the Governmentthat it should 
take up the matter, since we believe in dem oc
racy. Government should issue a clarification 
in this regard so that the House and the country 
become aware how the law has been vilated. 
The way Am erica is threatening to enforce 
Special Act 30 1 against India poses a very 
critical question. Therefore, I would like the 
Governmentto respond.. .(Interruptions)

[English]

S H R I B A S U D E B A C H A R IA : The matter 
raised by Mr. Rabi Ray is very serious. Hence, 
the Government should respond.

MR. CH A IRM A N : He has brought it to the 
notice of the Government in a forceful w ay.

S H R I B A S U D E B A C H A R IA : Government 
should tell the House that we will not yield to U S  
Government.... (Interruptions]

[Translation]

S H R I  T E J S I N G H R A O  B H O N S L E  
(Ramtek): Sir, National School of Drama Alumni 
is a organisation under the Ministry of Hum an  
Resource Development. This Ministry also  
gives financial assistance to it. Training is 
imparted to the Actors and lakhs of rupees are 
spentforthis purpose. Dramas based on social, 
economic, educational and patnotic topics are 
also'Stag&d from time to time. Recently, the 
Third Year fetudentsof the N SD  staged ‘Gandhi* 
in which he w as shown to be similar to R .S . S . 
and V  H P . people. It was also shown that 
Gandhi sang bhajan and ‘Ram dhun’ which are
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sung by some political parties for their vested 
interests in the present context Congresshas 
been shown as anti-muslim after the year 1947 
in this demand

MR CHAIRMAN Pleasedoflot read out 
rather you make a speech

SHRI TEJSINGHRAO BHONSLE Nathu 
Ram Gods the assassin of Mahatma Gandhi 
has been depicted as a Hero This type of 
education is being imparted in that educational 
institution Government of India pro /ides finan-
cial assistance to this institution and such dra-
mas are shown there This national Academy 
is reversing the history of India I appeal to the 
Government that this incident should be inves-
tigated and action should be taken against whos 
over is responsible

SHRI RAMKRISHNA KUSUMARIA 
(Damoh) Mr Chairman Sir the railway facili-
ties between Bma and Katm station are insuffi-
cient A triweekly tram runs between Delhi and 
Sambalpur ItdoesnothaveanyhaltatDamoh, 
while halts have been provided at other small 
stations Mysubmtssionisthatthistrainshould 
be run daily and halt should be provided at 
Damoh

My submission is that railway servies 
should be increased by running Shipra Express 
between Delhiand Howrah daily whichafaresent 
is running twice a week

SHRI SUBRA1A MUKHERJEE (Raiganj) 
BSF is committing atrocities on the people 
living on Bangladesh border This matter has 
been raised in the House several times and 
Chief Minister of West Bengal Shri Jyoti Basu 
had written a letter to the Central Government in 
this context but no attention had been paid to it 
The constables ot BSF shot four people in my 
constituency of Gopalpur Such incidei its are 
common in boder areas of Radhikapur and * 
koddapalli A few days back three people had

been shot mNadiapur A few days back a five 
year old tnbal girl was raped and beheaded by 
a BSF Jawan in Matigara near Siliguri Such 
incidents are very common in these areas The 
Chief Minister has raised this matter with the 
Central Government but no attention has been 
paid to this matter

The elections to panchayats are to be held 
there in about a month They are very crucial for 
West Bengal These Gram Panchayat elec 
tionsare held there every five years at regular 
intervals Under these circumstances these 
incidents at Bangladesh Border would have an 
impact on elections Almost all districts of West 
Bengal are bordenng Bangladesh BSF person 
nel enter about twenty kilometers inside and 
commit atrocities These incidents are cer 
tainly going to have an impact on the elections 
there Therefore, I would request the Central 
Government to take serious note of these inci 
dentsandtakestnngent measures

DR K D JESWANI (Kheda) Mr Chair 
man, Sir, I would like to draw the attention ot the 
House towards a very serious matter Whei i 
Government had announced its libetalisedc 
industrial policy our party along with othpr 

parties had warned the Government of i*4 c or i 
sequences

13-OOhrs.

This issue was discussed earlier also that 
multinationals should not be given permission 
to produce consumer goods but the Govern 
ment has given permission to a multinational 
company Messers Kargil South East Asid 
Ltd (Interruptions)

MR CHAIRMAN Please be brief so that 
others may also speak

(Interruptions)

-- * -Qr K D JESWANI The Ministry of Sur 
» face Transport has given permission to this 

company toown 15 000acres of land at Kandla
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Port area in Gujarat...(/nlem/pfons) The Gov-
ernment has used its powerto grant permission 
togive 15,000acre of land there. Ithas got many 
aspects. Kandte port trust frameda rule in 1971 
wherein it was provided that land would not be 
allotedto anyone in this area due to ecological 
and interned security reasons, If a multinational 
company is established on the border area Ike 
Kutch then rises a question of the unity of the 
country. Already local companies are produc-
ing salt there . It would produce saltt the tuno 
rfiaM ttxM M m ffcrcl

MR. CHAIRMAN: Please conclude other-
wise it will not go on record.

DR. K. D. JESYWANI: OurGovemment 
has given perSmission to a multinational com- 
panytosetupasalt industry. This isnot justified. 
It will ruin the salt producing domestic small 
industries. Salt is not such an item, which 
requires to be made by a multinational com-
pany. I, therefore, request the Government to 
withdtaw the permission (Interruptions)

[English

SHRIMUMTAZASNARI (Kodarma): Mr. 
Chairman. Sir, I would like to bring to the kind 
notice ofthe Government- this is just an on-set 
of the summer seasons - that at the very begin- 
nmg stage itself, thereisadeepandgravecnsis 
all over Delhi regarding drinking water

So far as the DDA colnies are concerned, 
they are also facing a deep and grave cnsi of 
drinking water. There is acute shortage of 
dnnkingwaterfacility in Vasant Vihar, Vasant 
Kunj and so many other DDA colonies.

Similarly, you will be surprised to find that 
there is 30 MGD of water available to the Delhi 
Mumcpla Corproatton but in site of that, this 
corporation is not in a position to supiy drinking 
water tothe residents of Delhi whereas the Delhi 
people reqliire only 15galk>ns per headbut with 
this 30 MGD water supply, the Delhi at the rate 
of SOgaHonsper ahead. SO, this is very much 
surprising and at the same time because of

these piples which were installed forty years 
back which have become outdated, these pipes 
are not able to supply water to all these residents.

Similarly,you find that even in the newspa-
pers it has come that even the quarters ofthe 
Prime Minister and the Ministers are getting 
potuted and contaminated water. This is highly 
surprising. Even the VIPs quarters are sup-
plied constaminated and polluted water. This is 
flanshed in various newspapers today. So, this 
is highly regrettable and this should be con- 
trolledby the Government of India and the water 
supply must be regular to all these colony 
dwellers and colony residents

[Translation]

MR. CHAIRMAN. Still there are some 
persons twhownat to speak. iftheHone.messee
take one minute each then we can accoudante 
10to 15members more

DR. RAMESH CH AND 1 OMAR (Hapur): 
Mr. Chairman Sir, through you, I would like to 
draw the attentionof the House towards Khoda 
residential colony of Ghaziabad. I demand the 
Government that his colony should be 
regularised immediately so that more than one 
lakh residentsof thiscolony may not suffer in the 
hands of bureaucracy There are 30 to 35 
thousand houses in this colony and some more 
are being constructed During its regime the 
B.J.P. Govememntmll P Iwd accepted this 
thing considering these facts and an order to 
regularise this colony was also issued in No-
vember, 1992. Butimmediatleyafterthat. that 
Government was dismissed and bureaucracy 
totally ignored that order The NOIDA 
Developemtn Authority earned out a survey 
some time ago, which is not known to the 
residents. The bureacuracy »s trying to uproot 
the residents. The Government should inter-
vene into it and bring out a solution whr h is 
acceptable to one and all so that not asinqhie 
famioty of this colony is uprotted anbd all ameni-
ties are provided there and above all :t should bo 
regularised.
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[English]

SHRI PALA K M MATHEW (IDUKKI) 
Sir I use to point out a very urgent mattei 
drastically affecting small rubber growers in 
kerala

Now the commerce Minister has suddenly 
come out with an annoucnemtn invint appiica 
tions fore the grant of licence to import into India 
the seven lakh and odd small cultivators of 
rubber in Kerala view this as an extreme con 
cern with deep anguish and alarm

Now the consequent downfull in pnc r c will 
ruin the small farmers These steps will 
marginalise the STC and would permit the 
industnlaists and monopolitst to import rubber 
This is most unfair to the small rubberfnrmers

Yielding to the monopolists will automati 
catty break the backbone of the economy of the 
Kerala also The official assessment of the 
bureaucrats regarding the shortage of rubber is 
unrealistic and untrue Now there is no dearth 
of rubber in India at the moment The present 
price is most unremunerative also The small 
farmers are in the unorganised sector and they 
have no pressure groups or lobbies for 
convassung for them

So I would request the Government to 
raise the minimum price of rubber at least to 
Rs 3 per k»k> and I strongly urge upon the Gov 
emment lot to import even a kilo of rubber

SHRI HANNAN MOLLAH (Uluberia) It 
has been reported that about 143 employees of 
the Indian Trade Promotion Organisation (ITPO) 
have been retrenched recently and they are out 
of job since 14 4 1993 It is against the 
Government s assurance in the House that no 
public sector unit in such a way would retrench 
its employees and if there is a surplus they will 
be i eplaced and redeployed But here in Delhi 
in the ITPO office at Pragati Maidan they have 
retrenched 143 employees saying it is done 
because of economic reasons

You will be surprised to know that lakhs of 
rupees are being spent tobnngsome machines 
for attendance of the employees there You will 
be alsosurpiised to know that the Chairman and 
other officers of ITPO are going abroad every 
week and every month and lakhs and lakhs of 
rupees are being spent and they talk of economy 
In that situation I will say that it should be 
stopped Fortheseforeigntnpsandotherthings 
there should be some norms In the name of 
economy only the employees should not be 
retrenched and the 143 employees should be 
taken back and they shouldbe given back their 
employment in the ITPO

[ Translation]

SHRI RAM TAHAL CHOUDHARY 
(Ranchi) Mr Chairman SirlwouldhKetomake 
some submissions about Ranchi city of Bihar 
Ranchi has a population often lakh Thecentral 
Government as well as the State Government 
havp been askedforthe last two years to provide 
a by pass there In the absence of by pass there 
is a lot of traffic jam which apparently is the mam 
cause of many accidents there Therefore 
through you I urge the Central Government to 
construct a bypass in Ranchi There are many 
cities in the country which have a population of 
morethan 101akhbypassesshouldbeprovided 
in all the such cities

DR LAXMINARAYAN PANDEYA 
(Mandsaur) Mr Chairman Sir the Central 
Government opens Central schools at various 
places in order to provide facility to Central 
Govemmentemployees and proper education 
to their wards I am sorry to say that the number 
of Central schools in Madhya Pradesh is not 
sufficient It is very sorry to know that even after 
making recommendation to open new schools 
at various places in Madhya Pradesh the same 
have not been opened It is totally unjust not to 
provide a central school in Mandsaur which is 
a C R P F Centre and is also inhabited by 
employeesofExcise IncometaxandRailways

Therefore through you. I would request tt ic
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Mmisterof Human Resource Development to 
consider it anqf provide a central school there 
f rom next session and issue directions in this 
regard

[ English]

SHRI UDDHAB BARMAN (Barpeta) Mr 
Chairman I would like to bring to your notice and 
also the Government and the House the prob* 
lems faced by some industries in Assam now as 
a result of the high price and non-availability of 
raw material There is a growing incidence of lay 
off retrechment and closure of industrial units in 
the state which is very much backward eco-
nomically and industrially

The recent hike in the pnce of viscose fibre 
and its short supply has gone a long way to make 
the textile units sick The recent policy also 
affects the prospectot industrial growth in Assam 
As an instance one may cite the case of Indian 
Carbon The factory has so far been using the 
raw petroleum coke available from the refiner 
les in Assam As a result of the decanalization 
the cost of the indigenous petroleum coke is 
almost double the price ot imported coke, Rs 
5602 26per Metric T onne for indigenous coke 
while the price of imported coke at present is Rs 
2700 perMctric tonne

Assam being far away from ports, has to 
bearthehightransportationcost Again theuse 
ofindigenousrawtransportationcost Again the 
use of indigenous raw material has also become 
costly for the factory Naturally, the result is that 
thefactoryisgoingtobecloseddown Apeculiar 
situation is that while incentive for 
industrialisation is declared, factories are being 
closed every day

In view of the above I urge upon the Central 
Government to give a thought to the problem of 
raw materials facing the industries in Assam 
and also arrange the things in such a way that 
Assam and the states in the North-Eastern 
region are treated as a special category states 
in words and deeds

[Translation]

MAJ GENERAL (Retd) BHUWAN 
CHANDRA KHANDURI(Garhwal) Mr Chair-
man, Sir, through you I want to remind the 
Government that the birthday of late Shri 
Hemvatmandan Bahugana falls on 25th April 
Ho was a great patriot and freedom fighter and 
had served this country

He took active part in the Quit India Move-
ment in 1942 as a result of which he was 
imprisoned by the British Government Due to 
tortures inflicted on him during long terms of 
imprisonment, he suffered many a diseases but 
he continued to give leadership to various stu-
dent Organisations labourer Organisations and 
unions from the jail itself He also served the 
country as a minister in the centre having very 
Finance etc and also as a Chief Minister and 
Cabinet Minister in Uttar Pradesh

Mr Chairman Sir on 17th March, 1993 
which is his dealth anniversary during zero 
hour, I had requested the Minister for communi-
cations to issue a commemorative stamp on 
late Bahugunaji on the occasion of his birthday 
on 25th Apnl The then Minister of Communica-
tions Shri Rajesh pilot had agreed to my sugges-
tion but the same has not been issued till date 
I therefore request the hon Mmisterforcom- 
munications to immediately get issued a com-
memorative stamp in the memory of late 
Bahugunaji

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad) Mr Chairman, Sir through you I 
would like to draw the attention of the Govern- 
menttowardstheworkingofN T C whoseevery 
mill is incurring a loss of crores of rupees every 
month The main cause behindthe loss in these 
mills is the rampant corruption The appoint-
ments and promotions m NTC are made arbi 
trarily as there are no wntton rules in this regard 
That is why a person who does not quality even 
for the post of a peon is working as General 
Manager He has formed his gang and this gai iq 
makes appointment of Chairman Manag'ng
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Directors and Directors. According to arrorder 
of 20th March, the cloth of N.T.C. Milts was 
ordered to seel at half of the rates. That fellow 
went to Europe to make merry and he spent 50 
lakh dollars on his merry making but even than 
he could not sell an inch of cloth there.

Therefore, through you, I would like tourge 
the Government to initiate a high level inquiry 
into the corrupting prevalent in N.T.C. and evil 
deeds of the officers there. In this way you can 
get many proofs against the officers involved in 
malpractices. According to my information the 
N.T.C. officials are indueged in there pleasures 
and mude photographs dancing with semi nude 
girls have been sent to the Prime Minister. 
Thesephotographs will tell many more things 
during the investigation. Therefore, through you, 
I would like to urge upon the Government to 
initiate a high level inquiry into this matter and 
remove such person.

SHRI VIRENDRA SINGH (Mirzapur): Mr. 
Chairman Sir, some days back we were ex-
pressing our concern about drought in many 
parts of the country but now hailstorms and snow 
fall has caused loss to the crops of many a 
farmers in Eastern U. P and Bihar. In my con-
stituency, Harya Lalganj Block of Mirzapur 
district, haitetorm has destroyed the crops com-
pletely. The farmers there are compelled to 
work as a labourer

Sometime back work was started on the 
Maji bridge which links U. P and Bihar and the 
people in the area were earning their livelihood 
by working there as labourers but now that work 
has also been stopped. I urge upon the Govern-
ment to pay compensation to the farmers for the 
loss caused to their crops due to hailstorms in 
Lalganj and Harya development block. The 
construction of Maji bridge should also be re-
started withoutfurtherdalay so thatpeopleof that 
area may get some work there.

SHRIMATIGIRIJA DEVI (Maharaj Ganj): 
Mr. Chairman, Sir. I would like to raise the

problemfacedby the people of Saran,S»van and 
Gopalganj area of North Bihar. jGeneraHy the 
peopleoftheseareasgoout of their villages for 
theirliveiihood, I wouldliketodrawthe attention 
of the House towards inadequate rail facilities 
provided forthese areas. It is a thickly populated 
area of North Bihar and people go out of their 
villages in search of theirliveiihood.

Sir, now-a-days marriage season is going 
on and every day thousands of persons wantto 
go to their homes. Every day many persons 
belonging to Sivan, Chhapra, Hazipur and 
Gopalganj come to my house for railw*** reser-
vation from special quota, but no reservation is 
available in anyofthetrainsgoingto these areas 
even upto the month of may. people are help-
less. They are not able to go to their villages to 
attendmarriagesattheirresidence. Therefore. 
I would like to request the Government that at 
least two new trains should be introduced be-
tween Delhi and Muzaffarpursothatthesepoor 
people may reach their villages in time to attend 
marriages.

SHRIMATI KRISHNENDRA KAUR 
(Deepa) (Bharatpur): Mr. Chairman, Sir, I would 
like to draw the attention of the Government 
towerd thecanal passing through Bharatpurdty. 
Many wells constructed along the canal are 
usedfor drinking water. Butall the wasteof city 
is thrown into this canal and as a result of it the 
water in wells constructed along the canal has 
also got contaminated and it cannot be used as 
potable water. Therefore, Sir. I would like to 
request the Govemmentthrough you that action 
shouldbetakentomake arrangements to check 
the waste of city going into the canal and also to 
clean the canal so that the people may get 
potable water.

Similarly, there is an old drainage system 
in Bharatpur city which is alright and should be 
restarted so that the city could be kept clean.

SHRIHARIKEWAL PRASAD (Salempur)
: Mr. Chairman, Sir, I would like to draw the 
attention of theHouse towards thefactffiaton 6th



269 AssenttoBills VAISAKHA3,1915 (SAKA) Assent to Bills 270
ApfK rad roko' agitation was launched by Janata 
Dal in protest against Dunkel proposal all over 
the country. The workers resortedtochakka jam 
atalmost all the Radway stations in UttarPradesh 
The state administration which is under 
President’s rule, resortedto indiscriminate lathi 
charge on the workers at Kanpur, Gorakhpur and 
sidharthNagar. At Kanpur, women weredragged 
from their hair and were beaten up with shoes 
At Gorakhpurtwo women named Geeta Pandy 
and Punam Kishore were stnpped before police 
officials Later on the worker were arrested and 
put behind the bars The police official beaten 
then severely at police station saying that these 
people belong to Mandal and Masjid which 
resulted into fracture of hands and arms of ten 
workers Protesting against this high handed-
ness the local people staged dharnas On the 
20th they staged a dharna in front of Distnct 
Collector Office and later on at GPOpark Sir, 
through you, I would like to say that this was a 
democratic and peaceful agitation organised by 
Janata Dal and Left fronts to draw the attention 
of the Government towards the senous conse-
quences of Dunkel proposal but the Government 
triedtocrush and suppress the agitation,beaten 
the workers and stnpped the women Therefore.
I would like toappeal to the Government to order 
a judicial enquiry into it and punish the guilty 
officials

SHRI BALRAJ PASSI (Nainital) Mr Chair 
man Sir Iwouldliketodrawtheattentionofthe 
Government towards an article appeared in 
Rashtriya Sahara newspaper under caption 
Bharat gulamiki or* The reckless foreign loans 
being taken by the Government are increasing 
debt burden on the country There is debt of 
thousands of rupees an every citizen of our 
country ManycitizenshavesentchequeofRs 
^ 180/- to the president of I ndia or to the Finance 
Minister Dr Abrar Ahmed to get themselves 
debt free It is mentioned in the news that the 
disastrous economic policies adopted by the 
Government directly or indirectly amounts to 
treason Such allegations leveled against the 
Government in the newspaper have made the 
people worried

I would lika to request the Central Govern-
ment that it should make all the things clear to 
the people and political leaders of different po-
litical parties There is a need to tell the people 
about the economic crisis and the direction in 
which our country is heading so that country 
could be saved from the disaster

SHRI DEVENDRA PRASAD YADAV 
(Jhunjharpur) Mr Chairman, Sir, I wouldlike 
to draw the attention of the Government towards 
a matter of public importance The Central 
Government has cleared a plan in 1989-90for 
the construction of 135 kms long lateral raod 
from Darbhangato Forbesganj in North Bihar 
Two year have passed since then and all proce-
dures have been completed by the planning 
commission but the construction work of this 
lateral road is lying in complete dur to the non- 
allocation of funds it is a matter of serious 
concern

This lateral and border roadis not important 
only f rom transportation point of view but also 
from strategic point of view This border raod 
would link India and Nepal

Therefore I would demand that the Cen-
tral Government should immediately release 
funds for the*construction of this lateral road 
and the construction work, which is lying in-
complete on this 135 km long road from 
Darbhangato Forbesganj should be taken up 
onwarfootmg

{English/

SHRI JITENDRA NATH DAS (Jalpaigun) 
Mr Chairman, Sir, I would just like to draw the 
attention of the Government to the fact that the 
Railway Department has recently given an order 
to close down the marshalling yard and steam 
loco shed in Siligun junction Darjeeling. North 
Bengal as a result of which all the development 
work, which was undergoing was stalled The 
doubling of Malda - New Bongaigaon line and 
gauge conversion from new Jalpaigun to New 
Bongaigoan Via Siliguri junction has already
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been stopped T h e se  actions of the Railway 
authorities have created a chaos among the 
people of that area who are agitated and also  
among the employees whose future is in the dark 
and who are in a very distressed condition 
Hundred&of contract labourers have been thrown 
out ot the job

You know Sir thatsiligurusaveryimpor 
tant city and has now becomne the nerve centre 
of the business activities of the North C ast zone 
Also for the overall development of siliguri town 
railway communication is very essentia!

I would like to draw the attention of the 
Government so that the Government may re 
voke these orders so that the development of 
siliguri town may stand in a bttte position

MR CH A IR M A N  Wo have almost com  
plet^d the list The I ist speaker is Shri Girdhari 
LalBhargava

(Interruptions)

[ Translation]

S H R I G IR D H A R I LAI B H A R G A V A  (Jaipur) 
Mr Chairm an Sir through you I would like to 
drawthe attention of the Government towards an 
important matter The Central Ministry of Envi 
ronment has issued a notification on the 28th 
January buttheforestareahasnotbeendefined 
clearly in the notification The areas where there 
is no tree or whore tree cannot be grown have  
also been defined as forest areas Such areas 
have not been excluded from agriculture land 
ceiling Act It has rendered 50 thousand mine 
workers and owners jobless in Rajasthan Be  
sid es it has ruined the econom y of Southern 
Rajasthan where 40 per cent of population is 
directly or indirec tly (Interruptions) There wao 
an earning of R s 15 0  crores from this My 
allegation is that it is not being exported to 
international market This concession was  
given with a view to bring multinational compa

m es to India The mine owners have  
machimsed (Interruptions) They are exporting 
theirgoods (Interruptions) Hundreds of crores 
of rupees of Rajasthan Finance Corporation and 
Rajasthan Bank have been invested in these  
mines It can be understood if a ban is imposed 
an mining operation in thick forest areas but 
wheie there is no tree and no tree can grow 
there (Interruption1;) The defective notification 
issued by the Ministry of Environment will have  
nationwide effec ts Theyshoulddefinethe forest 
area so that mininq operation m ay also be 
saved

Sit you have given me little time in the end 
whileotherhon Membersgotmoretime With 
that I thank you sir

13  3 2 h rs

B U S IN L S S O r T H f c  H O U S L  

[English]

T H E  M IN IS T E R  O F  W A T fcR  
R t S O U R C F S  A ND M IN IST F R O F  P A R LIA  
M tN T A R Y  AFF A IR S (S H R I V iO Y A C H A R A N  
SH U K LA ) With your permission Sir I rise to 
announce that go ve mment Business during tt ic 
weekcommencmg26th April 1993 will consist 
of

1 Consideration of any item of Govern  
ment Business cart ted over from today s order 
paper

2 Discussion & Voting on the Demands for 
Grants under the control of the Ministries of

(a) Defence

(b) Homo affairs

(c) Fxternal affairs

(d) Agiirultuie
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( e ) Industry

(f) Commerce

DR. K DJESWANI(Kheda): Thefollowmg 
items may be included in the next week’s 
agenda:-

(1) A DIO - B Electronic Exchange is to be 
installed in Madiad town of Gujarat.

(2) An equipment of CDOT 1400 hrs be 
installed to meet the present requirements.

[Translation]

SHRI RAJENDRA AGNIHOTRI(JHANSI): 
The following items may be included in the next 
week's agenda:

1. A survey team be sent to identify the 
places to be developed as tounst spots in Lahtpur 
and Jhansi districts of Uttar Pradesh and the 
places be developed as per the scheme.

2 Middle schools be opened with immedi-
ate effect particularly in Poorakalan, Valbehat, 
Saurai areas of Lahtpur district and Rewal, 
Avoni, Markunan, Vedaura areas of Jahansi 
district to check illitracy in the most backward 
distracts like Jhansi and Lalitpur in Uttar 
Pradesh.

SHRI KASHIRAM RENA(SURAT): The • 
following items may be included in the week’s 
agenda:

1. The matter regarding sevre bomb explo-
sion at surat Railway Station and the persons 
died in the communal riots that errupted in the 
city thereafter.

SHRI SATYNARAYAN JATIYA(Ujjain): 
The following items may be included in the next 
week’s agenda:

1. The crops of farmers have been dam-
aged due to heavy rainfall, cold wave and hail-
storm in Madhya Pradesh. They needadequatgre 
compensation. The Central Government should 
immediately make available the funds already 
allocated for relief works.

2. The power and irrigation projects of 
madhya Pradesh lying pending be cleared im-
mediately and funds be made available for the 
same.

SHRI REMESH CHAND TOMAR(Hapur). 
The following items may be included in the next 
week's agenda

1. A sugarcane mill be set up in the ? 
Daulana block of Ghaziabad district, for, sugar-
cane is the main corps this area

2. Acookinggas agency needs tobe opened 
in the Carmuktesswar area in Ghaziabad dis-
trict.

SHRI NITISH KUMAR- Mr. Chairman, Sir 
the following items may be included in the next 
week’s agenda

1. to find out a solution for the problem of 
drinking water arose due todroughtsituation in 
about 32 districts of Bihar.

2. To discuss the need to include Tall and 
Diyara regions of Bihar under Special Area 
Development scheme duetothespecifictopog- 
raphy of these regions.

[English]

SHRI BASUDEB ACHARIA (Bankura): 
The following items may be included in the next 
week’s agenda:-

1. Situationarising out of the Government’s 
decision to close down several NTC mills in the 
country.

2. large scale subsidence occurred at 
Girimint Colliery of Sripur Area of ECL on 
21.4.93.

SHRI SUDHIR GIRI (Contai): Thefollow- 
mg items may be included in the next week’s 
agenda:-

1. The payment of minimum wages to the 
salt workers all over the country and their secu-
rity of work.

2. Thematterof expediting the implemen-
tation of the Subamarekha Project.
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SHRI BRAJAKISHORATRIPATHY(Pun) 

The following items may kindly be included m 
the week’s agenda *

(1) To discuss the nessity of special Cen-
tral assistance to Onssa to help the victims of 
the acute drought affected people of the state

(2) todiscuss the needfor immediate com-
missioning of a3000 line C DOT exchange at 
Pun in Orissa

MR CHAIRMAN the House stands ad-
joined tor Lunch We shall meet again at 2 40 
pm

1336hrs

The LokSabha Then Adjourned fotiunch till 
Forty Minutes oast Fourteen of the Clock

14.48 hrs

The LokSabha re assembled after Lunch 
atfortyeightminutespast Fourteen of theclock

(MR DEPUTY SPEAKER in the Chair)

GENERAL BUDGET-GENERAL 
DISCUSSION—Contd

MR DEPUTY-SPEAKER Now we will 
take up further General discussion on the Bud 
get ShnNirmalKantiChatterjee

GENERALBUDGET, 1993-94 
GENERAL DISCUSSION - Contd

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) Sir, we have been told with great 
applause that we have turned the chord Thisis 
the kind of statement which is made that in the 
shortestpossible memory of our country it has 
been done Let us remind ourselves what is it that 
put us on the chord, whether we have been able 
to turn that chord, It is only very recent history in 
the course of last five toseven years, We hasd 
been importing luxury and othergoods when we

are unable to pay viaour our exports. Therefore, 
we havingadeficrt balance of trade which accu- 
mulatedtosuchproportionthatwefeltthatweare 
unable to move in any direction That was the 
origin of the whole crisis This is the story of the 
enter 80s

THE MINISTER OFSTATEOFTHE MIN- 
ISTRYOFSTEEL(SHRISANTHOSH MOHAN 
DEV) That also was in your friendly party’s 
time

SHRI NIRMALKANTICJHATERJEE Not 
exactly Thought the 80s, the Central Govern-
ment was saying that we were having an unfa-
vorable balance of trade to the tune of 8,000( 
crorestoRs 10,000crocus an it from to such 
proportions that we amved at a situation when 
we cannot repay the debt without indulging in 
further borrowing what »s the situation now? we 
are once again excepting the one year when we 
tried tocompress our exports, m the range of Rs 
10 000crore of deficit in the balance of trade and 
it requires very little common sense to under-
stands that so long as you are having an import 
surplus you have to borrow stat in orde r to meet 
them or you have to have income m other forms 
which you repay with Is this turning the comer? 
The same factors which led us to this kind of 
treble have been accentuated in the course of 
last year What is the additional problem is that 
during the latter part of 80s, we are claiming that 
we having a high growth rate At least, that was 
associated with this kind of a deficit in the 
balance of trade Today even that scenano does 
not exist and it is this situation which has been 
created by International Monetary Fund, by the 
multi-national through ‘/World Bank 

/
Theyaretryingtosee that we aretide down 

to this condition Theirstncturesanse from that 
We should have extricated ourselves from that 
kindofhelplassness instead, last year’s eco-
nomic position is that we are once again In that 
debt trap and hook of IMF that has held us has 
ledtodo what we have donemthe course of this 
Budget they do not want that are haveafavor- 
able balance of trade despite all our talk of
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expansion on export. They are interested in the 
fact that the surplus commodities should be 
present on this side, therefore, the restrictions 
are these. I have got copies of World Bank 
reports, which say you have to reduce custom 
duty levels. I wilt not go into quotations. The 
reduction in customs duty, the level they want us 
topay, we are doing the some thing this year. 
This is a very clear situation. They have been 
able to catch us with this kindofaproblem. They 
do not want us to get away from that. Therefore, 
their instructions are, you change your FERA 
rules, you depend either on our borrowing or 
subject our multi nationals to get into your 
country and allow investment by them and or 
allow our products to be sold in your country.

These are the three lines that they are 
adopting and we are pledging them on each of 
this account. We have reduced these customs 
duties so that whatever is produced elsewhere 
can have a market in our country. We have 
changedour FERA so that not only our goods w« 
flow about funds will also flow so that wecan be 
kept in bondage, the fact is our industries are 
affected and so much so we have been subser-
vient even to the foreign banks. I mentioned it 
elsewhre. We have discovered that foreign 
banks, compared to our Public sector Banks 
.are generatingavery high rate of return. Do you 
know wty?Weknow which kind of deference our 
financial bureaucrats have towards these for-
eign banks. The foreign banks are not forced— 
like our Indian public sector Banks-to have a 
requirement ot reserves which is comparable 
with our Public Sector Banks. We have a re-
quirement which is cafledtheStatutory Liquidity 
Rata Wehavetobe instruments of the Govern-
ment of India at tow rate of interest of relatively 
low rate ofinteresttotheextehtof40 percent;
35 per cent of deposit 36 percent of our deposit;
38 percent of our deposit what do you want from 
the foreign banks It is only 15 percent of their 
deposits should be held in these low-yielding 
instruments of the Government of India

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH) Regarding SLR. it is
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common to both. You are comparing with the 
priority sectors. 15per cent is the priority sector 
lending. Butthose are the same.

SHRI NIRMALCHATTERJEE: I am sorry. 
He is very much right. I stand corrected. The 
point is 40 percent of our lending should to go to 
priority sectors. That is what is desired of the 
Public Sector India Banks. For them, it is only 
15 percent. Almost by definition, priority-sector 
lending not only makes available funds but also 
it is given lower rate of return. Wetalkof level- 
groundintanrisof compression. Here, the ground 
is not only not lovel but it is infavour oif the foreign 
banks. O k Reserve Bank of India Governor and 
others advise people thatwe should go soft on 
theforeign banks because they occupyarather 
crucial place because of our situation. This is 
how we have hooked ourselves to the a vices of 
the IntemafonaJ Monetary Fund, the World Bank 
and to the Multinationals of those who have 
funds.

Sir, we have also introduced de-licensing. 
WhereshouM we say thesethings?The finance 
Minister and the commerce Minister say as per 
the last year’s regulations, the white goods 
would not be de-bcensed. They say very cor-
rectly so. They say: We do not want our re-
sources to flow into channels of production of 
white goods.*

14.58 hrs

[SHRI SHARAD DIGHE in the Chaif[

This year, that promise has also been 
forgotten. Production of white goods has been 
de4ioensed We knowthatwith the liberalisation 
of FERAand de-licensing of this, foreign funds 
wouldbefbwing into these areas to kaep our own 
domestic Production. It is misdirecting our re-
sources also.

Sir, we have been to led about the de-
licensing we have been told this theory that 
Customs duties, in terms of Regain-Margaret 
Theater, should be reduced. Let me give you this
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figure What are the advisers doing’  In the 
United States since 1980 even regarding non- 
tanff barriers it is said they have increased by 
40 percent

What is the import duty level9 Let me quote 
this figure As of January 27, the duty on steel 
ingots inthe United States os 109percent Can 
you imagine what it is It is a very uncivilized 
figure It is 109 per cent They are raising the 
bamers in their own country and advising us- not 
advising us but pressunsmg us forcing us to do 
this, It is becauseyouareindebtedtothem.it is 
because of our deficit in balance of trade we 
have toget out ofthe debt Through more imports 
will we get out on it7

15 00hrs

1 his is kind of thesis that Dr Manmohan 
Singh is Propounding before us Not only that 
On February 1, about non-tatting arrears the 
Americans have decided that no big will be 
allowed by the European countnes in the Amen 
can market, in certain areas This is a kind of 
vested chunk that they are imposing What are 
you doing'7 (Interruptions)

SHRI MANMOHAN SINGH Whyareweto 
fight the EEC battle?

SHRI NIRMAL KANTICHATTERJEE That 
is what I am coming to now Your advisers, your 
real controllers are behaving in one way and they 
want you to behave in another manner That is 
a brttertruth That is a bitter bill which they try to 
sugar-coatwiththeexpenenceofChina When-
ever, from this side, we refer to that objections 
they try to sugar-coat it by saying that China are 
alsodomg I, therefore, drawthe attention of the 
House towhat exactly the Chinese experience 
is, where exactly China differs from us’  Firstly, 
they have a growth rate whtih is as high as 12 
per cent per annum Second, they have a saving 
rate which well above 30 per cent within the 
economy Third, intermsofmtemationaltrade,

they now occupy a high position in the world 
community (Interruptions)

You don’t have small population despite 
all youreffortsfor population control They have 
a foreign exchange reserve of 50 billion dollars 
compared to five billion dollars of ours They 
have an export surplus every year including in 
the last year of five billion dollars which is the 
total reserve that you have got within ourcountry 
This is the scenario They have a surplus as 
distinctfrom the import, they have an exchange 
rate of 50 billion as compared to five billion and 
they have a very high growth rate

PROF P J KURIEN(MAVELIKARA) Do 
you know this favorable position has come to 
China after they liberalised’

SHRI NIRMALKANTI CHATTERJEE That 
is exactly what is not the truth They never had 
come to IMF

SHRI MANMOHAN SINGH That is also 
not true

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
Theyhasdevaluation Theydidnothavetogoto 
IntemationalMonetaryFund Infact, when I went 
to China, I suggested on the basis of their prices, 
Perhaps, your currency requires devaluation 
andassuchtherearetaiks What are you trying 
to achieve through that’ This about thefirst point 
abouttheproblernthatledustothiscrisis Inthe 
course of last yearwe have merely been instead 
of turning it into the comer we have entered, it 
appears, into acomer

The second point is an astounding one, that 
is, we were having a deficit in our Budget every 
Year

when you talk of deficit as an inflationary 
factor, when you say that this percolates into a 
deficit in the balance of trade, this year, against 
the deficit, can you imagine that our Finance 
Minister- to a lesser extent inthe last year- has
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sacrificed the resources? Whoever has sanity, 
will he, in the situation of a deficit in the Budget, 
sacrifice the resources?

In Part A, he has come to the conclusion 
’ thatthe Budget deficit would be Rs. 3,033crore. 
How much he has sacrificed? He has sacrificed 
Rs. 5,087crorein terms of revenue collections.
IN part I, when he comes to the conclusion, he 
takes credit for market borrowing of Rs.3,670 
crore plus foreign borrowing of Rs. 6,819 crore, 
small savings Rs. 5,500crore and disinvestment 
Rs. 3,500crore. He has already sacrificed Rs. 
5,087crore. This figure of Rs. 4,000crore which 
is mentioned here, there is a trick in that He 
assumed that some of the of the sacrifices that 
he is making, he will cover up.

So, given the crisis of a fiscal deficit or a 
revenue deficit or a budget, is any Minister 
expected to sacrifice a resource of Rs. 5,087 
drore. He cold have written of the budget deficit 
He did not do that. Why? Somebody else is 
dictating the sacrifices. He has reduced the 
custom duties, he has reduced the excise du-
ties. We are also demanding for the same. But 
he is notsatisfyingthe people ofthis country., By 
reducing theexdse duties he is satisfying some-
body else. He has reduced the excise duties 
because the foreigners want to have a market 
where they can through their own investment 
andsell their goods.

I submit that not only what he has sacrificed 
but also the entire budget deficit and the 
disinvestment of shares which are taking place 
in atardyfashion, in ascandalousfashion could 
have been avoided. Let us add to that and here 
lies the difference also. Apparently, the entire 
Houseseems to bein agreement about the task 
that threeshouldbeanarrowing down of deficits 
everywhere, external as well as internal. The 
real difference is covered up by this apparent 
agreement

When we talk all these things, what we 
mean is that let more resources be raised rather 
thanexpencfiturearecut. The Govemmentshould
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not be a dominant economic element in the 
economy. We are also in favour of wasteful 
expenditure, only our definition differs. What he 
considers as wasteful public sector investment, 
we do not consider it so I ask them a question. 
Can you tell us how much income tax the brokers 
pay’  The answer is they do not know.

Can there be an estimate as to how much 
they should pay’  I n fact how much they pay? 
There is a provision in the last year’s Budget of 
Pre-emtive tax. The small scale traders have 
been told that we do not wanttobotheryou if you 
have an income of Rs. 5 lakh; then we estimate 
that you have an income of Rs 35,000 in a year 
and is Rs. 35000 is- your income, then the 
exemption limit is Rs. 28,000and you pay tax on 
the residual Rs.7000 at 20 percent and please 
give us without submitting any returns only Rs 
1400, if your transactions are less than Rs. 5 
lakh. This was the Budget proposal.

If, forthe small fry he suggests this, what is 
the scam transaction’  It is Rs. 12 lakh crores. 
compared to Rs.5 lakh turn over of a small 
trader, the transaction in yearthat took place in 
the shirt market is Rs. 12 lakh crores. I am not 
disclosing a secret; the Janakiraman Commit-
tee has estimated this If the same rule are 
applied, even at 20 per cent rate of return you 
could get 20 per cent. We should imagine they 
should get 40 percent.

SHRI MANMOHAN SINGH: It is a money
lost.

SHRI NIRMAL KANTI CHATTERJEE: 
Who have lost it? You have lost; not there 
brokers. You are losing not only once; buttwice 
losing tax and losing the money in the banking 
soctoi and you are forking out from your own 
money from the Budget also.

Just note the figure; it is Rs.3360crore. If 
you assume that out of several thousands of 
brokers, only some twenty brokers are having 
this kind of transitions, then at 40 percent rate 
it will be Rs. 6720 crore. If you could collect it;
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forget about other sectors, this, plus those five 
thousand that you have sacrificed, your enter 
deficit would have been wiped out this, our 
Finance Minister, refuses to do He is an honest 
person But he does not have the etocw room He 
is hooked to the IMF and the World Bank 
Organisations

Added to that, what the expenencetoldus 
even in the previous year is that you restrict the 
imports This is the alternative path that we are 
suggesting here exists an alternative route 
whereby if you composers your importsed if you 
do not permit the luxury goods to be imported, if 
you really collect all that can be collected, if you 
are not senous on the poor, but on the nch and 
if you do not sacrifice this Rs 5000crore of your 
last year’s collections or estimated collections 
for this year, all the deficits are wiped out That 
is the alternative route that we are suggesting

InowmoveontoanotherpomLAHtheseare 
on the basis of the statistic that have been 
provided Ishallcomeattheendonthequaiity 
of statistics

What is the Centre State relations? Are 
you tryingto help the States? Here is the figure 
that they have given in this glance They say that 
un the year 1993*94 the net resources trans-
ferred is Rs 49566cro re last year the revised 
estimates were Rs 47863crore the dam e that 
they are paying an additional resource of Rs 
1703crore

Now look at the receipts budget There us 
a small item which we are expected to ignore 
That©onpage7 This comes underthe heackng 
lax relief’ the interest collected to the States m 
the year-revised estimate-was Rs 7 725crore 
In the current year itisR s 9,737 crore the 
deductionshaveincreasedbyRs 2,012 crore 
he has gwen more here- Rs 1,700crore He has 
taken away Rs 2 000crore The is the measure 
of his assistance to the States

There is an adcbtional problem The claim 
ffom that side is that some social sector.some 
rural sectors have been providedforma larger 
way in the budget than in the past lhave already 
mentoned elsewhere this to theFmance Minis-
ter There is a minor catch What is that catch? 
HewtfprovKfeempioymentaGCorcfcngtothere 
capacity to one croie of people Through what? 
RozgarYopna. How? Insuch rural programmes, 
in social sectors, usually Central assistance 
has to be matched by the States You have 
chosen this area. You have deprived the State 
of resources Now you want to appear benevo-
lent by providing preciselynbothseciors which 
are in the Concurrent Lst of the ConsMutionso 
that they wifl fad and you w i be able tosave That 
would be the story of your employment This is 
how you want that I am quoting your figures

SHRI MANMOHAN SINGH Youarequot- 
mg partial figures

SHRI NIRMAL KANTI CHATTERJEE 
these am yourcomprehensive statements This 
»s the net resources How

SHRI MANMOHAN SINGH If you allow 
for aH the money that flowsto the state plan out 
of the Centrally-sponsored programmes, you
woukffindaveryterge positive net transfer even 
after mtereshs taken

SHRI NIRMAL KANTI CHATTERJEE That 
ts precisely what I am objecting to He says that 
IwiBgivetofte States m these areas this much 
There is only one condition The States have to 
provide something matching and the States 
resources have been sucked out In west Bengal 
budget what has happened this time is some-
thing unique in the budgetary history They had 
to provide for two different sizes of plans and 
expendrturecontjngerrtuponwhatyouaregomg 
to get from the centre So, this is the story of 
Central assistance to States

Onthisaccountalso, if you want our sup-
port we must tell him, we are sorry we are 
unable tosupport this budget Oneofthecentral
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things in the budget here is that what is the 
economics for that matter Against what9 The 
whole Nehru concept of public sector group The 
Government expenditure will not (unction as a 
keeper of law and order, it will not only expand 
ir the areas of roads etc butitwiUalsohavea 
public sector economic activity-industrial ac-
tivity This is precisely against the wishesof the 
International MoentaryFundand the Worldbank. 
This is precisely whatgoesagainsttheconcept 
of the market economy We know that in the 
market people are not equal Tata and the 
agnculturelaborarenotondnequalfootongnthe 
market

And therefore we wan# iha* independent 
and apart from market there la s  to be social 
objectives and in favour of which the Govem- 
menthastoact Thatwasthejustrficationofthe 
publicsector What are you doing to the public 
sector’  You are eliminating the public sector 
one-by one You are reducing your expendrture 
on the public sector from year to year And, 
additionally because of the modem technology, 
in many areas the scale of output is such that 
perhaps eitherthere will be monopoly producer 
or it will be a case of bipoly or tnpoly Because 
of the level of technology that the human 
civiloisation is arrived at there will be not more 
than two or three companies If that is the situ-
ation if monopoly cannot be avoided n  a partxnj- 
lar area of production who should own that 
monopoly public sector or private sector9 The 
Minister has opted for the private sector He 
says that in such areas it is the public sector 
which must retreat ano it should handed overto 
the private sector He talks of socialism also and 
this is the measure of socialism

SHRI MANMOHAN SINGH When did I 
say this’

SHRI NIRMAL KANTI CHATTERJEE 
Now hesaysthatthepublicsectorenteipnseis 
ailing Wearepreparedtoagreethisbecausewe 
know why they are ailing Perhapsthefinance 
Mimstei does not want us to know They are 
dilmq not because they are in the public sector

they are ailing because in many areas as in the 
case of public sector banks you have allowed 
the foreign sector banks that kind of unequal 
competition is there

Wewantafewsimplethings Wewantthat 
the rms-management of public sector must be 
avoided For achieving that why don t you permit 
workers participation in management’  We have 
said that the mis-management of public sector 
mcludingthepublicsectorbanks should not be 
hidden under the crept It should be made trans 
parent Theyareintroducmgsecrecyclause I 
would like to know whetherthe Finance Minister 
would agree to do that Instead of providing 
Rs 5000crores to meet the bad debts of banks 
would the Finance Minister make an inquiiy into 
it as to who has given large scale loans which 
have resulted mto bad debts’  Who are the 
recipient of money’  Even the chose committee 
appointed by the Reserve Bank of India has 
observed that just before repayment the Chair-
man trf banks were in the habit of giving large 
loans to individuals knowing that they will never 
be repaid an in the meaitme he would be leaving 
that job So, instead of providing from the Budget 
Rs 5000crares don’t talk of capital adequacy 
norms Thisisamis-mmer The Government 
should have inquired mto the bonds exactly as 
attempts have been made to get from Harshad 
Mehta whatever his assets were But it will 
never do that

We also want competition Butthecompe 
tition should be allowed on a leveled ground

SHRI MANMOHAN SINGH Wecanhand 
over all the sick units in west Bengal to

SHRI NIRMAL KANTI CHATTERJEE And 
deny themafl funds and endow them with all the 
debts that yourprevious mis-management has 
resulted into

This is what has happened and this is what 
they do

Sir I will now come to the price The take
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credit for this. Our comrade spoke yesterday 
and indicated as to why the consumer Price 
I ndex moves on a different line with the whole- 
salepncelndex I will not go into that Hehasput 
it quite ably Apart from that, as he also admits 
in privets, he know that now, the average growth 
of even the Wholesale Price Index is around two 
digits Then.asecondpointalsohastobemade 
I think he will be generous enough to concede 
that a good deal of even import surplus That is 
the crisis where their economic policies in the 
past have led usand there present situation have 
been hooked by the multinationals It is prevent-
ing him from solving the problems If he tries to 
control the imports then the prices rise if he 
allows the deficit to grow in the international 
transaction, then stat he is able to control a little 
bit of rise in prices inside the country This is the 
dilemma into which his policies have led us into 
He is trying to achieve this with rise in prices, 
because a part of the rise in prices is his own gift 
If you cut the subsidy prices will rise many hon 
Members have mentioned about the adminis-
tered pi ice Then, you control thefoodgrainsin 
one way You say, this is the issue price and the 
public distnbution system would be ratified In 
the Railway Budget you have imposed a higher 
rate of freight on foodgrains This is the way you 
are managing

sir I should also mention something about 
the question of unemployment As we know and 
as he admits also, the private sector in the 
course of the last 10 years did not expand 
employment excepting in the small scale sec-
tor It is the public sector which has indicated a 
positive rate of growth of employment He is 
bringing a situation where even the public sector 
will fail to so that and there fore unemployment, 
in the years to come in the urban areas would 
be intensified with the cynicism of the approach 
of BRAC You give funds todismiss theomploy- 
ees What do you expect from it’  Do you think 
they will ecnsume that amount or do you want 
those amounts to be invested in small scale 
enterprises so that they can have an income 
flowing from their Dearness amount7 Ate you 
creating a condition forthe small scale sectorso

that those people who receive thSse voluntary 
retirement funds can profitable employ it7 You 
are not doing that also

Sir sometimes they take pride for the 
achievement in industrial production It is amaz-
ing I talked to the Deputy chairman of the 
Planning Commission the other say because I 
was there with him in the Rajya Sabha at that 
time You say, you have a record production of 
foodgrains and you are not ashamedto utterthat 
word Doyouknowthatthe tai get which you are 
trying to achieve this 180 million tonnes, is the 
target of the Sixth Five Year Plan7 Forallthese 
years you have failed to achieve that target and 
now you say lha* vou are arriving at a records 
production of foodgrains

SHRI MANMOHAN SINGH what about 
food production in west Bengal7

SHRI NIRMAL KANTI CATTERJEE 
thanks to your non-cooperation and success of 
the Left Front Ministry they have proceed much 
more than that of the past

SHRI MANMOHAN SINGH What about 
procuremert7

SHRI NIRMAL KANTI CHATTERJEE I 
am not discussing the production I am discuss-
ing the production Your achievement is in terms 
of production

On the basis of the figures of revised esti-
mates I want to know whether it is special 
consideration to the budgetary advanced If you 
compare the actual with revired estimates, you 
feel astonished Even today pven for this year, 
I do not know whether tms is true that when the 
closer will take place on 25th of April the 
Figures that have been given by the revised 
estimate would all the disproved and the budget-
ary deficit would be higher than postulated in the 
revised estimate More importantly the collec-
tion in 1992—I have compared that mdepently 
whatever was postulated to be collected in the 
revised estimates have been proved to be not
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true in the actuals both for1990-91 and1991-92. the Houseonthe21st April 1993'.

What is the alternative, I have indicated 
incidentally. You collect resources and hand 
coverto public sectorthrough workers’ partici-
pation in management, workers democracy. 
You spend more rather than spend less from 
government andyou will be able to handle that.

There is one least cost method which we 
have repeatedly said by which can add to your 
output, you can add to your income, you add to 
employment of the people. The least cost method 
is to have land reforms in there country-side, 
without spendmgalmostanything, you can gen-
erate employment, you and generate income 
and you can generate output as no other means 
would provide.

The budget and the economic policy has to- 
be assessed by what it is doing to the people. The 
promise of El Dared in the distant future is the 
promise for ail of us when we are dead not of 
today. Therefore, were are not in a position to 
support this Budget

[English]

MR. CHAIRMAN: Nowwetakeup Pnvate 
Members’ Business.

SHRI SHYAM BIHAR, MISRA.

15.34hrs

COMMITTEE ON PRIVATE MEM-
BERS’BILLS AND RESOLUTIONS 

NINETEENTH REPORT

[Translation]

SHRI SHYAM BIHARI MISRA (BHhaur): I 
begto move: *'Thatthis House do agree with the 
Nineteenth report of the Committee on Private 
Members’ Bills and Resolutions presented to

[English]

MR. CHAIRMAN: the question is:

‘that this House do agree with the Nine-
teenth report of the Committee on Private Mem-
bers’ Bills and resolutions presented to the 
House on the 21st April, 1993'

The motion was adopted.
[English]

MR.CHAIRMAN: Now, Bills to be intro-
duced.

SHRI D. VENKATESWARA RAO - not 
present.

SHRI VISHWESHWAR BHAGAT - Not 
Present.

SHRI VENKATESWARA D. RAO - Not 
present.

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL: Published in the 

Gazette of India extraordinary pat 11, Section 2 
dated 23.4.93

(Insertion of new Section 10 B, etc.)

SHRIK.P.UNNIKRISHNAN(Badagara): I 
beg to move for leave to introduce a Bill further 
to amend the Represemtaion of the People Act, 
1951.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a Bill 
furtherto amend the representation of the People 
Act, 1951.’

The motion was adopted.

Shri K.P. Unnikrishnan: I introduce the Bill.
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[English] Act, 1961

MR CHAIRMAN Shri Ram Prakash 
Chaudary—-Not Present

SHRI UDAYSINGRAOGAIKWAD Not 
Present

15.36 hrs

THE CONSTITUTION (SCHEDULED 
TRIBES) ORDER (AMENDMENT) BILL 

Published in the Gazette of India Extraordi-
nary part II Section2 dated234 93 

(Amendment of the Schedule)

[Translation]

SHRIMATIGIRRIJA DEVI (Maharaigani) 
Sir I beg to move

That leave be granted to introduce aBill 
further to amend the Stat (Scheduled Tnbes) 
order 1950

[English]

MR CHAIRMAN Thequestionis

That leave be granted to introduce a Bill 
further to amend the Constitution (Scheduled 
Tribes) Order 1950

The motion was adopted

[Translation]

SHRIMATI GIRIJA DEVI lintroducethe
Bill

MR CHAIRMAN the Question is

That leave he granted to introduce a Bill 
furthertoamountthe Industitutesof technology

15.361/2 hrs

[English]

INSTITUTES OF TECHNOLOG Y 
(AMENDMENT) BILL published in Gazette 
of India extraordinary part II section 2 dated 

23493

(Amendment of Article 253 )

SHRI GEORGE FERNANDES 
(Muzaffarpur) I beg to move for leave to intro 
duce a Bill further to amend the Constitution of 
Incfca

MR CHAIRMAN Thequestionis

that leave be granted to introduce a Bill 
further to amend the Constitution of India

The motion was adopted

SHRI GEORGE FERNANDES I intro 
duce the Bill

15.37 hrs

[English)

CONSTITUTION (AMENDMENT) BILL 
Published in cazette of India extraordinary 

part II section 2 dated23 4 93

(Amendment of Article 253 )

SHRI GEORGE FERNANDES 
(Muzaffarpur) I beg to move for leave to 
mtroduoeaBHIfurthertoamend the Constitution 
of India.

MR CHAIRMAN Thequestionis 

1 That leave be granted to introduce a Bill
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further to amend the Constitution of India.’ Constitution of India

The motion was adopted.

SHRI GEORGE FERNANDES: I intro-
duce the Bill.

15.371/2 hrs

PAYMENT OF WAGES (AMEND-
MENT) BILL: Published in Gazetteof India 

extraordinary, Part II, Section 2 dated23.4.93.

(Amendment of Section 1 and 20) 

[English)

SHRI GEORGE FERNANDES 
(Muzafaipur): I beg to move tor leave to intro* 
rfuce a Bill further to amend the Payment of 
Wages Act. 1936

MR GHAIRMA: The question is:

That leave be granted to introduce a Bill 
further to amend the Payment of Wages Act, 
1936’

The motion was adopted

SHRI GEORGE FERNANDES: I introduce 
to bill.

15.38 hrs

CONSTITUTION (AMENDMENT) BILL 
Published in Gazette of India extra ordinary. 

Partlt,Section2dated 23.4.93

(Amendment of Article 163)

[Enghstl

SHRI SUDHIRGIRI (Contai): Ibegtomove 
for leave to introduceaBillfurthertoamend the

MR. CHAIRMAN" The question is

‘That leave be granted to introduce a Bill 
further to amend the constitution of India'

The motion was adopted

SHRI SUDHIRGIRI I introduce the Bill
\

[English]

MR. CHAIRMAN Shri Bolla Bulk 
Ramaish - Not present

Shri Bolla Bulli Ramaish • Not present.

Shn Bolla Bulli Ramaish - Not Present

.Shn Bolla Bulli Ramaish * Not Present

15.381/2 hrs

THE CONSTITU TION (AMENDMENT) 
BILL: Published in Gazette of India extraordi-

nary, part II, Section 2 dated23 4 93

(Insertion of New Article 18 A)

[Translation]

SHRI RAJVEER SINGH (Aonla) Sir, I beg 
to move:

* That leave be granted to introduce a Bill 
further to amend the Constitution of India ’

The motion was adopted

[Translattor^

SHRI RAJVEER SINGH. I introduce the
Bill.
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15.39hrs

RAILWAY PROTECTION FORCE 
(AMENDMENT) BILL

(Substitution of new Long Title for Long 
Title, etc. )Ctd

(i) Motion to Adjourn the Debate 
[English]

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDYACHARAN SHUKLA): 
There is a consensus amongst the Members 
that this subject requires some further consid-
eration and I have been consulting Members of 
the House of various Parties and I think it 
requires some more*time before we arrive at a 
consensus. May I move a formal motion? As a 
matter of fact, two motions will be required. First 
to postpone the consideration of this Bill till next 
Friday when this Bill will again betaken up and 
this Bill will again be given first priority. I would 
like formally to move and take the strength of the 
House and if the House agree, we might post-
pone it till next Friday

MR. CH Al RM AN: Is it the pleasure of the 
House thatthis motion be allowedto be moved?

SEVERAL HON. MEMBERS: Yes.

SHRI BASUDEB ACHARIA (Pankura): 
There is one conditiqn

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): lam moving that motion:

‘That this Bill be given the first place again 
in the next day.” (Interruptions)

SHRI GEORGE FERNANDES 
(Muzaffarpur): I would like to make one addi-
tional proviso to that motion:

SHRI VIDYACHARAN SHUKAA: That is 
ourendeavour.

SHRI GEORGE FERNANDES: Along with 
giving priority, you should also come forward 
with the def inte proposal by nesoivingthat prob-
lem.

SHRI VIDYACHARAN SHUKLA: That is 
ourendeavour.

MR. CHARMAN: That motion has no mean-
ing at all

SHRI GEORGE FERNANDES: He has 
not get the necessary majority to throw ittoday. 
Next day., you will have the necessary majority 
to throw the bill out.

SHRI VIDYACHARAN SHUKLA; We have 
the majority today also

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OFSTATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): You have it 
today also.

SHRI VIDYACHARAN SHUKLA: We do 
not want to throw this Bill out like this. We have 
a number of Members to throw it out.

SHRI VIDYACHARAN SHUKLA: Sir, Ibeg
ti move:

“Thatthe deabteonthe Railway Protection 
force (Amendment) BiH, 1991 (Substitu-
tion of new, Long Title for Long Title, etc.) 
by Shri Basudeb Acharia be adjourned to 
the next day allottedfor Private Members’ 
Bills.”
MR. CHAIRMAN:thequestionis: 

‘Thatthe debate on the Raiwtay protection 
force (Amendment) B)H, 1991 (Substituion 
of new Long Title for long Ti8eretc.) by Shri 
Basudeb Acharia be adjoumedto the next 
day allotted for Private Member’s ‘ Bill.’

The motion was adopted

"That theGoverranentwillcorne positively MR. CHAIRMAN: P leas, move the sec-
with some settlement on this problem" nnf* mr*inn
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SHRI VIDYACHARAN SHUKLA: Sir, I beg 

to move:
"That provisions of sub-rule (1.) rule 30 and 

the proviso to rule 29 of the Rules of Procedure 
and Conduct of Business in Lok Sabha in their 
application to ythe debate on the Railway Pro-
tection Force (Amendment) Bill, 1991) (Substi-
tution of new Long Tile forLongTitle, etc.) by Shir 
Basudeb Acharia which has been adjourned 
today to the next day alloted for Private Mem-
bers' Bills, be suspendedtoenabletheBillto be 
set down in the List of Business without Ballot as 
the first item therein.

(ii) Motion RE: Supersion of Debate

MR. CHAIRMAN: The question is:

“The provisions of sub-rule (1) of rule 30 
and the provisos to rule 29 of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha in theirapplication of the debate on 
the Railway Protection Force (Amendment) 
Bill, 1991 (Substitution of new LongTitte for 
long Title, etc.) by Shri Basudeb Acharia 
which has been adjourned toeatothe next 
day allotted for Private Members’ Bills, be 
suspended to enable the Billto be set down 
in the List of Business without Ballot as the 
fist item therein.”

The motion was adopted

MR. CHAIRMAN: Now we go to the next 
Item- Agricultural Workers (Minimum Wages 
and Welfare) Bill

ShriSriballavPamgrahi -not present

Shri Virendra Singh -notpresent

Dr.LaximinarayanPandeya -notpresent 

Prof. K. V. Thomas 

15.44 hrs

AGRICULTURAL WORKERS (MINI-
MUM WAGES AND WELFARE) BILL- 

CONTD

PROF.K. V. THOMAS: (Emakulam): Sir, 
the Agricultural Workers (Minimum Wagesand
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Welfare) Bill moved by my colleague Shri 
ChandubhaiDeshmukhistoprotectavery large 
number of unorganised agricultural workers in 
the country.

Sir, in many States, the nghts of the agri-
cultural workers are not adequately protected. 
Even in the so-called left front ruled States, 
agricultural workers are not getting their due 
rights. That is, even in West Bengal, these 
agricultural workers are not getting the adequate 
legal protection for getting the minimum wages 
and protection for other welfare activities.

In this Bill, it has been suggested about the 
minimum wages to be paid to workers, It is 
suggested that every employer shall pay a 
minimum of Rs. 700per month or Rs. 30per day 
to the workerengaged by him for working on his 
land. And this rate of wages has been subject to 
change in according with the rise in price index. 
This Rs. 30 is a very small amount But even that 
amount is not legally protected by the legisla-
tions neither in the State Government nor in the 
Union. Butfortunately for Kerala, we have made 
a number of leading legislations in this direction.

As back a§ in 1962 under the Congress 
Government in Kerala when Shri R. Shankar 
was the Chief Minister and Shri P .T. Chako was 
the Home Minister, who was the father of the 
present Member Shn P.C. Thomas we enacted 
the first Land Reforme Act. By that Act, the small 
and marginal farmers got released their land 
from the landlords. Then whohadbeendoingthe 
job of agricultural workers became the owners 
ofthe land which they were sowing and reaping 
foryears. That was one ofthe landmark legdations 
in the case of land Reforms Act in the country. 
Again in 1970when Shn AchutaMenon was the 
Chief Minister and Shn. K. Karunakaran wasthe 
Home Minister, we again brought another lead-
ing land Reforms Act by which in the rural areas 
ten cents were given to the tenants of the land and 
three cents were given in the urban areas to the 
tenanats of the land. Always, tenants of land 
were with the agricultural workers. Under the 
sameMinistrywhen Shn Vakkom Purushottam
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was the Labour and Agricultural Minister, we 
brought the Agricultural Welfare Fund and Ag-
ricultural workers* Minimum Wages Bill That 
was in 1970 UncterthatBiB, the minimum wages 
for the agncultural workers were fixed and a 
welfare fund was started With this fund, the 
children of the agricultural workers got free 
education They got financial assistance for 
highereducation And agncultural workers were 
givenfree financial assistance for consttrcting 
their own houses After60 years of age, when an 
agncultural worker becomes old, when he can 
nrt go for work he is given pension

In 1978 when Shn A K Antony was the 
Chief Minister he started the wages for the 
unemployed youth Again, in 1982, when Shn 
Karunakann was the Chief Minister, he started 
the Fishem*-n Welfare Fund A fisherman who 
dies due to an accident when he goes for fishing 
is given assistance out of that fund In the 
beginning theassistancegiven was Rs 3,000 
New, we have increased it to Rs 15,000and that 
will be given within 48 hours

In the present Bid, it has been suggested 
that compensation for death while working the 
dependent of any worker who dies while working
- shall be paid in a lumpsum amount of Rs 1,000 
or more depending upon the service which the 
workerhas rendered This is paid out of the Fund 
created under Section 8

But, Sir, already in Kerala a large number 
of welfare schemes for the agncultural workers, 
headlond labourers, for the fishermen, are in 
existence We have made adequate provisions 
forthefishermen We are now giving Rs 15000 
within 48 hours The headoad workers Welfare 
Fundwasstaitedintheyear1982 Itisascheme 
to protect the nghts of the headload workers 
Another important scheme which the present 
Go^mmenthas started is the pension scheme 
forthe journalists Wehavemtroducedascheme 
where we are giving Rs 1,000as a pension to 
the journalists after the age of 60 years

Similarly, the small and marginal farmers 
are provided with another pension scheme of 
Rs 1,000

All these schemes show that when Con-
gress Government was in power in Kerala, they 
have started very novel schemes to help the 
agncultural labourers, the fishermen, the unem-
ployed youth, headload workers and a large 
number of other people in the lower strata of the 
society But our Left Front who have been in 
power in West Bengal, they could not do any-
thing for these sections even though they have 
been very vehemently arguing forthese poor 
people

This Bill carries a social spirit and that 
spirit is that lakhs and lakhs of agncultural 
workers in India, especially in the Northern 
India, who are unorganized and who move dur-
ing the seasons from one State to another, 
should be adequately protected

It has been said that there should be a 
constitution of Agricultural Workers Welfare 
Fund A large number of suggestions have been 
made by my hon friend, Shn Oeshmukh But 
Sir, ulimaltely the responsibility rests with the 
State Governments and not with the Central 
Government So, the Central Government should 
take intoconfidence all the Labour Ministers of 
the State Governments and insist that a legisla-
tion should be brought by the State Government 
Lakhs and Lakhs of the unorganised sector, 
which is the backbone of our agncultural sector, 
should be duly protected Somyrequesttothe 
Government is that the Government should 
accept thespint of this BiH and see that the State 
Government, which have not brought a similar 
legislation, as we have seen in Kerala, bnng this 
tn all the States

It is very important because these agricul-
tural workers are the backbone of our economic 
structure In the industnad sector we can see that 
organized workers can argue for their nghts, 
whetheritistheLICemptoyees, whether it is the 
bank employees, whether it is the HMTemploy-

Wages and Welfare) Bill 300APRIL23,1993
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ees, they are unionised or organised If you look 
at the entire working class in the country except 
10 to 15 per cent of the organised industrial 
sector, the remaining major sector in the 
unoragnised agricultural sector should also be 
protected Myrequestisthattheyshouldnotbe 
left to the mercy of the landlords These poor 
people who migrate from one State to another, 
from one district to another at the mercy of the 
big landlords, should be adequately protectedd 
and necessary legislation should be brought in 
I request that the spirit of this Bill should be 
accepted by the Government of India and the 
Governmentofindiashouldtakealead so that 
all the States bnng a legislation which contain 
the spirit of this Bill

With these words, I support the spint of the
Bill

[TranslatJori\

DR,P R GANGWAR (Pilibhit) Mr Chair-
man. Sir, I support the Bill presented by my hon 
fnend ShnDeshmukh

India is pnmanly an agricultural country 
There are605228GramSabhas and5000blocks 
in the country There are farmers and agricul-
tural labourers People do farming The big 
farmers do farming People with less land do 
farming for some time an d for the rest of time 
they work as agricultural labourers Hon Mem-
bers siting on the otherside said that maximum 
agncultural laborers belong to Scheduled 
Castes Idon’tagreetothis All those involved 
infarmmg arefarmersandagncultural labourers 
The figures as on 1983 show that there were 
10683 Scheduled Caste laborers and 3954 
Scheduled Tnbe labourers whereas the total 
number of labourers belong to all communities 
was30867 All of them do farming and work as 
agncultural labourers in their spare time The 
farmer and the agncultural labourers have close 
relations Since they cannotworkin the fields 
andeamtheirhvefihoodon farming only through-
out the year they work as labourers also Until 
and unless the Government gives incentives to
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farmers, the agncultural labourers cannot make 
progress The farmers feeds not only the agn-
cultural labourers but also the enjire country 
They produces foodgrains to feed all country-
men

After45 years of independence no leaders 
of the country has paidany heedtowards farm-
ers and agncultural labourers The farmers 
produce foodgrains and sugar .they themselves 
eat coarse nee and supply basmeti nee to 
others Our farmers and agncultural labourers 
themselves eat jaggery and supply white sugar 
to people The Government has not paid any 
attentiontothemtilltoday SardarBaUabha Bhai 
Patel Choudhan Charan Singh and Lai Bahadur 
Shastn who had given the slogan of Jai Jawan, 
Jai Kisan', were the messiahsof farmersof our 
country The people sitting on the otherside do 
notrefertotheirnames They eulogis the Nehru 
family which had throuwn the future of the 
country into dark Farmers and agricultural 
labourersarethelargestfamilyoffarmers They 
are poor and live across the nook an d comer of 
the country It is difficult to organise this family 
because it compnses a very large number of 
people Thatiswhynobodytakescareofthem 
In such ciruqmstances, it is the duty of the 
Government to pay atttention to farmers and 
agriculural labourers No educational facilit 
roads bridges provision of dmking water and 
means of transport have been providedto farm-
ers and agriculural labourers who live in vil-
lages The facility of partial old age and widow 
pension has not been provided This facility is 
not provided to needy persons whereas it is 
being providedto those who do not need it There 
isnoproperarrangment Onthecontrary liquor 
is made available in every house Liquour 
contract is given to every village The Govern 
ment engineers clashes among villages by 
providing them liquor In such acirumstan 
the advocates and the capitalis exploit thorn 
Possession of suplus land is not given to 
agriculrer labourers The land has not been 
vacated tilll today The said possession has not 
been registered/ Butaftercommgintopowerof 
BJP in Uttar Pradesh. ShriKalyanSinghji the
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Chief Minister followed the foot-steps of Pt 
Oeen Dayal Upadhayaji and enacted a legisla-
tion in the interest of farmers Within three 
months of this legilsation all the possessions 
were given in their respetive names I would hike 
to sugggest that the Central Government should 
also enact a law on Shn Kalyan Singh s lines so 
that possession of land of the poorpeople could 
be registered in their names

The farmers and fhe agncultural labourers 
take loans for seeds fertiliser and water They 
are too poor to repay this loan They mortgage 
the land andother properties with capitalists and 
take loan The entire land goes to the hand s o'. 
capitatrts Atthesametime I would like to make 
an appeal to my agncultural labourers to do 
justuice with their work and do proper work for 
the wages they get It should not be so that 
4 vakha Chala Betavan Khurapi Vahi Kate ’ 
That is why I would like to make an appeal to both 
of them to remain united as both have close 
connections with each other

When the BJP came to power in U P it got 
all the possessions are registered wthin three 
months As I have said earler the Central 
Government should enact a similar legislation 
fheGovemmmentofU P hasmade60percent 
allocation for villages and 40 percent for cities 
forthe development of farmers and agricultural 
labourers Such provisions should also be made 
by the Central Government

Finally I would like to make some sugges-
tions A legilsation should be enacted for the 
developmentoffarmers and agnltural labourers 
Minimum wages of labourers should be fixed 
and while fixing it the interest of farmers in 
particularshouldbe kept in mind Some welfare 
schemes should be formulated to provide em- 
ploymentto labourers during their leisure time 
The agncultural labourers should be insured at 
Government cost

16.04 hrs

[Shn Peter G Marbamang mtheChaii]

The crops offarmers should be got insured

on individual basis and not collectively Ideal 
schools, dispensanes roads and bridges over 
rivers and nallahas should be cosntructed in 
rural areas If agriculture is developed , the 
progressoffarmerfanbemadepossible When 
farmers are given chance to develop, our vil-
lages would autmatically develop The develop-
ment of villages would enable our country to 
develop

With these words I conclude

SHRI NITISH KUMAR (Barh) Mr Chair-
man, Sir I support the Agricultural Workers 
Minimum Wages and Welfare Bill 1991 moved 
by Shn Chandubhai Deshmukh and congratu 
late him for bringing forward this Bill of public 
importance The objective of the Bill is good 
After independence the Government has been 
making endeavors to improve the lot of agricul-
tural workers But till today no desired improve-
ment has been made the plight of agricultural 
workers is not a secret There is no security of 
job provided to agncultural workers who work in 
the villages Unorganised lanlur is not the matter 
of concern forthe Government The entire con-
cern of the Government and the society is for 
organised labourersand unorganised labourers 
are not taken care of

Sir inthepast therewerebondedlabourers 
They had toserveaparticularmasterforgenera- 
tions It is claimed that there is no bonded labour 
today Itmay be correct in the ryes of law Butthe 
plight of the these agricultural workers is not 
better than that of bonded labour There issome 
imporvement in the situation of those villages 
and areas where agnculture has become prof-
itable The problem of non-availability of agri-
cultural workers has been developed and work-
ers are arranged from other states In such a 
situation, the local workers are not being ex-
ploited in these areas Buttheareaswherethere 
are maximum unprofitable holdings and less 
area of a agricultural land, are facing serious 
problem The Indian farmer who has less hold-
ings andengagedlabourersforhis farming does 
not intend to make less payment He is of the
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view that reasnoable wages should be paid to 
labourers But his condition does not allow it

Sir, we are not trying to understand the 
problems of rural areas in the country property 
Regarding the problems of rural areas, the 

intellectual sitting at a dista once sometimes 
ponder over and come to the paper results As 
amatteroffact, 70percentpeopleofthevillages 
are leading their lives in the same condition The 
condition of farmers who have negligible land 
and have no irrigational facility is miserable 
They want to pay wages but they are not in a 
position to pay it They want to pay them maxi-
mum For outsiders they are farmers from so-
cial view points but their domestic condition 
very poor They face shortage of essential com-
modities They are forced to keep their tale of 
woe secret and lead a life within the four-walls 
of their houses, miserably

There are so many problems here In this 
Bill first of all it has been stated to maintain the 
land records Land-reforms are very much 
needed here But today the forms of land - 
reforms have changed Today in amajorpartof 
the country it has a little significance as to how 
many persons have surplus land and ir what 
quanity Today a fewbpersons would be having 
surplus land beyond the ceiling Therefore, the 
issue of distribution of surplus land beyond the 
ceiling has become of little importance in big 
areas but the land-reforms have much impor-
tance The surplus land should be earmarked 
and distributed among the landless people I 
support it and it should be implemented strictly

Moreover I would like to drawthe attention 
of this august House that only this legislation will 
not be sufficient to complete the task of land- 
reforms Today the greatest land-problem isthe 
Absentee Landlords’i e the people who do not 
cultivate the land are the owners of the land 
According to existing law in ourcountry when the 
family is divided every member of the family 
enjoys the i ight to have the family land of his 
share Whether he is in any service or runs any 
business Those people cultivate through other

persons or any of their brothers living there 
cultivates the fields and he too has equal share 
Insucha situation the number of landless people 
is increasing day by day Therefore, the provi-
sion of keeping land record in this Bill is very 
good The records relating to land should be 
updated all over the countryr Although it is a 
State issue, yet the Center should make a law in 
this regard and update the land records by 
monitoring them constantly If it needs any 
amendment in the Constitution, that too should 
be done The principle of one man-one job 
should be admitted In the absence of such a law 
and according to the provisions of this present 
law, the persons who does not cultivate his land 
becomes the owner of the land Consequently 
several labour disputes take place in many 
areas and the land is left uncultivated Shearing 
of crops is also not permitted on such land As 
a result of it on one hand it hampers the produc 
tion and the fields are left uncultivated and on the 
other hand, people do not get employment 
Therefor today the pnnciple of econe-man one 
job’ needs to be implemented strictly It will 
result in the availability of surplus land in large 
quantity and that can be diributed among the 
landless people Unless it is done, all persons 
cannot be given employment, Today unem-
ployment is the greatest problem of the country 
and this problem of the country and this produce 
is more acute and complicate in countryside 
The State of Biharfrom where I hail, labourers 
are fleeing from these There labourers are 
going to Punjab, Haryana and Western Uttar 
Pradesh, in search of employment These 
labourers can get job only when land reform is 
implemented strictly and the principle of one 
man one job isenforc It will provide the surplus 
land which can be distributed among the land-
less ppople and crores of people will get employ-
ment and they will incr ease production with their 
labour in fields It will also increase employ-
ment

T oday there is a need for the development 
of barren and uncultivated land in the country 
Croies of people can beengaged in this worfcand 
employment bo made available to them and
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simultaneously the production can also be in-
creased.

Mr. Chairman, Sir, through you I would like 
to state one more thing asper Or, Ram Mahohar 
Lohia, land army is very much needed here. 
Thereisalargeareaofsurpluslandwhichisnot 
being cultivated. After making it fit for agricul-
ture, that landcanbecultivated property. Alarge 
number of people who are unemployed can be 
given jobs. Land army should be constituted and 
be used for increasing production; thus the 
problem of unemployment can also be solved. 
By the end of this century we will require 240 
million tons of food- grains whereas ou r produc-
tion is less than 180 million tons or even less 
than it.

There are 7 years left in this century. In 
such circumstances, we will neither be able to 
fulfill our needs norwecan provide jobs to the 
labourers; the agncultural labourers would not 
get justice alsoinsucha odd situation. There-
fore., theconstitution of aland army is essential. 
The landless lanburers work on fields but they 
do not get their full wages. Moreover, the Gov-
ernment claims that there is a Minimum Wages 
Act and the farmers who will not pay the mini-
mum wages, action will be taken against them. 
Though there are other laws too and labuor 
inspectors are there, yet they do not look into 
these anomalies and they only harass the people. 
The existing laws are not used for ensuring the 
minimum wages to labourers. The officials like 
Inspector and others use these laws to make 
heavy their purses and harass the labourers etc. 
Suvery should be held in some selected areas 
all over the country to find out the areas where 
the agriculture is uneconomical and whetherthe 
small farmers or ordinary farmers are paying 
minimum wages to the labourers ornot; whether 
they are actually not in the position of paying it, 
if so. theGovernment should ensure the mini-
mum wages to the laboures. But by punishing 
the farmers, no good for the labourers, can be 
done. In those areas where farmers are not

capable of paying the wages, funds should be 
created there so that labourers may get their full 
wages. The minimum wages for the different 
areas should be fixed and it should also be fixed 
as to what minimum amount would have to be 
paid by the farmers in particular areas and the 
remaining marginshould be paid by the Govern-
ment. A special fund should be created for this 
puipose, then alone wecan uplift the rural popu-
lation and the Agricultural laborers in trey sense. 
Of course, the dignity of labour is vanishing in 
this country. Itcan be maintained only by enact-
ing laws in this regard and if it is used in different 
way, it will not solve the problem. The Govern-
ment must think it that everybody born in this 
country is entitled to lead his life properly with 
dignity. And if he has been given this right, the 
Government should not evade this responsibil-
ity. This is an urKxganised sector so no attention 
is paid to it. It is bluntly pleaded that the 
Government cannot do anything if labourers are 
not paid their wages in countryside. Merely the 
creation of so many posts and monitoring on it 
wonlsen^ any purpose. The Government rather, 
will have to conduct a comprehensive survey 
and help the labourers in gettingtheir genuine 
wages, when any discussion is held in trve 
sense for providing them minimum wages, cer-
tain Organisations become active to instigate 
the farmers to fight against it. Theydo not know 
as to what sorts of farmers live in whatareas. The 
persons possessing one or one and a half acre 
of land is put into the category of fame’s and it is 
announcedthattheisa landlord. Thus you will 
observe that in such disputes, small farmers 
cannotdefendthemselves. There are lakhs of 
farmers who do not have money enoughto move 
the Court, who are unable to provide education 
totheirchildren, who are unable to provide even 
twQ time meal to their families but unfortunantly 
they are termed as landlords. If you go to their 
homes, you will find that the women in their 
families do not have even two pairs of sarees. 
But the vested interestscreate a sort of misun-
derstanding Between labourers and make them 
fight among themselves. It should no to on like 
this. What is needed here is that the farmer 
should be compelled to pay wages as per his
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capacity and the marginal amount should be 
managed by the Government so that farmers 
and labourers may give their contribution in the 
developmentofthecountry The development of 
cultivation and the country can be made pos-
sible only when they work together like two 
wheelsofachanot With these words (support 
and welcome the Bill introduced by Shri 
Chandubhai Oeshmukh

[English]

DR RAM CHANDRA DOME (Birbhum)
Mr Chairman, Sir, I nsetosupporttheAgricul-
tural Workers * (Minimum Wages and Welfare) 
Bill, 1993brought forward by Shn Chandubhai 
Deshmukh

I congratulate my esteemed colleague for 
bnngmg such a nationally important Bill to this 
House

This is an important Bill The Bill when il 
will be enacted will give a new direction to the 
development of the whole nation

ff we go through the history, we cansee that 
our country is basically agncultural country 
Millions and millions of people who are living in 
the rural India are related directly or indirectly 
with agriculture, majonty of them are women 
Even 50 percent of those agncultural workers 
are women Their socio-economic condition is 
very bad They can never lead a healthy life 
Basically women are suffenng and it is theirfate 
That is why, illiteracy and ill-health are the main 
things which are associated with their fate

After 45 years of independence, even to-
day, we are discussing such a legislation

Today we have no national wage policy for 
those poor section of people who are the real 
architects of the development of our nation

Those people are basicatly landless and 
helpless They work on the land They produce 
food with theirblood and seat to feedthe nation
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But they have no privilege to enjoy that agricul-
tural produce which they thernselves need The 
vast majority of landless agncultural labourers 
have no shelter, nofapece of land of their own, 
though mthepre-ndependence days, during the 
freedom struggle, the Congress party, the chief 
rulers in our country, has given a commitment 
to the peasantry in our country that they will 
adopt a radical land reform programme They 
pledged that they would gnrelandtothe tiller and 
this wiN be the major thrust of the development 
programemss. After independence, those people 
have been deprived of this privilege by the ruling 
party

Even today nothing has been done in the 
name of land reforms Though the zamindari 
system is not in vogue these days in that form, 
yet it is there in the modified form The same 
repression is going on Basically, this is due to 
lack of political will on the part of the ruling party, 
the majority ruling party in this country That is 
why they did not get the minimum justice that is 
required Because of the injustice meted out to 
such people, India isfaangalot of problems as 
far as development is concerned

Sir, India is a country which has got a vast 
numberof people who are below the poverty line, 
who are illiterates and who possess illl-health 
also All these are directly related to the socio-
economic status of vast millions of agricultural 
workers and peasantry, So, if the Government 
does nottake steps to change their socio-eco-
nomic status, the fates of these people cannot 
and will not bechanged Our economy will not 
be rejuvenated

In the name of restructuring and rejuvenat-
ing the dying Indian economy the Government 
is formulating so many new policies You are 
proposing new economic polices You have 
introduced the new industnal policy, new trade 
policy so on and so forth But nothing will solve 
the problem of the vast masses ot our country 
We a re having many problems Further youare 
going to surrender the economic sovereignty to 
the imperialist and foreign agencies We have
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no alternative steps otherthan this Unless you 
fulfill the basictasks in the agncultural front, our 
country will not prosper The fate of the vast 
majority of our people will remain So Further 
the fate of the vast majonty of our people has a 
directbeanngon the development of oureconomy 
particularly in generating employment poten-
tial So long as the Land Reforms are not imple-
mented these problems cannot be solved

It is to be regretted that even after so many 
decades of Independence even today we have 
not been giving the minimum wages to those 
agncultural workers Thousands of bonded - 
labourers are there in Independent India They 
are undergoing a miserable life Even today the 
agricultural workers and landless peasants are 
undergoing many difficulties They are brutally 
tackled by the big wigs by the ruling political 
partiesin ourcountry I want to cite one example 
here Intheyear1991 one incident took place in 
adistnct of Madhya Pradesh when the BJP was 
in power A tribal youth was working as bonded 
labour with a zamindarthere Once he tned to 
flee from his clutches But then he was again 
brought back and his right handwas chopped off 
This happened in independent India Even to-
day in many nooks and comers of the country, 
some such incidents are happening When they 
demand for minimum wages to maintain their 
minimum standard of living, which is denied to 
them they aretreated with lathis bullets and so 
on ? This is the situation prevailing in ourcoun-
try I think basically the legislation is very much 
important But mere legislation will not serve the 
purpose so long implementation is not there 
political will to implement Igislation is not there 
We have so many liegslations Butthe problem 
is we are having no will to implement those Acts 
to give them justice social economic and 
political justice This is the situation prevailing 
today

We must give thrust in these areas forthe 
ibove benefit of ourcountry in the generation of 
mployment potential If our internal market

does not go up by bnnging up those their socio-
economic status and the minimum purchase 
capacity, thenthe internal market thedomestic 
marketwill notgathermomentum If the domes-
tic market is not helped, then the entnre economy 
will be jeopardised There is no other allterative 
in this area Inthe course of industrialisation in 
the course of developmentm other forms par-
ticularly in the course of solving the unemploy- 
mentproblem in ourcountry those people the 
vastmajonty of ouragncultural labourers should 
be given their due share to be brought up to a 
minimum standard of living so that their pur-
chase capacity goes up Otherwise employ 
ment potential will not be generated and mas-
sive increase in unemployment problem will not 
be solved

Anotherproblem is majority of the agncul-
tural workers are women Where the feudal 
system is there our women ai e the worst suffer 
ers We have to do something about that We 
should have political will to get rid of these 
sufferings which the millions of women particu-
larly those who are economically in a bad posi-
tion they are socially backward they are edu 
cationally backward they are compelled to lead 
a miserable life Ifthevastmajorityofourpeople 
are compelled to live in this way our further 
generation will have to implement the Act 
Otherwise development will be handicapped If 
wewanttogivejusticethroughalegislation we 
must come to a consensus that not only political 
legislation is enough, but simultaneously we 
should have a political courage we should have 
political will to implement this Act Otherwise 
itwillnotservethepurpose So attheend I once 
again emphasis that majority of agricultural 
workers should getamimmum wage throughout 
the nation and that should be ensured by the 
States and also by the political parties

There are other welfare programmes which 
will have to take care of their education health 
socio-cultural aspects and they should be ful-
filled by this legislation Last but not the least is 
the root cause of this whole pi oblem and that is 
the unfulfilled task of land reforms Thatshould
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be taken up first and it should be given priority.

With these few words, support the Bili. 
Thankyou

MR. CHARiMAN: The time aliottedforthis 
Bill is over. But, there are a number of Members 
who want to participate in the discussion. So, 
should we extend the time by two hours, so that 
we will be able to cover all those Members? Is 
itthe sense ofthe House?

SEVERAL MEMBERS: Yes.

MR. CHAIRMAN: O.K. Now, I call Shri 
VishwanathSastri.

[Translator)]

SHRI VISHWANATH SHASTRI (Gazipur): 
Mr. Chairman, Sir, first of all I would like to 
congratulate my colleague Shri Chandubhai 
Deshmukhforintroducingthis Bill relating tothe 
mostcrushed unorganised agricultural labourers 
who are the lowest section of our society.

The condition of our labourers is very mis-
erable in our society. Even today they do not get 
work forthe whole of the year. Theymigrate else 
where for their livelihood. Every year the 
labourers from Eastern Uttar Pradesh areafrom 
where I hail, goto Punjab and Haryana in search 
of their livelihood. The condition of lahourers is 
so miserable that it can not be described in 
words. Tillnowduetotheoldfedalsystem, they 
were paid very low wages, but gradually their 
wages have been increased marginallt..

There is a saying in ourcountry that while 
coming to collect his wage, the laburer’s napkin 
towel should be to in such a way as the foodgrains 
given to him as his wages should fall down 
through the holes in the napkin and he should 
collect grains one by one then he can come 
again toeam his wages. Otherwise, he will not 
come in his work next day. Similarly, there was 
a fraudulent practive prevalent in Eastern U.P. 
that the wages were paidtothe labourers in the
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form of foodgrains by weighingthem with apiece 
of brick and the same piece was constantly us 
to clean the utencills everyday resulting in the 
reduction ofweightofthat brick piece day by day. 
As a result of this fraudulent practice there were 
large agitations in Eastern U.P. Consequently 
a slogan was given that “ Jiski lathi Uska Khet, 
Jamindarka Pharo Pet." Due to this agitation, 
Jamindari system was abolished in our State 
Uttar Pradesh. The land-ceiling law was imple-
mented in Uttar Pradesh. But despite allthis, the 
condition of agricuitural labourers remained 
unchanged. A layvwas made pf rthe agricultgrual 
labourers of Uttar Pradesh. The three categories 
of wages are fixed ion Western uttar Pradesh. 
The three categories of wages are f iced sepa-
rately in three parts of the entire State. The 
wages fixed in western Uttar Pradeshg in differ- 
entfromtheosein Eastern uttar Pradesh. Though 
there are kanungo who function as Insepctors 
and keep the revenue records and supervise it 
but actually they are there only for the name 
sake. They ahve been entrusted with a number 
of miscellenous workthathe is unable to do this 
work. Somwhere the wages are not written 
andsomewhere the wages are not given. In lir 
eastern Uttar Pradeshg at some placed the 
labourers are given one ortwo bighas of land as 
their wages. If a labourers is given land and his 
wages he is given two kilogram,s of food grains 
as wellforploughingthefiedls. But if the relation 
between the jamindar and the labiuerr turns 
hostile, the jamoindar recover the land as well 
as the entire wages paid fopr this livihood. In 
such a situation there is no noval machinery 
wihich may ensure the paymehnt of watges to 
the labourers. They have no organisation which 
may help the in is bobody to pl;ead his case. The 
result is that one such case continues incourt for 
several years. Thge cases are not settled in a 
months on two; they take years. They will have 
could have got as their wags. Thus they ae 
runed.Sothe agricultural labourers do not get 
the minimum wages fixed for them.

Not only that, they also become the victims 
of social exploitation. Landless farmers are 
really in a more pitiable condition. In Eastern
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U P and in so many areas in my own district 
there are number of landless labourers Even 
clay is not available to them to plaster their 
houses on the occasion of Deewali When they 
go to ease themselves in fields, they bnng clay 
in theirpots They collect it whole year, thenthey 
are eble to plasterthelr houses Such acondition 
is still prevailing there whenever the labourers 
try to organise themselves they are attached 
The Hanjan Basti of Solpur village in Gajipur 
district was burnt to ashes People tried to 
protest against it, but agricultural labourers are 
defmtely living in a horrible condition Our 
Government should pay attention towards it 
The Bill which has been brought by the honor-
able member should have been brought by the 
Government fortheir welfare Today in agncul-
tural development there is contribution of trac-
tors and threshers also but at the same time 
accidents have also increased due to 
mcreasings half to The hands of agricultural 
labourers get cut off in these accidents These 
is no provision to provide them medical treat-
ment or aid Safety measures are not adopted in 
this regard Insuchasituationtheydonotgetthe 
wages as they cannot work with the wounded 
hands, and so their capacity of working fall and 
they become insecure In this Bill provisions 
should be made to provide all the facilities to 
agncultural labourers like the factory workers in 
case of accident There should be arrangement 
for pension for agricultural workers in old age 
when they become incapable of working A 
separate department should be establishedfor 
implementation of the laws made fortheir wel-
fare I think there should be a separate director-
ate at national State and district level to look 
afterthe welfare of agncultural labourers and 
implement the laws made for their welfare 
Inspire of all these things it is clear that in our 
country agncultural workers do not have land of 
theirown and they are called ‘Halwahas’ which 
means one who ploughs for others Today the 
landowner does not go to field for tilling, agncul-
tural workers workforhim ana give the produc-
tion to him without having any share

Sir, if the nameof land distribution and land 
reforms, if the land allotted to the tiller they can 
raise the agncultural production in the country

Sir,thiscansolvetheproblemof foodgrains 
Today land owner does not plough the land 
Today afarmer having land uptofive acre cannot 
afford to keep agricultural labour and agncul-
tural inputs, whether it is fertiliser, seeds or any 
other things, have become costlier Asa result 
small farmertakes loan for nourishing his family 
and in the end sells the land to pay this loan That 
is why inspite of alloting land on lease for 
residential purpose, agricultural purpose and 
campaign of land reforms, the number of land-
less is increasing continuously, I do not under-
stand this contradiction

Sir on the one hand the Government talks 
about giving land to landless labourers in the 
name of land reforms but on the other hand the 
number of landless is increasing though it should 
have decreased More and more farmers are 
being evicted from the possession of their land 
It is not because of any landlord The policy of 
capitalization of agricultural development is 
responsible for eviction of small farmers and 
prosperity of big farmers Today people have 
pnvate agricultural farms From Namitaltothe 
whole Terai region including Lakhim- pur khori 
there are bigfarmsof people who do not have any 
interest in agnculture There farm house owners 
are generals of army big police officials and 
industrialists Birtaji is not only a big industrial 
ist but also a big agncultunst He has a4200aire 
farm at Pipra in Khin -Lakhimpur Big people 
have turned to agriculture because there is no 
tax on agriculture it can compensate the indus-
trial loss and tax evasion can be easily manipu-
lated by this Agnculture is being usedfor hiding 
black money I would request that such type of 
farms should be banned and the land should be 
given to tillers People who have businesss or 
service should not have agncultural land T oday 
some people have land, industry business and 
also service, this accumulates all the means of 
production in some limited hands these should 
bedistnbutedequaliy I would demand to estab-
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lish a separate directorate for agricultural 
labourers, arrangement of pension, appropriate 
arrangementfor treatment in case of accidents 
and appropriate arrangement for education of 
the wards of agricultural labourers should be 
made.

Mr. Chairman, Sir, in the field of education, 
there is some arrangement forthe children of 
Scheduled Castes and Scheduled Tribes but in 
Eastern Uttar Pradesh there are many other 
backward castes. The only difference between 
them is that people eat things touched by them. 
Rajbhar, Nonfa, Bin and so many other castes 
are not being considered as SC/ST but their 
condition is notbetterthan SC/ST. So I would 
liketorequestyoutomakearrangementsforthe 
education of the children of agncultural labourers.

With these words I supportthis Bill. 

[English]

SHRI A. CHARLES (Trivandrum)- Sir, I 
thank you for giving me the opportunity to speak 
on the Agricultural Workers (Minimum Wages 
and Welfare) Bill, introduced by my colleague 
Shri Chandubhai Deshmukh. Though I am in 
agreement with some of the sentiments ex-
pressed by him and though I share his concern 
in the welfare of the agricultural workers, I feel 
that the provisions of this Bill are for too inad-
equate to meet the demands of the time and to 
give some sort of security to the agricultural 
workers.

Our country is still mainly depending on 
agriculture. A vast majority of our people are 
either small farmers or agricultural workers. 
Though production of foodgrams and other agn-
cultural produce has increased substantially in 
the last two decades, we have yet to go a long 
way. Atthe time of independence, if I am correct, 
for 35 crores of people, we had to import the 
foodgrains for more than 50 percent. T oday we 
are more than 85 crores. It is a great joy that we
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are producing foodgrains forthe entire popula-
tion ofthiscountry andwe havehadan occasion 
even to export to some of the countries who are 
always with us such as the former Soviet Union 
and the present Russia. So, thanks to the re-
serves, latest varieties of advanced seeds, 
fertillisers and latest technology we have sub-
stantially improved thefood production. But, still 
it is a fact that the conditions of the real workers 
are miserable.

Sir, when we consider the plight of the 
agricultural workers, I am compelled to bring to 
the notice of this august House, the sad plight of 
the small farmers also. Farmers do not mean 
huge zamindars. In Kerala, we are proud to say 
that we are the pioneers in the area of land 
legislation as my friends Mr. Thomas has pointed 
out. Right in the year 1962, we had the first land 
legislation and thereafter there have been a 
number of amendments and improvements and 
today actually there is no land holder who is 
having more than 15 acres of standard dry land 
and 22 acres of wet land. But there are excep- 
tionsin the plantations. So.tobnngforwardaBill 
making the small farmers responsible for the 
entire welfareof the workers will, be dangerous. 
But the welfare of the workers should certainly 
be kept in mind when we bring forward a legis-
lation.

Sir, I have gone through some of the provi-
sions of the Bill and I am sorry to say that it is not 
only inadequate, but it also does not give any sort 
of relief The whole concept, I will say, is not 
correctly appreciated. In the financial memo-
randum, it is said thatthe total recumng expen-
diture will be Rs. 40 crores; it may go beyond Rs.
1,000crores in a country of 850 million people 
where more than 70 per cent are depending on 
agriculture. I am not criticising the Bill, but I do 
not think any careful thought has been given in 
drafting this Bill. Again, the responsibility of 
constituting a fund is given to the Central Gov-
ernment. How is it possible when the agricultural 
sector remains in the State subject? So, it is the
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responsibility ofthe State Government

Sir, in Kerala we have a welfare scheme 
We have a legislation for ensunng the minimum 
wages and you will be surprised to know that 
even though the minimum wage paid is Rs 30/
- per day, you will not be able to get an unskilled 
workerforevenRs 45/-perday So, the wages 
have gone to such an extent everywhere So, 
also there are other welfare schemes and here 
myfnendhassuggestedthatRs 1,000/- should 
be given to the family if an agricultural worker 
dies This is very inadequate in today’s situa-
tion The unorganised sector still remains as 
one of the most neglected sections ofthe com-
munity The traditional fisherman is another 
unorganised section in our society and they are 
exploited everywhere There is no encourage* 
ment for them and it is a sad thing that the 
organised sector employees such as the bank 
employees andeven well-paid employees of the 
Indian Airlines and the Air India take the whole 
country to ransom while the poor agricultural 
workers are totally neglected

Sir, I am thankful to the hon Member for 
bringing f onward a legislation so that the real 
problems of the workers could be highlighted

I would suggest legislation for ensuring 
remunerative prices to the small farmers and 
also provision forgiving fertilizer -I do not use the 
word “ subsidy” - at a reasonable pnce The hon 
Mimsterfor public distnbution is responsible for 
PDS throughout the country A life has been 
given to that Ministry and the people are hoping 
alotonthat Irequestthepeoplenottohaveany 
disillusion • unless you give support price we 
will not give the grain Howcanwetakefoodgrams 
and essential commodities to the remoteparts 
of the country'? While we ensure welfare of the 
workers, we are equally responsible in keeping 
the welfare and interests of the small farmers

I have anothersuggestion Mostly in some 
of the bigger States, no land legislation hasbeen

sofar attempted. There are thousands of acres 
of eltherwastelandorvacant land In Kerala, if 
yougofromonepartoftheStatefromParashala 
to Kasargode, in a car, you will not find an inch 
of land either vacant or unutilised There, the 
density of population is highest I suggest some 
sort of adoption of villages People from Kerala 
and from some of the States where people are 
densely populated-thousand or two thousand 
people - can betaken together andthey should 
be rehabilitated in some parts of the Northern 
Incba Itwillenablethevacantlandtobeusedand 
it will increase production At a time when the 
unity and integrity of the country is being chal-
lenged , it will also enhance the emotional inte-
gration of this great country Our people you 
knowaretherethroughoutthewortd Wherever 
you go throughout the world, you will see a 
Keralite It will be a pleasure to see somebody 
from my State in Uttar Pradesh, in Madhya 
Pradesh I may even tell my hon, friends on the 
otherside, they may certainly help you in build-
ing the temple also There is no problem for our 
people to go anywhere in the country, integrate 
with the people there and help production and 
welfare of this country By that, the waste land 
can be utilised Our people could be accommo-
dated, praductioncanbeenhanced Theagncul- 
tural workers would also be helped With your 
pleasant smile, it will be a happy thing for some 
of us to come to your part of the country I know 
the hospitality which you will extend This is a 
very sensible proposal I am making I am sure, 
three whole House will receive it in the spirit with 
which I am telling

About the welfare measures in Kerala, 
even traditional fishermen have some welfare 
scheme If anybody were to die out of accident 
in the mid-sea, yvithm two weeks a minimum of 
Rs 10 000 is g&en to the family of the person 
whodies So,Rs 1,000is a very meagre sum 
I suggestthatthe welfare scheme should take 
care of immediate maintenance of the family 
and the future of the family

With these words, I share his concern I 
thankyoufor giving us an opportunity tohighlight
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this area But I am sorry, the proposals con* 
tamed in the Bill are not sufficient Peasantry is 
one section of the community which is the 
backbone of the country You may well know the 
beautiful lines of Deserted Village by Oliver 
Goldsmith,

w Ills fares the land, to hastening illls a Pray, 
Where wealth accumulates and men de-
cay Princes and Lords may flounsh or may 
fade, Abreath can makethem as breath has 
mad, Butabold Peasantry their country’s 
pnde, When oncedestroyedcan never be 
supplied,

If this peasantry, the small farmers and 
agrcultural farmers are rumed and destroyed, 
the future of the country will be dark

So, I strongly commend this legislation to 
ensure theirprotection and welfare I requestthe 
hon Minister for Agriculture to see that this 
legislation shall be brought forward to protect 
their interests and help the country

[Translation)

PROF RASA SINGH RAWAT (Ajmer)
Mr Chairman, Sir I earnestly support the‘Ag 
ricultural Workers (Minimum Wages and Wel-
fare) Bill, 1991 ’, presented by Shn Chandubhai 
Deshmukh India is an agncultural country and 
in ancient times in Vedas have also been said 
that-

“ Krishimeet Kishshaw"

means ‘O man, you till and further said’

“Akshaimardivya”

which means‘do not gamble’ Agriculture 
had been the oldest occupation in this country, 
whetherthefarmerissornewhere landlord,some-
where owner of the field, somewhere landowner 
of the field tilled by someone and somewhere
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only guard But the person who works, tolls, 
irrigates weeds out, constructs waterbeds, cuts 
grass and other weeds and harvests in the fields 
of someone is agricultural labourer Farmers 
prospers in case there is good crop, many 
farmers are in better condition than the income 
tax payees but the agncultural labourer bom in 
debt and poverty, brought up in debt and poverty 
and he has to die in the debt and poverty 
Attention should be paid towards their welfare, 
which has not been done Drought, famine flood 
frost hailstorm, excessive rainfall, and scanty 
rainfall are regularfeatvres in this country We 
arefullydependent on monsoons Itissaidabout 
I ndian Budget that it is a gamble of monsoons 
It is said about Indian Budget that it is a gamble 
of monsoon Agriculture is the backbone of our 
economic set up and the agricultural worker is 
worst affected by the natural calamities After 
days shardwork when the labourer asks forthe 
days s labour he gets maltreatment or just one 
kg of foodgrains The Supreme Court has de-
cided that every worker should get Rs 22 as 
minimum wages per day but the agricultural 
labourer is deprived of that so far

I recall that in 1989 Ministry of labour had 
fixed Rs 15 as daily wages for Agricultural 
labourer but he is not getting even that It is a 
matter of regret that the labourers in the States 
of Rajasthan, Andhra-Pradesh GoaandMadhya 
Pradesh are getting minimum wages atthe rate 
ofRs 12 per day The minimum wages preva- 
lentatpresentinGujaratandBiharis Rs 15and 
in Punjab and Haryana it is Rs 35 That is why 
the agncultural workers of Rajasthan and Bihar 
preferto work in Punjab and Haryana atthe time 
of harvest They get more wages there but their 
lives remain endangered Now the law and order 
condition has improved in Punjab but when 
terrorism was there the labourerfnom Rajasthan 
andBiharalwaysfellvictimtobullets Labourers 
were shot while theywerecookmgtheirfood or 
sleeping They were killed by terronsts while



323 Agr Workers (Minimum APRIL 23.1993 Wages and Welfare) Bill 324
[Prof Rasa Singh Rawat] death

they were traveling in trains There is no legis-
lation to save their life There is no law for the 
security of their families

The total number of agricultural workers 
productngnce, wheat, oilseeds, rapeseeds, cash 
crops or working in tea gardens is seven crors 
In 1961, it was three crore This Bill should be 
passed in interests of these seven crore agricul-
tural labourers Lawshouldbelegislatedtoraise 
their minimum wages Minimum wages of Rs 
22 has been fixed for labourers working for 
drought relief, famine, construction work and 
underthe Jawahar Rozgaryojna Similarly, the 
minimum wages of agncultural labourers should 
also be fixed Men, women and children all work 
in the fields They are paid minimum wages at 
therateofRs 12andRs 15 Itshouldbefixedat 
Rs 22

Government should constitute Agricultural 
Workers welfare Authority to safeguard the in-
terests of the agricultural labourers Provision 
has been made that it should be manned by 
experts and specialist officers Who would ad-
vise the Government about improving the plight 
of labourers who toil hard in different climates 
and seasons An Advisory Board should be 
constituted to give advice to this Authority and 
Ministry of Agnculture keeping in view the chang-
ing circumstances A labourer should not lead 
a life where he has to sleep underthe open sky 
shivering in cold He must have resources so 
that he can have basic amanitaies of life and two 
square meals a day Keeping this in view an 
Agncultural Workers Welfare Fund and an Ad-
visory Board should be constituted If he dies in 
harness, i e while working in the fields, his 
family should get full benefit Sometimes these 
labourers have to guard the tields from wild 
animals like ‘Nilgai and the wild boar single 
handedly His life is always at stake Therefore, 
hrs life should be insured Arrangements should 
be made for giving compensation in case of

This Bill proposes to establish Agncultural 
Workers Welfare Fund The Agncultural Work-
ers (Minimum Wages and Welfare) Bill must be 
passed by consensus 1 here is need to pay full 
attention for safegvarding the interests of the 
Agncultural workers who is Annadata 'for us 
We all set in air-conditioned rooms but the 
labourers plough the fields in scorching sun 
dunng summer Steps should be taken to initiate 
welfare measures inter interests and in view of 
the hard life they have to lead Minimum wages 
should be fixed at Rs 22 Orders to this effect 
have also been issued by Supreme Court Insur-
ance Scheme forthe benefit of these labourers 
should be introduced in States where there is 
terrorism on the pattern of theCrop Insurance 
Scheme These workers have temporary em-
ployment They work for a few months in a year 
and thereafterthey work as Sadhi 'or servants 
There is a practice prevalent in some States 
where these labourers work as servants and 
ploughthefields Graduallyhebecomesabonded 
labourer and he is not paid for his work An 
agricultural worker should not be treated as a 
bonded labourer Without taking much time of 
the House, I would like that my voice should not 
fall on deaf ears of the Government A Govern-
ment which claims to beespousing the cause of 
farmers and workers particularly the poor, dur-
ing the last 43 years, has not done anything 
remarkable in this field There is as lot of differ-
ence between preaching and practice -

Kathni thothijagatmam, karni uttamsar 

Kahan kabirkamisabal, uttareibhavjalpar

The Government should take initiative in 
this direction because in the welfare of farmers 
and agricultural workers lies the welfare of the 
nation I bow in reverence to those who brought 
about green revolution and with this I 
conclude
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SHRI SRIBALLAV PANIGRAHI 
(Deogarh):Mr. Chairman, S ir, last time, when 
this Rill was being discussed, I was on my legs. 
Today I could not remain present here because.

MR. CHAIRMAN: I am allowing you as a 
very special case.

SHRI SRIBALLAV PANIGRAHI: I thank 
you for your gesture. That is what I was saying. 
Last time when I was on my legs, the speech was 
unfinished. This time, I had an impression that 
the other Bill would take some more and also I 
was busy with the Standing Committee meeting. 
Last time also, I lent my support to this Bill. 
Today also, I have no hesitation tosupportto the 
Bill. When I was listening to the speech deliv-
ered just now by Shri Rawat, he himself saidthat 
the Government should do all these things 
without further delay; forty years precious time 
has been lost. He also said that minimum wage 
which has been fixed in some Sates, that mini- 
mum wage is not bung paid. That is not only true 
if one state butthat is also true of different states., 
Even whatever is the requirement of the situa-
tion, thefinancial requirement or needs to run a 
family, if you consider that, then what is provided 
in this Bill is not sufficient. Something more 
should be there,. What a class- IV employee is 
getting by and large, that should be the income 
even of a labourer. But the situation the country 
is such that even it is not possible to ensure 
payment of minimum wages fixed by the Gov-
ernment. That is the real situation.

Even in respect of states- the Minister has 
given information to the questions of some hon. 
Members,-about the minimum wages in differ-
ent states- also, minimum wages are not uni-
form., In Maharashtra, it differs zone-wise as 
much as from Rs12to Rs. 20perday, according 
to the zones in Maharashtra. I understand, some 
are industrially developed areas, some are ag-
ricultural areas, irrigation provision is there, 
some are dry areas, perpetually drougut areas 
like the Kalahandi district which has been very
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severely hit by drought. This was visited by the 
hon. Prime Minister. Now Rs.25 has been fixed 
as the minimum wage by the Orissa Govern-
ment. Earlier it was Rs.12. It means, there is 
morethan 100 percent increase. But that is not 
paid. It is ratherfollowed more in violation.

In ourcountry, we have several progres-
sive legislation’s. I would say we are next to none 
in respect of passing laws. But if they remain in 
the state books and what will happen then? That 
is exactly what is happening in respect of certain 
laws. On the floor of this House also, we have 
discussed several times about the Bidi Workers 
Bill, Provident Fund, Bonded labor. We have 
discussed even about the Child Labour, .We 
have prohibited child labour. But in spinet of that, 
it is common knowledge that it is going on a large 
scale. Even when you restrict, peanuts are 
sending them,. They say that if an esquire is 
conducted, they will say that they are not labor-
ers but as they are starving they may give them 
some employment. That is the real situation. 
Poverly is our real enemy in this country. We 
have to fight out and alleviate poverty.

We have259.5 million rural laborers. Out 
of them 545.4 per cent or 165 million are male 
laborers and 33.2 per cent or 94 million are 
female labors. Although the male and female 
ratio should be 50 percent, throe is a difference 
because the higher caste families do not want 
their females to go out and work as labourers, 
that is how there is this difference in the male and 
female ratio. Anyway, they can afford but the 
poor people, they cannot afford; unless all of 
them work, they do not get two square meals a 
day. They are working in the agricultural fields.
I have all sympathy for the laborers and mono-
chrome should be done forthem. Butlam asking 
youonequestion. How many agriculturists, how 
many cultivators in this country are well off, to 
the extent of a Class i)V Government em-
ployee? A Class I v employee is getting a mini-
mum of Rs.1,200per month. How many farmers 
or their families are having a net income of Rs.
12,000per annum after meeting all theirexpen- 
diture? It is not so even in the case of bugger
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cultivators, unless they have got some supple-
mentary income and not from agriculture alone.. 
They are very few. We have ceiling laws. If 
actually the ceiling laws are implemented, then 
very few families will be getting the income 
exclusively from Agriculture as that of a Class 
IV government servant. If anybody comes and 
argues with me or contradicts me, I am well 
prepared to face them.

This is the position. The capacity of em-
ployer is also very important,. In this case, the 
farmer o the cultivator if he has engaged some 
people, his paying capacity is also very impor-
tant, there was a sudden increase from Rs. 12 or 
Rs.25. There is a quantum jump and in Orissa, 
I understand that many farmers have reduced 
the number of labourers; they made it to half and 
allthose people were thrown out of employment. 
They had to go elsewhere, to places like Raipur, 
Vizag or Rourkela in search of their livelihood.

So, let us be practical and let us have a 
pragmatic approach. What can be done? When 
Shri Rajiv Gandhi was the prime Minister, he 
was feeling very concerned about the plight of 
this section - poor people, labourers * and he 
appointed a National Commission on rural 
Labour, they did a very good job.

They have presented the report, lold like to 
know what happened to that report. To what 
extent it has been implemented? They had 
recommended for land reforms to be imple-
mented rigorously. They hadalso recommended 
something for insurance etc. It is a very good 
thing. Insurance of course shouldbe there. Atthe 
same time he is a human being; a labourer is a 
human being. He should haveahouse, he should 
have a home stead land. Crores of families do 
not have a home stead land. Our Cabinet Min-
ister is present here; he is a progressive man; 
he was the Chief Mmisterof Kerala; he knows 
how many poor people do not have a home stead 
land also. Whereever he iseitherin a factory, or 
an industry or in e field, or under a farmer, the

State Government should provide him with 
home steeds land, give them some financial 
assistance, so that he can build a hutment, not 
a palace, not a building; but at least a hutment, 
that should be a place of his own to take shelter. 
At the same time his children shelled not be 
depraved of going to school. To that extent the 
Government should levy taxes for poor people. 
In a way it is the Government* s responsibility to 
mop up, toarrangeresourcesforthe poor people, 
the have-nots, peoplebelowthepovertyline, the 
rural lasbouyrandtheirchildren,.

One they get into a Government job or 
some company’sjob,the treatment thatthey get 
is different. Forthem there is Central school, be 
it a Class IV employee also. For rich children 
better school facilities are available. What about 
these people? when a Government employee 
goestothe hospital everything is reimbursedfor 
him. Allfree treatment is there. If medicines are 
not available there and he purchases from the 
market his medical bill is reimbursed. But what 
do these poor people get9 On the medical side 
and education side this facility should be pro-
vided by the Government at par with Class IV or 
Class III Government employees. Why not? 
Farmerscannot provide these facilities. So the 
Government should also build up for them like 
Insurance Fund or something like that. For 
Clothing also, why not poor school children be 
provided with dress? Whatever it is, it is a pious 
wish. Prof. Rao also said even Rs. 12 is not 
implement able and is not being implemented. 
You can fix it. In certain States it is Rs. 12 and 
His Rs.20 somewhere else. Atthe same time let 
usfight out poverty. Howcan we do it?Together 
with land reforms, the investment on land and 
water has to be massive. Let us provide irriga-
tion. Once there is irrigation, when the land is 
irrigated, is capable of producing more than 
onecrop, two crops round the year, the agricul- 
tural laborers remain busy there, mid they get 
employment. Insome areas not just Rs.25, they 
earn even Rs.SOaday. In Harked Command 
Area is Orissa-1 belong to that area- even 
labourersdocomefromChatisgarh of neighbor-
ing MadhyaPradesh. Unless they come in large
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numbers, the agricultural operation is not com-
plete here. Where there is good irrigation round 
the year and crop is there, naturally there is no 
question of dearth of employment. Ratherlabour 
is not available there. So let us create such a • 
situation with regard to irrigation and land re-
forms.

I told for education facility, health facility, 
housing facility there should be some sort of a 
fund. The rich people who are enjoying the 
benefit of freedom should contribute something 
more. The poorpeople, the have-nots, the unfor-
tunate people should get benefit oput of such a 
fund.

I say that in spirit this is a good Bill, ideal 
and pious. But it should not be a pious wish. It 
must be practicable also at the time of imple-
mentation. Otherwise such Bills wouldonaddto 
the statute book: they will remain in the statute 
book; will not be implemented, we have heard 
our Labour Minister. Some other provisions are 
there about its implementation; a register should 
be maintained, Government of Indiawilldothis 
and all that, in a vast country like India, it is not 
possible. It has got to be decentralised. Some 
Members were demanding provident fund 
organisation to be bifurcated or decentralised. 
The Minister said yes it should, but we do not 
have enough resource to that. The infrastructure 
is not there so far as organhised labour, indus-
trial labour, is concerned.

Some benefits which should aceure to 
them are not accruing due to these difficulties 
whattospeak of the unorganised sectorlike rural 
labour. Anyway, the Government should con-
vene a meeting to discuss whatever recommen-
dations of the National Labour Commission are 
there and there andtry to implementthem. The 
Labour Minister, the Agriculture Ministers of 
states, etc. should also participate in such dis-
cussions. At the same time, such situation 
should be created so that the whole lot of the 
unfortunate poor rufal labours improves. With 
these words, I conclude.
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DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, this Bill pre-
sented by Shri chandubhai Deshmukh is a 
undisputed Bill. It is a Bill to protect the interests 
of workers and to create a healthy atmosphere. 
As it is stated in the objects and per§pns of this 
Bill that there is no legally provision in the 
existing laws of the country to protect interests 
of agricultural works, and to solve their various 
problems. A legal prevision should be made to 
protect their interests and to ensure their 
develpment. .so, I support this Bill.

Sir, while presentingthis BiH Shrideshmukh 
has started thatthe Govemmenttoo has some 
responsibilities to protect interests of the work-
ers. It is the responsibility of the government to 
come forward and look into it and enactthe law 
where it is necessary but neither the Govern-
ment has taken any step nor expressed any 
conem in this regard. Therefore, Shri Deshmukh 
has presented this Bill in discharge of his duties 
as an hon. member of the House.

I would liketoday one more thing that there 
are basic defects in our Agriculture policy. It is 
because of it that agriculture workers are pass-
ing though such condition at present . Had there 
been a coordination and cordial relations be-
tween farmers and agriculture workers then 
theirinterests could have been protected, there 
would have been no need of introducing this Bill. 
Basically, this situation has been created due to 
defective system. Worker, Working in other 
than agriculture sectors whetherthey are en-
gaged in stone crushing or in road construction 
orthey are bank employees or railway employ-
ees oreven coolies they are all organised sut not 
the agriculture workers. Though, the number of 
cools in agricultural produce market is only 15 
20 yet unitedly they can force the farmers to 
accepttheirdenmands at anytime. But there are 
lakhs of agricultural workers, they can’t ask 
farmertoaccept their demands. The agricultural 
worker can’t do injustice to the farmers because 
he is naturally associated with farming and
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thinks that by doing so he will be doing injustice 
to farming and the land. I think that the Govern-
ment has certainly made statements in this 
reared but has done nothing concrete in this 
regard, the economy of the country is not as 
basedon agriculture, asitshouldbesoourwhole 
system is defective. Our economy can move 
ahead in right direction if it is property based on 
agriculture and it can also make progress in 
healthy direction.

But even now economy is not based on 
agriculture. It is also a defect. It should be looked 
into whether agriculture is an important part or 
basic foundation of our economy anch/vhether 
agricultural production or income from this sec-
tor has important contribution in oureconomy. 
When agriculture has an important contribution 
in the economy of the country then maters 
related to it should also be looked intothe same 
manner. A comprehensive approach should be 
adopted while discussing this Budget. A provi-
sion should be made by considering the agricul-
ture as the bnack bone of our economy this 
Agriculture workers Bill is also included in it. But 
the Government is not thinking in this direction. 
I should think per it., Today, the farmer is in 
difficulty why is he in difficulty? Last week as 
well as now the hon, Members said that the 
farmers in difficulty and is depending on god’s 
will. He is happy if it rains on time and is good 
crop and his house is filled there farm produce. 
He is always affected by some or the other 
problems like natural calamities, its; cold wave, 
hailstorm or draught,. In such situation he dines 
himself very disappointed, the farmer shelled 
get reasonable price of his produce. If reason-
able price is not given to thef armerthan how he 
will be able to give proper wagesjo the agricul-
tural workers. The Government should thinks in 
this regard and whilesf ulfilling its duties towards 
social welfare it should do some arrangements 
in this regardso that workers working in such 
circumstances may gettheir wages on the basis 
of the rates fixed as minimum wages. The 
government hasf ixed the landceiling. but it has

not fished the minimum limit of land. To avoid 
further division of tand which is being fivided into 
small pieces which is a matter of concern.. 
(Interruptions) I was requesting to you as to what 
is the position of land reforms and it is an 
important matter. The Central Government 
shouldconsiderate.lt ids the basof oureconomy. 
80- percent population is depending on agricul-
ture. when a person finds notice of no vacancy 
in any factory for office then he returns to village 
to try his luck informing and he gets job the. He 
does not get full time work throughout the year 
there. Such a provision should be made that he 
may getfulltime job. Such provisions is essential! 
which is not there in the exiting law,. this Bill has 
been brought keeping in view that the Govern-
ment would make such provision but there are 
a member of shortcomings in this Bill, there fore, 
an appropriate Bill should be brought,, some 
points of the Bill introduced by Shri Chandubhai 
Deshmukh are worth considering:

[English]

“The appropriate Government shall, by 
notification in the Official Gazette, establish an 
Agricultural workers welfare Authority."

[Tanslation]

The government should establish an au-
thority appropriately forthe conveniences and 
welfare of agricultural workers. He said his 
points in this regard.

[English]

1 The Central Government shall constitute 
a found to be called the agricultural workers 
welfare found for the welfare of agricultural 
workers.;’

[Translation]

This is the second point he has made that 
a welfare author should be constituted which 
would identify the problems of agricultural work-
ers and find their solutions, as also steps to be
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taken andiawstobe enacted in this regard it has 
also been stated thatafund should becreated so 
that assistance may be provided to the needy 
persons from this fund, whenever such prob-
lems occur Bihar and Orissa are affected by 
famine and so is Madhya Pradesh When farm-
ers themselves are not in a good position how 
can they improve the lot of agricultural workers 
Therefore, a welfare fund should becreated with 
a view to save their leaves The third point has 
made,

[English]

There shall be set up an Advisory council 
by the Central Governmentto advise the appro-
priate Government on the implementation of the 
provisions of this Act"

[Translation]

The Government should constitute an Ad-
visory Council to implement the provisions of 
this act Today the farmers are not orgazmsed 
Even the organisations of the farmers are not 
capable of rogamsing them completely Today 
the demand of farmers are suppressed imme-
diately Everyday the on Member say that the 
farmers should get support price for their pro-
duce The Government has fixed support price 
for wheat,gram and all other process by they 
don’t get the same If they get anything, it is Rs,
100-125 less than the fixed price

How can a farmer give good wages to the 
workers when he himself gets price of this 
produces much less than their cost Therefore, 
there are co-related matters and they can't be 
regarded different from each other If agncultual 
workers have to be paid reasonable wages, the 
farmers should be paid remember price f their 
proucedes I don't say that they should get only 
support price of their produce they should be 
given rent umerative price The owner of a 
cement factory himself fix the process of ce-
ment and the owner of factory fixes the force of 
thepertonesset,then what is the reason thatthe 
farmer can’t fix prices of his produce the
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milliowmers fixe prices of per quintal sugar and 
Khandsari the farmer must have right to fix 
pries of their produces as to what should be the 
prices of gram barlh and wheat If once, the sells 
garlic at the rate of Rs 3000 per quintal he has 
tosellthesameatthe Rs 150-?00perqumtalon 
thenexttime Voumayseethedrfferencetherein 
We have never hound concern not have thought 
aboutit So itshould beconsideredintoHence 
the farmers are unhappy and when they raise 
their voice time and again, it proves cry in the 
wilderness and is ignored because they are not 
organised and that do not have any lobby Now- 
a-days tsugar lobby cement lobby and steel 
lobby but these as no farmers lobby It is foi this 
reasons that there should be a farmers loby 
through which they may raise their voice and get 
the demands fulfilled If we improve the condi-
tion of the poor farmers, the condition of agricul-
tural worker who are linked with them, will also 
improve Therefore, adopt this Bill If you not 
adopt it them you should bring such a Bill which 
can protect interests of agriculture workers and 
farmers by solving their problems It is neces-
sary to hold a thorough discussion on this

With these words, I conclude 

[Translation]

SHRI UPENDRA NATH VERMA(Chatra) 
Mr Chairman Sir I rise to support this Bill 
Before saying anything I would like to draw the 
attention of the august House towards certain 
points mentioned in the Economic Survey of 
India 1993 It clearly mentions that in the present 
circumstance, there can be no security to ser-
vice and salarly It further states that the indus-
trial laws enacted in the interest of industrial 
workers are proving to be a hurdle in the path 
industrial development which will have to be 
replaced While drawing yourattention towards 
these two sentences published in this book, I 
would also like to know about the psyche this 
who have been in the limelight of polices and 
society9 What steps do they intend to take9 Ithas 
been clearly wntten in Economic Review that in 
the present circumstances onecannot talk about
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wages This should be kept mind Secondly is 
there any difficulty in enforcing the laws enacted 
forth®purpose Icansaythat90percentoflaws 
like Minimum Wages Act are not being imple 
mented Why they are not being implemented*? 
The responsibility les on these who are sup 
posed to implemented them be it the Govern 
ment officials or other persons these officers do 
not come from the labourclass they represent 
the class which do not intend to pay the laburers 
their wages and thus exploit them Therefore 
they have made up their mind that they will not 
allow the implementation of the laws enacted in 
this regard Now we have the biggest challenge 
how to get the laws implemented strictly

Thirdly apart from the existing laws for 
welfare and providing facility it labourers new 
laws should be enacted in this regard You 
cannot imagine the extent unto which this thing 
has deteriorated The laborers in villages are 
being paid less wege and moreover atrocities 
are alsocommitted on them As a resultthere of 
one can hear blasting bombs as well asfmng of 
shots in the areas wherfrlabourers are being pad 
less wages and where they are being subjected 
to social and economic pression be it Bilaspur 
or Bastar in Madhya Pradesh Kanm Nagaror 
Rangaredy districts of Andhra Pradesh 
Marasthwara in Maharashtra Kalahandi in 
Orissa or Central Bihar in Bihar With the rising 
of atrocities on poor in these areas the resent 
ment and anger among poor is also on the 
increase What went wrong? When we attained 
independence our leaders politicians bureau 
crats prepared theirplans on the lines of effluent 
foreign countnes like U S A and Russia in order 
to make Indias prosperous Russia has a land 
area of224 lakh squre jilomers and a population 
of 29 crores Whereas our lad area is 33 lakh 
square kilometers and population is 87 crores 
Like wise America s land area is 94 lakh square 
Kilometers and its population is 25 crores It 
means thatthesetwocountnes have more land 
area in companson to their population whereas 
our position is just the reverse We have less

land area and more population In these coun 
tries machines are cheaperand manpower is 
dear and on the country we have cheap man 
power and costlier machines in our country 
Nobody took this aspect into account and while 
imitating others we were ruined

When we achieved independence we were 
in a sound position financially as England was 
our debtor At that time we had a deposit of Rs 
1190 crores in the RBI andthe amount of stahd 
mg balance was credited in the Account of India 
But gradually that amount was exhausted By 
thebegmnmgof1950 51 India had a foreign debt 
of Rs 32 crore Since them the amount of this 
debt is increasing by leaps and pound When 
everabudgetispresentedwefindthethe amount 
of foreign debt is much more than what 11 was in 
the previous year This year we have to pay Rs 
38 OOOcroresasmterestofthepnncipalwhereas 
itwasRs 32 000 crore last year

On the one hand we took foreign loans on 
continuous basts and on the other hand we could 
not utilize the loan amount in a proper way The 
Five Star Hotel culture and luxury flourshed in 
this country the burden of which is being put on 
the people I would like to state that our rural 
economy has completely changed and tradi 
tionalprofessionofbarber washerwoman black 
smith andpotterhave almost disappeared They 
do not have any alternative It is causing resent 
ment among the villagers is increasing continu 
ously at present there is no work for the 
labourers

The now economic policy and the en suing 
one will deteriorate the situation in the next 4-5 
years The agncultural labourers will not get any 
work and instead they will be suhected to more 
atrocities andexploitation The Government will 
not be able to arrest this trend Thereforew I urge 
you to make arrangements for those labourers 
rightfromnow Thefirststepinthisdirectionwill 
be to entrust the job of implementing the laws 
enacted till date mthe interest of labourers on the 
officials who also belong or labor class Sec-
ondly a watch should be kept whetherthe money
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sanctionedforthem is actually reaching them or 
not It is generally done on properonly. If you see, 
youwfflfmdthat during lastten years from 1960 
to1990Rs. 25,OOOcrore were spentfor providing 
hobs in rural areas but how mani persons got 
employment? We express our satisfaction on 
looking atthefiguFesthat we have spent this and 
that much amount on rural development bit what 
isthetruth?Whenyougototavillage>youcome 
to know about the truth. During lastten years, an 
amount of Rs. 50,000 crore was spent on pri-
mary education at Centre and State levels but 
one cannot imagine the deplorable condition of 
education. Today they have made a declared 
policy which is very clear that instead of rural 
areas, whole attention should be centered at 
Delhi on providing educational facilities. The 
schools in which wards of M.Ps Ministered High 
Officials and rich people is study noun will not 
find even a single vacant post of ateacher but in 
rural areas, teachers are not provided for 2-3 
months period.

Mr. Chairman, Sir, the condition of 
Navodaya Vidyalayas are even worse which 
come up in the name of improving education. 
More than one thousand sanctioned posts are 
lying vacant in Navodaya schools. A number of 
posts art lying vacant in every school. There are 
no school buildings and no hostel facilities and 
moreoverthe money spent on providing food to 
a child has also been reduced to Rs.200-250 
from Rs. 400, But their report says that its 
performance is better. You can well imagine that 
how half the funds can bettertheir performance? 
But on paper everything isfine. Weshould think 
on the as to how we can avoid such paperwork.

Mr. Chairman, Siragricultural labourer are 
illetrate. Even today illiteracy is about 85 per 
cent. In such circumstances, I would ask you to 
pass this-Bill and also given our attention to-
wards properimplementation of this law, other-
wise it will further deteriorate the situation in the 
country. With the se words I conclude.

SHRI PALA K.M. MATTHEW (Idukki): 
Sir, I thank you very much forgiving this oppor-
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tunity to speak. Because oifthe time constraint,
I will try to be as brief as possible.

I am happy to express <oy appreciation 
about the principles, the spirit and the basic* 
approach of this Bill - the Agricultural Workers 
(MinimumWagesandWelfare)Bill, 1991 intro-
duced by shri Chandubhai Deshmukh.

As has been repeatedly pointed out here, 
ours is an agricultural economy. Therefore, top 
priority for agriculture has been given by the 
successive Congress Governments during the 
last years. Wehavecompletedagoodpartofthe 
land Reforms though mjufh remains to be done. 
Regarding the Land Reforms, the agricultural 
labours should have been given a more promi-
nent and important part. There are 160 million 
agricultural laborers in this country, who are 
unemployed. On an average, they get only 180 
days of work in a year. In certain States Like 
kerale,. the average is around270days. Butthe 
All-India average is only 180 days. That means, 
this can be interpreted in two ways. Either 60 
million people, that is, the agricultural workers 
are without work or all the 160 million agricul-
tural workers are getting only partials work, so, 
this can be interpreted in either of these ways.

In our country, only 10 per cent of the 
population is organised... A few years back I 
have seen some statistics punished by some 
experts. In that it has been stated that about 5 per 
cent of the organised population forms part of the 
monopolists, industrialistsand othertoppeopie.

18.00 hrs.

And the five per cent consists of industrial 
labour. That means, the total is only ten percent. 
90 per cent of the population is unorganized and 
it is mainly the agricultural labour, the rural 
sector which is unorgnised and this is manly 
because of thedispersednatureofthefarmsand 
also the scattered position of the workers in 
different areas and regionsof the country. Now 
because of the magnitude of the problem faced 
bythe agricultural labourers and also the vast



339 Agr Workers (Minimum APRIL 23 1993 Wages and Welfare) Bill 340
[Sh PalaK M Mathew]

number of agncultural labourers in the country 
the central legislation is long overdue It should 
have been done much earlier

Now to put it very shortly toputitmanut 
shell what are the real problems faced by the 
poorpeopie (mean the rural agncultural labour9 
They are the lowest paid in theoountry Mostof 
them are living below the poverty line Most of 
them are eitherboundedor aredoingsome kind 
of slavish work they are the most exploited and 
poorest sections of the people Now taking into 
consideration all this what should be the aim of 
the Government orthe reformists to ameliorate 
teh lot of these people9 Generally speaking it 
should be employment generation and sec 
ondly itshouldhadbuilt up infrastructure open 
mg giving opportunities for the rural labour 
Thirdly it should be aimed at improving their 
service conditions and wages and of course 
social development also with a view to do all 
thesethings a 12membermimstenalcommit 
tee has been formed two years backto go into

the recommendations of the National Cornmts 
sion on Rural laborfor Central Legislation for 
unorganized agncultural labor The recommen 
dations of this Commission should be imple 
mented without further delay Now as has al 
ready been suggested by some of my friends 
from Keralas the Central legislation can be 
based on the Kerala model In Kerala the land 
reforms as well as certain very important mea 
sures for the rural labour as been taken by 
various Government sets especially by the 
cougress Government and that can form a model 
Mr Chairman (Shn Peter G Marbamang)Mr 

Matthew time is up You may again continue 
when we meet next time

The House stands adjourned to meet on 
Monday the 26th Apnl 1993

1804hrs

The LokSabha then adjourned till 
Eleven of the Clock on Monday Apnl 26 
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